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LOK SABHA

Friday, March 12, 19685/Phalguna 21,
1886 (Saka).

The Lok Sabha met at Eleven of th:
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Exports to UK,

+
[ Shri Surendra Pal Singh:
Shri M. L. Dwivedi:
Shri S, C. Samanta:
Shri R. 8. Tiwary:
Shri D. N. Tiwary:
Shri P. C. Borooah:
Shrimati Renuka Barkataki:
Shri Koya:
Shri M. Rampure:
Shri Vidya Charan Shukla:
Dr. Chandrabhan Singh:
Shri R, S. Pandey:
Shri Himatsingka:
| Shri Rameshwar Tantia:

“4082. 4

Will the Minister of Commerce
be pleased to state:

(a) whether it is a fact that in
deference to the recent Resolutior

of the GATT Council, the British
Government have decided to make
certain concessions in the import

levies on Indian goods; and

(b) if so, the concessions made bY
the British Government in this res-
pect and whether the Government of
India are satisfied with them?

The Minister of Commerce (Shri
Manubhal Shah): (a) and (b). On the
22nd February, 1965, the British Gov-

2424 (Ai) LID-—1.
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ernment announced that the sur-
charge levied on imports into U.K.
will be reduced from 15 per cent to
10 per cent with effect from the 27th
April, 1965. The procposed reduction
will apply to imports from India of
all products subject to the surcharge.

Steps have, however, yet to te
taken by the British Government on
the lines recommended by the GATT
Counci] to provide concessions in the
surcharge to imports 5f products of
special interest to India and other
developing countries.

Shri Surendra Pal Singh: As a re-
sult of this new levy on the imports
from India into the United Kingdom,
our exports of jute and jute goods
are the hardest hit because they have
been subjected to double duty, as the
hon. Minister already knows, and
therefore, may we know if any efforts
have been made by the Government
to persuade the British Government
to remove at least one sef of import
levy on our jute goods.

Shri Manubhai Shah: That is ex-
actly where we are exercising our
minds to represent our case along

with other developing countries on
items like jute and jute goods to the
British Government. That i what I
have mentioned in my reply: that the
GATT Council has pressed the Bri-
tish Government to accede to our re-
quest. ’

Shri Surendra Pal Singh: May we
know what is the nature and func-
tion of this newly-formed Common-
wealth Export Council and how far
our membership of this body would
help us in expanding our export
trade with the United Kingdom and
other Commonwealth countries?
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Shri Manubhai Shah: I was under
the impression that this Council will
be for the whole of the Common-
wealth but when I met the President
of the Board of Trade, Mr. Douglas
Jay, he made it clear that this Coun-
cil is only to promote British ex-
ports, that is, the sale of goods of the
United Kingdom to other Common-
wealth and other countries. There-
fore, I feel we have a very limited
interest or no interest in the matter.

Shri S. C. Samanta: May we know
whether the United Kingdom or any
other country is expecting similar re-
ciprocal concessions from us also?

-

Shri Manubhai Shah: This is a sur-
charge by a sovereign country on the
goods entering into their market.
There is no question of reciprocity
involved in it at all.

Shri P. C, Borooah: At the time
when the United Kingdom is consi-
dering the withdrawal of the import
duty fully in respect of certain Indian
goods we have imposed a customs
duty of 10 per cent or so, may I
know whether it is going to affect
our exports to that country?

Shri Manubhai Shah: This
is exercising the mind of the House
very much; I placed before all the
leaders of the United Kingdom Gov-
ernment that handmade products like
handloom cloth, handmade carpets
and coir goods which have an inten-
sive labour potential in this country
should be totally exempted from the
United Kingdom surcharge, whether
it is 15 per cent or 10 per cent. This
is an international convention, but
I am sorry to say that so far the res-
ponse has not been adequate.

'matter
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Shri Kapur Singh: Do the Govern-
ment propose to approach the British
Government to adopt a similar con-
cessional attitude towards import of
Indian labour glso?

Mr, Speaker: Next question,

Shri Kapur Singh: We want an
answer, Sir.

Mr. Speaker: I have proceeded to
the next question.

Supply of Pig Iron to Foundries

+
Shri Yashpal Singh:
Shri Bhagwat Jha Azad:
Shri P. C. Borooah:
{ Shri P. R, Chakraverti:
[Shri Subodh Hansda:

*403.

Shri 8. C. Samanta:
Shri D. J. Naik:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether Government have set
up a panel for gtudying problems re-
lating to the supply of pig iron to
foundries and its proper utilisation;

(b) is so, the composition of the

panel; and

(¢) when its report is likely to be
available?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir.

(b) The composition of the panel is
as follows:

(1) Shri K. Prosad, Chairman,
Indian Foundry Association,
Calcutta. . (Chairman),

(2) Shri B. N. Roy, Indian Iron
& Steel Co. Ltd., Calcutta,
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(3) Shri R. M. Krishnan. Assist- there shoulq give some indication
ant Director, National Metal- that they are anxious to put supple-
lurgical Laboratory, Jam- mentaries. When I call them, some
shedpur, hon. Members do not stand up. There

(4) Shri A. Vaswani, Indian Mmust be some indication that they are
Engineering Association, really anxious to put supplementa-
Calcutta. ries.

(5) Shri B. P. Sinha, Develop- Shri S. M, Banerjee: Apart from
ment  Officer, ~ Directorate- . ngiqering this problem in all its as-
f}eneralt of Techrsucal Deve-  pocts, may I know whether this Com-
opment. (Secretary).  pjttee will also go into the difficul-

One representative of the Hindus-
tan Steel Limiteq who was also
appointed as a member has since
died. This vacancy will be filled up
shortly.

(c) The Panel was required to sub-
mit its report by the 30th April, 1965.
However in view of the extensive
nature of the work, the Panel has
asked for extension of time and the
matter is under consideration.

ot gme fag T RN @7
N g Tq R, W

rn:tgl:ﬂ:
138

st anae fey Wi B

NI F AE qETERT  §Ar A,
ik I9F1  for s wawd foo
e fear mar garad ?

Shri Bibudhendra Misra; I{ is diffi-
cult to give an exact estimate of the
small foundries. But some estimate
has been made. So far as foundries
in the small scale are concerned their
number would not be less than 2000.
Their case also would be taken up by
this Committee,

Some hon. Members rose—

Mr. Speaker: Shri S. M, Banerjee—
Hon. Members whose names are also

ties experienced by the small found-
ries in getting pig iron because of the
shortage of pig iron and whether this
shortage problem will also be consi-
dered by this Committee?

Shri Bibudhendra Misra: Onc of
the terms of reference of this Com-
mittee is to visit different parts of
the country and to find out the qua-
lity of pig iron that should be allocat-
ed to the foundries, taking into ac-
count the end-product produced by
them and also to find out their diffi-
culties.

Shri P. C. Borooah: What is the
requirement of pig iron in the coun-

‘try, what is the present supply of

pig iron in the country, what is the
gap between them, and may I know
how far it is going to be met by
imports?

Shri Bibudhendra Misra: The de-
'mand is estimated at 2 million tons
per year and the availability now is
1.2 million tons. There was no im-
port in 1962-63. In 1964 an import of
1.5 lakh tons has been made.

Shri 8. C. Samanta: May 1 know
from what quarters the complaints
came that led to the setting up of
such a panel?

Shri Bibudhendra Misra: The com-
plaintg were mainly by the consum-
ers that the quality of pig iron sup-
plied was not up to the standard or it
wag not what was indented. There-
fore, the Engineering Association and
also the Department of Steel had a
meeting about it and they decided
that 'a committee should be set up.
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Shri Bade: May I know what are
the terms of reference of this Study
Team and whether the Study Team
is going t» study the different quotas
that will be given to the different
States as there is a complaint that
some States are favoured and some
are not favoured?

Shri Bibudhendra Misra: The terms
of reference are two. One is to
examine the requirements of pig iron
by foundries producing various pro-
ducts from the qualitative point of

view. The second is to inspect the
foundries in various parts of the
country and make recommendations

as to the type and quality of pig iron

that should Dbe allotted to these
foundries taking into account the
character and quality of their end-

products.

Shri D. C. Sharma: There is a com-
plaint heard not only in my State by
all over India that the small-scale
industries are being starved for want
of this kind of pig iron. May I know
if the interests of small-scale indus-
tries will be taken into account and
whether they will receive a favour-
ed-nation treatment because they are
increasing the employment potential
of the country?

The Minister of Heavy Engineering
ani Industry in the Ministry of In-

dustry anq Supply (Shri T. N.
Singh): I can assure the hon. Mem-
ber that the Government is very

anxious to help small-scale industries
to the best of its capacity. Recently
we had increased the gallocation of
pig iron Grade 1 particularly to
small-scale industries.

ot fesw ga : ¥ ag ST
TR g f& for g Fafead
N W A geEE g ¥ A fea
W F ogET g7 WU Ig WA
IEF W wEIT N7

st fxo ato fa¥: wFT wpAw
T ¥ET Hfwd §, O TEEw
W §aTe 9T |
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Shri Kapur Singh: Have the Gov-
ernment placed before this panel the
fact. which should be in the notice of
the Government, that Ludhiana is
practically starved of pig iron?

Shri T. N. Singh: I must pay a
tribute to Ludhiana people for their
resourcefulness and their acumen to
do things of course, there are difficul-
ties, but I must say that despite these
difficulties they are doing a very
good job. They are not completely
starved. That is a wrong presump-
tion.

Shri Ranga: What is being done to
rmprove their position?

Mr. Speaker: They want to do
something good. But unless they get
the material, how can they do it?

Shri T. N. Singh: I admit there is
some shortage of raw materials.

Shri Kapur Singh: Does the hon.
Minister know the black market rate
of pig iron in Ludhiana?

Mr. Speaker: That is
question,

the second

st fare ATo@w €9 w4 912 w6
Ifag v FEF fag ok @
F Tqwalle s F fau

Shri Daji: In view of the Minister’s
reply that despite insufficient alloca-,
tions the Ludhiana people are doing
very well, does he understand the im-
plication that they must be forced to
resort to blackmarket to do very well
or to keep going when the allocations
are not sufficient?

Shri T. N. Singh: I have not meant
nor said that. What I said was that
their production is of very good
quality and they are doing very well
as engineers and engineering com-
panies. That is all what I said.
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Shri Kapur Singh: That is a differ-
ent matter. That is not at all my
question. He is giving a commenda-
tion certificate to  the quality of
production of Ludhiana engineers.
That is not the question I have put
to him. Does he know that Ludhiana
is practically starved of pig iron that
is, the supply is far short of demand?
What is the prevailing blidck market
price of pig iron in Ludhiana?

Shri T. N. Singh: I do not know
about blackmarket price because I
do not deal in it

Shri Kapur Singh: Find it out.

Shri Shinkre: Which is the Minis-
try dealing with blackmarket?

Shri T. N. Singh: As I said, in
Ludhiana the position is very difficult
and I do feel that something has got
to be done.

Wage Boarq for Railway Employees

+
Shri S. M. Banerjee:
Shri Yashpal Singh:
| Shri D, C. Sharma:
{ Shri P. C. Borooah:
| Shrimati Ramdulari Sinha:
LDr. Ranen Sen:

*404.

Shri A, P. Sharma:

Will the Minister of Railways be
pleaseq to state:

(a) whether Government have
finally considered the demand ot
Railwaymen for g separate Wage
Board for Railway employees; and

(b) if so, when jt is likely to be
constituted?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No separate Wage Boar1
for Railwaymen is considereq neces-
sary.

(b) Dueg not arise.

PHALGUNA 21, 1886 (SAKA)
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Shri S. M. Banerjee: The answer is
that no separate wage board is consi-
dered necessary. Does it mean that
the Railway Ministry would welcome
any suggestion for a new Pay Com-
mission for all Central Government
employees and that is why they are
objecting to a separate wage board?

Dr. Ram Subhag Singh: All the
staff matters were covered when we
discussed the railway budget till yes-
terday. Today there is no fresh point
to cover.

Shri S. M. Banerjee: May I know
whether this demand has been put
forward by both the federations and
if so, whether the Ministry had any
discussions with the representatives
of the two federationg in this matter?

Dr. Ram Subhag Singh: Yes, Sir. It
is a fact that the two All India Fede-
rations have put forward this demand.
1 was present at one of the annual
conferences of the two federations.
We are aware of those demands. Our
decision is that there is no need for
a wage board,

st amare fag : 7 wavew & -
W g2 e § A2 993 w97 TR
qir oo & § 6 973 Y Wan ers &0
g gz fearomg arcg & foo
FIFTT #4T FT g § ?

To T guw fag : w@qd o
T A SEaT g A g ady gfw
I AW w1 oF SV AW A faen
a1, I J& & fordww  aivg
Aoy § vw e & I w M A
faax fear s

Shri D. C. Sharma: Morning brings
wisdom and what was stated yester-
day might be revised this morning.
In the light of this, may I know whe-
ther the necessity for a wage board
will be considered in the near future?
If not, what are the reasons for not
allowing the establishment of a wage
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board tor tne employees of the rail-
ways?

Mr. Speaker: During the question
hour he should not enter into argu-
ments.

The Minister of Railways (Shri 8.
K. Patfl): It is a very wise question.
I could assure the hon, Member that
the railwaymen today enjoy facilities
that cost us crores of rupees, which
woulgd not come to them under a
wage board. Today they are better
off than what the wage board would
give them. THerefore, in the balance
it is not considered necessary.. ..
(Interruption).

wWigo fqo wge : 71 & 9
g fF @ sl AW @
quF 7 A fewie ww F 9@
Wit § ¥ W s w61 aqry
s &t @ faefad § o9
W SET JI R wfEeR w49 ?

o Tw g feg : T wfwa A
faerfal a1 aga agar gy AT & Iy
I S oA W g 9es faw AR
qgar WY &g faar @ f dfe o e
I A WY |

Shri A. N. viayalankar: Is it a fact
that only a few days ago the Labour
Minister assured a deputation of rail-
waymen that a wage board will be
appointed? Ts the policy of the Rail-
way Ministry different from the
Labour Ministry’s policy or the la-
bour policy adopted generally by the
Government in order not to differen-
tiate between the public sector and
the private sector?

Shri S. K. Pauu: [ explained that if
all these facilities that we are giv-
ing in  thewr interest were not
there. . .

Shri Daji: Why not?

Shri S. K. Patll:. .. .the wage board
would not be worth it. Surely, you
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cannot have the best of both the
worlds, however much you may like
it.

Shri A. N. Vidyalankar: My ques-
tion hag not been replied to. My
question was whether the Railway
Ministry’s policy is different from
the general labour policy of Gavern-
ment.

Shri S. K, Patil: The wage board is
not a toy; it has to be related to the
actua] good that it does to the people.
What I am telling is that what good
has peéen done to the people is far
more than any wage boardg would
have done.

Shri Shinkre: The hon. Railway
Minister said that the railwaymen
would be deprived of so many good
amenities that they presently enjoy
if a wage board is appointed; but the
fact is thal both the federations have
been agitating for a wage board, as
hag been stated by my hon. friend,
Shri Banerjee. Does the hon. Minis-
ter want. to imply that the agitation
comes rather from the leaders of the
federations and that the railwaymen
do not know actually what they
want?

Shri S. K, Patil: Agitation is some-
thing in which the hon. Member has
qualified himself; I have nof.

Shri A. P, Sharma: I want to ask
exactly the same question but in a
different language.

Mr. Speaker: If it is the same
question, I will not allow it.

Shri A, P. Sharma: Not exactly
that.

Mr. Speaker: Why should he say
that he is going to ask the same

question?

Shri A. P. Sharma: My question is
very simple.

Mr. Speaker: First he says that it
is the same; then he says that it is
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simple. What it is then, I want to
know.

Shri A, P. Sharma: The hon. Min-
ister has said that the mailwaymen
arc enjoying betler facilities at pre-
sent than any wage board can give.
Who will decide whether the rail-
waymen are getting better facilities—
the Railway Ministry, who is the
employer, or the workers them-
selves?

Shri S. K. Patil: I think, the hon.
Member, representing the labour, and
the Minister, representing the Gov-
ernment. wouldq sit together and de-
cide it.

Dr. Ranen Sen: Just now the hon.
Minister said that the labour and the
Minister will sit together and discuss.
If that is so, will the Railway Minis-
try take immediate steps to see that
the two railway federations and the
Minister meet and take a final deci-
sion in regard to that?

Shri S, K. Patil: I do not think that
the initiative must proceed from the
Minister. They are very careful to
look after their interests.

it fayfor ey : gwTe X et oY
T gAY afdw § A FT T AW
w1 W @ e 5 W st
N AN ¥ g% a% A 4G a7
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Production of Trucks

+
(Shri Onkar Lal Berwa:
| Shri P, C. Boroeah:
*405.{ Shri Himatsingka:
| shri Rameshwar Tantia:

Will the Minister of Industry amd
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Supply be pleased to state:

(a) whether U.S. Government loan
of $11:8 million had been secured for
the expansion of TELCO for produc-
tion of more trucks; and

(b) if so, the terms of the loan?

The Deputy Minister in the Minis-
try of Ind and Supply (Shri
Bibudhendra Misra): (a) and (b). A
Statement is laid on the Table of the
Sabha.

STATEMENT

M/s. Tata Engineering & Locomo-
tive Co. Ltd.,, Bombay (TELCO) have
recently secured a direct loan of $11.8
million from the U.S. Agency for In-
ternational Development for the im-
port of machinery for their truck ex-
pansion programme.

The loan is repayable by the firm
in seventeen semi-annua] instalments
commencing 18 months after the first
disbursement. A credit fee of 3/4 per
cent and a special charge at the rate
of 4§ per cent per annum are payable
on the un-repaid balance of the loan
commencing with the first disburse-
ment. The firm will discharge the
above obligation by making the said
payments to the Government of India,
who will make the repayment to the
Agency for International Develop-
ment in accordance with the special
foan Repayment Procedure Agree-
ment sperately to be concluded bet-
ween the Government of India and
the Agency for International Deve-
lopment.

Y ST ATR ATAT : F FAAT ATEAT
g fr ag ot wwdwr ¥ 118 A
T KT WU AT gwT WA A
dv W wwd ¥fear far g ?
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fohfrafor ey sum st (st o
Ao Faq)ugmﬂﬂitﬁm%
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Shri Rameshwar Tantia: May I
know whether it is a fact that there
is acute shortage in the country of
trucks, specially good quality trucks
like Mercedes-Benz; if that is  so,
whether the Government will consi-
der manufacturing trucks also along
with the small car?

Shri T. N. Singh: The Planning
Commission had fixeq the target of
60,000 and we have licensed the
capacity upto 78,000 which include
15,000 for Hindustan Motors; 15,000
for Premier Automobiles, 24,000 for
Tuta Enginecring and Locomotive
Co.; 7,400 for Ashok Leyland; 1,500
for M|s Standard Motor Products of
India Ltd.; 12,000 for M™js Simpson
& Co. and so on. That is intended to
take care of the demand for trucks.

Shri Man Sinh P. Patel: In view of
the aid given to TELCO—the waiting
period at the moment is about a year
or two years—can I understand from
the hon. Minfster when the produc-
tion of TELCO wil]l be to the tune of
the need of the country as a whole?

Shri T. N. Singh: They are expect-
ed to expand to 24,000 and by that
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time I think they will be meeting a
large part of the demand.

Accident near Madurai

Shri P, C. Borooah:
Shri D. N. Tiwary:

Shri R. Ramanathan

Chettlar:

Shri Rameshwar Tantia:
Shri Bade:

Shri Hukam Chand
(| Kachhavaiya:

+
"Shrl P. R. Chakraverti:

*406.

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
Madras-bound Trivandrum Express
met with an accident on the 23rd
December, 1964 at Pallapatti 22 miles
from Madurai;

(b) if so, the number of persons
killed and injured;

(¢) the amount of compensation and
ex-gratia payment made; and

(d) whether any enquiry has been
held and if so, the findings thereof?

The Deputy Minister in the Minis-

try of Rallways (Shri Sham Nath):
(a) Yes, Sir.

(b) As a result of the accident 4
persong were killed and 23 injured
of whom 5§ sustained grievous injuries.

(c) No claim for compensation has
been paid so far. However, a sum of
Rs. 5,100 has been paid as ex-gratia
to the next of the kin of the passen-
gers killed and to the injured.

(d) The accident was enquired into
by the Additional Commissioner of
Railway Safety, Bangalore. His report
has not yet been flnalised,

Shri Rameshwar Tantia: May I
know whether it is a fact that the
railway accidents are lesser as com-
pared to the previous year and, if it
is so, I want to know whether it is
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due to the good work done by the
Ministry or because of some
measures . .

Mr. Speaker: We are only con-
cerned with this accident.

Shri R. Ramanathan Chettiar: May
I know whether the compensation
will be paid to the next of kin in
case they furnish detajls or are there
any criteria laid down by which the
compensation will be paid?

Shri Sham Nath: The procedure
for filing the claims is prescribed. In
this caose, we have received 9 appli-
cations for claims and they are to
be considered by the District Judge,
Madurai.

st ¥ : #9778 q7 & fF Qi g
Ty F N wE-afmar s fean
AT, A agA FW § A FAT €T A I
fawrad wrd & f& ot v w7 oMo,
I fodad £ o O wE gu &
IAHT FHWT 57 KT qIH GHL A
e ag frar g 7

Y W A9 AT 5100 799 faA Mg
¢, ag war-afeay Fvi=w § | Fa f
3 wgr &, fefeswe g duw =,
HZW, R FATL § AR IAE 9
g Y A oftwdwew oge TE §
form 7 ag fearee #301

Wt W IER W1 CHSW "R
g

ot TR TG 2 7 A7 qH AR AL
g

st wF : IF A A wVOACH FY E
f et 3o A& frer 3
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AT FAT |
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st a¥ : woae wEEy, Jfeww nRw
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e & qre wvdwa fasm, afe @
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¥ g 9T AgaT g o oiw v ®
faeva ®71 w91 FTOT &

st T Aq ;9@ aF oEm-afaar
FRRUA FT AT ¢, 48 a1 I a9
% fear w41 97 1 g FUREA I Y
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T ¥ WY IF 9w S w fgar
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&1 e 1 | fefigee ooe qomg a9 &
qre 9T ftedwea J1E & | 9 S9 §
Afefedwm gar, 3@ & aw i F
AU WOAT TR Wt |
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AT A A a8 A T § fF g
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wwaw wEEm Y oferdees wig
¥ fefgwe gz ama a9 ¥ ageea
T | faamm Ry grman ¢ 7
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3919 Oral Answers

WA WEYAR : WL F1E TG qqTHT
FrT &, &Y Fm & q| IAFY AAAE
F 0% & | § fFeY &1 qwT 77 TE
T AT AEY FAeraT W AT |

st faraamq aqroya : 7 gRfws
9 ¥ ag 94T 947 g fF a5 wh
F YA G Ag gHEATGE ] 7

st T A 39w arfor aga
T @ N AR Iy 9T qEIFAT &
= g T | wrAw g @ fF gaw awg
¥ g ufemde gam

Shri A, V. Raghavan: May 1 know
whether all the persons who have
been killed have been identified,
and whether compensation claims
have been received from the families
of those persons?

Shri Sham Nath: Sir. Nine applica-
tions of claims for compensation have
so far been received, but no award
or settlement of any claim has so far
been ordered by the ex-officio claims
commissioner,

Export of Railway Wagons
-+
fShri S. C. Samanta:
Shri Subodh Hansda:
Shrimati Savitri Nigam:
*407. J Shri Rama Chandra
Mallick:

Shri Balmiki:
[_ Shri Maheswar Naik:

Will the Minister of Railways be
pleased to state:

(a) whether Government
to export railway wagons;

propose

(b) if so, the countries where these
will be exported; and

(¢) the types of wagons to be ex-
ported?
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The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) to (c) A statement is
placed on the Table of the House.

STATEMENT

The potential markets for Indian
Wagons are the developing countries
of Asia and Africa, There may also
be some scope for export of wagons
to scme of the countries in Eastern
Europe. If prices, delivery etc. are
competitive, it may be possible to
develop foreign markets for Indian
Wagons,

The Wagon Building Industry in
India is now well established and is

producing  both bogie and four
wheeler types. It is capable of
manufacturing wagons as may be

required by foreign buyers. Although
some of the Indian firms, have in
the past quoted against foreign en-
quiries for wagons, no export order
has as yet been secured.

Efforts are, however, being
tinued to promote the
wagons from India.

con-
export ot

Shri S, C. Samanta: What sort of
publicity has been given in foreign
countries about the availability of
these wagons from India?

Dr. Ram Subhag Simgh: All our
diplomatic Missions have been inti-
mated in this regard, and a list has
been circulated giving the names of
the items that could be exported from
here.

Shri §. C. Samanta: May I know
whether the quality and price of
Indian wagons have been compared
with those of foreign ones, and if so,
how our wagons compare with the
foreign ones?

Dr. Ram Subhag Singh: The quality
is quite comparable, and the price is
also comparable. But so far it has
not been possible to get them accept-
ed, because even though the prices
offered by Japan. Germany etc. are
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sometimes a little higher than our
prices, they are tied with their loans,
and, therefore, their tenders have

been accepted and ours have not been
accepted.

Shrimati Savitri Nigam: May I
know whether any efforts have been
made to find out markets in the
African and Middle East countries?

Dr. Ram Subhag Singh: The princi-
pal markets where these mailway
equipment can be exporteq are some
of the Asian and African countries.

Shrimati Renu Chakravartty: In
view of the fact that we do have
rupee payment agreements with the
East European countries and we are
also giving aid to some Asian and
African countries;, may I know
whether we cannot give a boost to
our exports by trying to give these
things in the form of loans against
rupee payments, to people living in
the Asian and African countries?

Dr. Ram Subhag Singh: As has
been stated in the statement, the
countries of Eastern Europe can con-
stitute a good market for these rail-
way equipment, and we are trying
our best to have some of our... ..

Mr. Speaker: The hon. Member
wants to know whether we also can-
not tie them down to loans.

Dr. RBam Subhag Singh: That is a
larger question and that comes under
the Finance Ministry.

st wo ®o fawrdt : w7 W@ &
A AT A7 IuAfew g It & %
Tgt AT WA F1 T FE IR
e faafa faar o & ?

Mo W g fag : gw AN F
¥ ax ¥ 707 04 &%
Qg

St qO[ WY ;WA WERT 7
o w7  FF dea & W ¥ g A
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afwwz & | e e T & o w1
¥ 7t I & fau fa9 &Y sy &
¥ A wwgar g f faaet sarer 0w
dq1 ®TF a § fE R W wow aw
g

o W gun fag @ &g w9
A g T I § | W "
a3 FY T F7 faww ¥ fawwa g
& &1 & AT g w4 A

Wt fawm wew@ ;3o e ggd wrem
FH 7 T8 WT FIGT AHHT #1
aears f& @ 1 & oAy g g f
SART FT THHG AT w59 fraw
gt fRr s @ & 7

Mo T guw fag : HEIHT &
UL | A1 1 907 00 &Y & 2 qwvar
g | S sreft s & o€ A

Shri Priya Gupta: Have Govern-
ment thought that earning foreign
exchange by exporting wagons from
India is a higher priority than meet-
ing the transport requirements of the
country? What is the stand Govern-
ment have taken to first meet the
requirement of the country in respect
of transport?

Dr. Ram Subhag Singh: That is
quite natural, because whatever our
needs, they will have to be given first
priority. But if the items produced
by some manufacturing concerns,
both in the private and public sector,
are more than what we require,
naturally we shall have to find export
markets for them.

Shri M. R. Krishna: The Minister
said that wagon production is sur-
plus to our requirements. If that is
so, has the work in those factories
manufacturing wagons diminished,
and what other work has been given
to these?
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Dr. Ram Subhag Singh: It is not
only wagons which are produced.
There are many other things coming
under the term railway equipment.
If there is a surplus in one, they can
immediately switch on to other
items.

Transport of Sand
+

r Shri S. C, Samanta:
'408{ Shri M. L. Dwivedi:
LShrl Subodh Hansda:

Will the Minister of Railwayg be
pleased to state:

(a) whether the Chairman, Coal
Board hag made a reference to the
Eastern Railway Authorities for
consideration of measures for trans-
port of nine million tonnes of sand
by 1970 for stowing purposes from a
point in the Damodar River near
Durgapur;

(b) if so, whether the existing
lines will be able to cope with the
situation or a new line is proposed
to be constructed;

(¢) whether a detailed study has
been made; and

(d) if not, when the study will be
undertaken ang decision taken?

The Deputy Minister of Railways
(Shri Sham Nath): (a) Yes, Sir.

(b) The matter is under examina-
tion jointly by the Eastern and South
Eastern Railways.

(c) and (d). An appreciation of the
proposal regarding the materialg for
stowing required and the transport
requirements therefor has just been
received from the Coal Board and is
under consideration.

Shri S. C. Samanta: Have demands
of this nature been received from
colliery owners also because of the
shortage of railway facilities?

Shri Sham Nath: I am not aware
of any such demands having been
received.
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Shri S. C. Samanta: Is it not a fact
that colliery owners are thinking of
ropeways because they are not get-
ting these facilities?

Shri Sham Nath: I could not say
anything about it offhand, Sir. ’

st quaTe fag : 71T a8 vTATEAE
WHT FTmIRITIA & aog
%4ff @A 7 @ gwk 9w WX IR
§ YT 7 &Y gadY dafey §, afeai &
T 9T & w9 FTIETE FTAH FT 7

ot gEw W wgA ;. qifE 9
ATF qreY WIS EY

W wArew | TN (o W
gan fag): 37 Ao N w1490 § FH
i g | 98 I8 A FF a1 @A
afgal & fear<t a7 g1 1 A & AT
T |

ot oo fAE : F§ I A
AT F0 QT §, ITT T AELF AMA
F| TEE T4 9IA § |

weqw WEET ¢ I IL W A
Lol

Dr. Ranen Sen: Is it known to the
Minister that the earth level of one
of the important industrial and coal
towns of West Bengal, Barakar, is
going down due to the absence of
proper stowing? If so, what sfeps
have been taken in regard thereto?

Shri Sham Nath: This is a different
question altogether: 1 could not say
about a particular colliery or coal
field and what the position there is.

Dr, Ranen Sen: It is not a colliery
or coal area.

Mr. Speaker: He wants sand to be
carried there for stowing.
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Exhibition at Durgapws of Rs. 35,650 as ground rent. Infor-

+ mation relating to other public sector

h : enterprises of the Government of

( Shri Daji: India is being collected and will be

| Shri Surendranath Dwivedy:
*409 { Shri Mohammad Elias:

| Shri Warior:

LDr. Saradish Roy:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether it is a fact that Govern.
ment advised the Hindustan Steel Ltd.
and some other public undertakings
to set up exhibitions at Durgapur
during the last Congress Session;

(b) if so, the total amount spent
on this and the amount of ground
rent paid by various public under-

takings for the land taken from the

Durgapur Congress Organisers for
the purpose; and
(c) whether any electricity and-

water facilities were extended to the
Durgapur Congress Session by Durga-
pur Steel Plant and the amount spent
on it?

The Deputy Minister in the Ministry
of Steel and Mines (Shri P. C. Sethi):
(a) So far as Hindustan Steel Ltd.
and Bokaro Steel Ltd. are concerned,
no directions were issueq by Govern-
ment for setting up an exhibition at
Durgapur during the last Congress
Session. The request received from
the West Bengal Pradesh  Congress
Committee regarding participation of
public sector enterprises in the ex-
hibition arranged by them at Durga-
pur was forwarded to these two com-
panies for consideration. Information
relating to other public sector enter-
prises of the Government of India is
being collected and will be laid on
the Table of the House.

(b) Hindustan Steel Ltd. haq taken
up a pavilion in the exhibition to dis-
play models, photographs of steel
plants and the range of their manu-
factures. That total expenditure incur-
red on this account is estimated to be
about Rs. 3 lakhs, including payment

laid on the Table of the House.
(c) No, Sir.

Shri Daji: I would like to know
whether the Government considered
the utility that actually came out of
the exhibition, out of the Rs. 3 lakhs
spent at the exhibition at Durgapur
by the steel plants? What utility did
the Government think it would have
in the business of HSL?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): As was stated
in the reply, it was HSL that took the
decision, and this Rs. 3 lakhg is for the
structures and so many other ex-
penses. Land rent is only Rs. 55,000
while structures cost about Rs. 1,17,000
and naturally other expenditure is
there like telephones, electricify etc.
The utility is that lakhs of people
seeing the products naturally would
encourage the Hindustan Steel people
and also keep the public informed.

Shri Shinkre: When you cannot
cope with the demands.
Shri Sanjiva Reddy: It is not a

question of demands alone. Ultimately
it would be very usefu] in general.

Shri Daji: Was the Government
aware of the agreed clause of the
National Integration Committee, to
which the Congress Party and other

parties were party, that the State
machinery shall not be used for
furtherance of any party ends, and

therefore in view of that does not the
Govermment consider this . . .

An hon. Member:
terest.

No party in-

Shri Daji: The Congress also is a
party. In view of that, does not the
Government consider this to be a
drain on the State treasury only in
the interests of one particular party?
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Shri Sanjiva Reddy: I am sorry 1
am not able to agree with the hon.
Member. In such gatherings where
lakhs of people meet, naturally in-
dustries not only in the public sector
but also in the private sector spend
some money—you cannot call it a big
amount—on publicity.

Shri Daji: Will you give it to us
also?

Shrimati Renu Chakravartty: If I
heard him aright, the letter for en-
tering the exhibition or taking a stall
at the exhibition was sent by the
West Bengal Pradesh Congress Com-
mittee to the Government of India
and the Government of India forward-
ed it to the HSL. What were
the recommendations made by
the Government gf India verbally
or in writing To HSL in asking
them to open this exhibition at
the Durgapuyr session? May I
know if this is the only case - in
which this has been done, or it has
been done in any other case?

Shri Sanjiva Reddy: 1 can only
speak about this. The letter was
forwarded for consideration to HSL.
About others I have no information.

The letters were forwarded for consi-
deration.

Shrimati Renu Chakravartty: My
question has not been answered.

Shri Sanjiva Reddy: The hon.
Member must patiently hear. If

she does not hear, I cannot help it.
The letter wag forwarded for consi-
deration. 1 said that. She did not
hear it.

Shri Hem Barua: May I know the
are of the ground for which an
amount of Rs: 55,000 was paid as
ground renf, and the number of days
for which this land wes rented out
by the Congress Party to the Gov-
ernment?

Shri Sanjiva Reddy: It is not the
Congresg Party. There is a separate
Exhibition Committee. About 200°
x 100" was taken on lease. I think it
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was for a month or so. Also, fixed
rates are there. It is not only for
HSL. Hundreds of other stalls were

there. The rateg were fixed for the
land.

Shri D. C. Sharma: May I know if
the Government does not encourage
our public undertakings to exhibit
their products at places where there
is a congregation of g large number
of persons, and if so, whether Hindus.
tan Steel Limited has erred in having
this exhibition at the Durgapur ses-
sion of the Congress, and whether a
large number of persons did not at-
tend that Congress?

Shri Sanjiva Reddy: There is
nothing wrong. We feel that a large
number of people could see and
appreciate the activities of the
Hindustan Steel.

Shri Hem Barua: The number of
people attending the Durgapur Ses-
sion of the Congress was not large. .
(Interruptions),

Shri Sanjiva Reddy: Whatever may
be the number of people in the Con-
gress Session, in the exhibition it was
unusually large. I myself was there.

Shri Daji: More than the Congress
session?

Shri Sanjiva Reddy: I am not
answering supplementaries about the
Congress session.

st ag : W) AT AR AR
F it T & WA % IO A HgT W
gg AT AT ¥ @H 7 TAT FAT AGS
Fawy | & srAaT wgar § fF o ey
a#t s wwgfres sife el & wfe-
Foe g & I o fegmw & #
T N & fAQ g9 AT FT @Al
fear ST 8 7

Shri Sanjiva Reddy: Out of these
three lakhs spent on construction, 1
think we will recover some money;
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(Interruptions) I am coming to the
second part. They must have a little
vatience. I am not so intelligent as
the hon. Members; that is the mis-
fortune. Therefore they must tole-
rate me and give me time to answer
the question. If the authorities con-
cerned are convinced that a large
number of people would attend, they
may take similar action.

Shri Krishnapal Singh: Was the
stall intended to gjve greater import-
ance to the Congress session or was
it meant for the display of the goods
produced?

Shri Sanjiva Reddy: Congress has
got its own importance; by a stall it
is not going to gain greater import-
ance. It has had its importance all
these years.

Shri Hem Barua: It is back-door
donation, Sir. They should admit it.

Shri Daji: It is front-door dona-
tion. ... (Interruptions).
Mr. Speaker: What else are we

There is nothing to
Next question.

talking about?
be talked about.

Rubber Cultivation

+
(Shri D. D. Puri:
*410. { Shri Himatsingka:
( Shri Rameshwar Tantia:

Will the Minister of Commerce be
pleased to state:

(a) whether the pilot project for
the development of rubber cultiva-
tion in the Andaman and Nicobar
Islands has been inaugurated; and

(b) the extent to which the rubber
cultivation in these Islands is expec-
ted to meet the rubber requirements
of the country?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-

swamy): (a) Yes, Sir.
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(b) According to surveys conducted
by the Rubber Board, an area of
about 15,000 acres of land might be
suitable for rubber cultivation in the
Andaman and Nicobar Islands. This
area, when cultivated, is expected to
produce about 10,000 tonnes of natural
rubber per year, equivalant to about
1* per cent of the country's estimated
requirements of natural rubber at the
present rate of consumption.

Shri D. D Puri: From the data
gathered from this experiment, have
Government been able to work out
the cost of production of natural
rubber and how it compare; with the

cost of production of synthetic
rubber?
Shri S. V. Ramaswamy: We are

just now having a pilot project and
getting it ready. We have not work-
ed out the cost yet.

Shri D. D. Purl: Is it the intention
of Government to start pilot projects
elsewhere in the country also?

Shri §. V. Ramaswamy. There was
rand available in Andaman and
Nicobar Islands and the climatic
conditions were suitable, they were
similar to Kerala climate. Therefore
they could use it for the pilot project.

Shri Rameshwar Tantia: The hon.
Minister said that we were short of
production in natural rubber, If so,
will Government consider tax or
other concessions on rubber cultiva-
tion just as in the case of tea planta-
tions, to promote rubber production?

Shri S. V. Ramaswamy: No such
measures are needed. We are subsi-
dising and giving loan assistance to
several schemes and we are stepping
up production. In 1950 the produc-
tion was about 15,000 tons and it has
steadily increased to 44,000 tons in
1964; it is still going up.

Shri Maniyangadan: May I know
whether the Government propose to
set up fome corporation for the plan-
tation of rubber in the public sector?
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Shri S. V. Ramaswamy: There is
no idea to set up any public sector
corporation. There is the Kerala
Rubber Corporation which the State
Government is running and they
have a progranrme to increase it by
about 20,000 .acres. They have in-
creased it by 12,000 acres.

Oral Answers

Shri Kappen: Would the Govern-
ment consider the question of increas-
g the price of natural rubber su
as to increase production?

Shri S. V. Ramaswamy: That
question does not arise. The price
had been raised recently. It is a

paying proposition. There has been
no case for revision of prices.

Shrimati Akkamma Devi: Depre-
ciation allowance is given to rubber
producers in Kerala. May I know
to what extent it has increased the
production and whether this allow-
ance will be provided for the rubber

producers in Andaman and Nicobar
Islands?

Shri S. V. Ramaswamy: We are
giving this loan under the scheme in
Kerala. So far as Andaman and
Nicobar Islands are concerned,—this
is a new scheme,—hitherto, there was
only timber there and now we are
trying to develop rubber.

Shri A. V, Raghavan: May I know
whether experienced rubber manu-
facturers in Kerala will be allowed

to take up rubber cultivation in the
Andamans?

Shri S. V. Ramaswamy: First of
all, we must try out our pilot pro-
ject. The administration in the
Andaman Islands is taking up this
project under the guidance and help
of the Rubber Board. We will have
to wait and see how the pilot pro-
ject works.

Shri Kapur S8ingh: Is there any
sizeable synthetic rubber industry in
our country and, if so, how does
synthetic rubber compare with the
biological rubber in productivity-
cost and utility?
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Shri S. V. Ramaswamy: There is a
plant in Bareilly in Uttar Pradesh.
At present, it produces 11,800 tons.
The price is a little higher than that
of natural rubber.

Shri Kapur Singh: He has not
answered my question completely.

Mr. Speaker: Shri Kachhavaiya.

ot gew wx wgamw X A
T WgaT g R @ dw § g
AR ¥ @ QAT 9T feaar et
fear st feam o &=t $@ o
@ 3, W A FEA @ T I
IoWEITHT FT wEEEAT #1 9fd @
STaf, W ggy feadr sy o4y 7

v Agew ;. I wgr
16 9Tde #Y qfq &Rt

Shri S. V. Ramaswamy: The plan
is to spend about Rs. 35 lakhs in the
course of 11 years. Already, about
Rs. 50,000 has been spent.

weawt wgew . feaw o@E
famaTize QR g AT |

Shri S. V. Ramaswamy: As I said,

16 per cent of our consumption will
be met.

Shri R. S. Pandey: May I know
whether the Government propose to
have a complete survey so far as the
potentiality of the rubber cultivation
is concerned?

Shri S. V. Ramaswamy: We have
the schemes. We have a survey in
Tripura, in Assam, in Maharashtra
and in Mysore. In fact, the trial
experiments have succeeded in Tri-
pura and Assam.

Shri P. R. Patel: The factories pro-
ducing synthetic rubber are not able
to produce more of it, out of the full
capacity, because there is no market.
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I want to know why the land is not
put under cereals like rice and other
crops rather than under rubber.

The Minister of Commerce (Shri
Manubhai Shah): The point is,
natural rubber or synthetic rubber
alone cannot make tyres or rubber

goods. A combination of natural
rubber, SBR rubber and isocream
rubber is required for rubber-
manufactured goods. So, synthetic

rubber has come to stay along with
natural rubber.

Shrimati Savitri Nigam: In spite
of the repeated requests from the
people of the Andaman and Nicobar
Islands and from the major organisa-
tions in this respect, why has the
Government taken so much time to
take up a scheme and finalise it? 1
want to know how much time it will
take to finalise the scheme and for
the production of rubber to start
there?

Shri S. V. Ramaswamy: There have
been three committees: one in 1957
and another in 1959 and the third in
1962. We have been able to finalise
the pilot project only after the last
report. As for the yield, it will take
about seven vears from the date of
plantation.

Shri P. K. Deo: In view of the
large-scale family planning measures
which we are going to launch and as
we will be needing a lot of rubber
goods in thal connection, may I know
what impetus is being given for large-
scale propaganda for rubber in this

country?

Mr. Speaker: The two cannot be
connected together.

st wo ATo faar : fFpa WX
TR A YN T & W@
gt @ ¥ g &1 QU dET e
g ? afx Ad & W AA qg ¥
qoy v sfawmw feqr aw T @ 7

Shri S. V. Ramaswamy: All these
things have been gone into. The
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pilot project has been put into action
now.

Phosphate in Bay of Bengal
.+_
[ Shri Yashpa]l Singh:
Maharajkumar Vijaya
Ananda:
Shri A. N. Vidyalankar:
| Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri M. L. Dwivedi:
*411, { Shri Hukam Chand
Kachhavaiya:
Shri Onkar Lal Berwa:
Shri P. C. Borooah:
Shri Vishwa Nath Pandey:
Shri Rameshwar Tantia:
| 8hri Himatsingka:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether it is a fact that large
reserves of phosphate rock have been
found in the Bay of Bengal and
Western Coast of India;

(b) if so,
reserves; and

an estimate of these

(c) the steps so far taken for ex-
ploiting and utilising these reserves
towards fertiliser production and the
results achieved thereby?

o Wi W ST § geE
(s 50 Wo AY) : (¥) T =i
woEre wrw TE gY & |

(@) ® (1) sor Jew T
EAGE

ft oo fag : w@ TR
FraRe ¥ 4 & i A I
A TORE FEAWEIT w7 I
ar SqUEr Qi 7 S9€ Wy ¥
i ?

ot Ho o ¥E: wAW Ay 2fE
srade fenfae Ay § av 7@ WX
e fax § @ IR wWh ST ¥



3935 Oral Answers

Ty TAT & A1 T | FERE &
femfae fawr &) & &, cafag saw
I ¥ FATA FT W IGET FIHA
#T garer 47 g1 A g |

st wiwe ao qar ¥ S
T i grTa 9% fae feas oo
fea 7

st Yo Fo ST : TH H TOEW
FrwifaeT & a9 fear man, @ 5% FmE
F faar r o AR F fawaT @
Taa forg faeflt oofedt oY 4Y 9§ & oY
Thew fem et & am dogw
feaw duw fafegre @ 9| & @ wmw
qdreror firar afew o 9% #g aga
g qfeord JEY gwr @

Purchase of Small Plants from Japan

+

( Shri Rameshwar Tantia:
Shri Sivamurthi Swamy:
Shri Bibhuti Mishra:

*412. { Shri Onkar Lal Berwa:

? Shri Tan Singh:

| Shri Ravindra Varma:

( Shrimati Renuka Barkataki:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact that an
agreement between the Government
of India and Japan has been signed
for the purchase of small plants from
Japan during the current year;

(b) if so, the main features of this
agreement;

(¢) the types of plants to be sup-
plied by Japan; and

(d) the total expenditure involved?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) to (d). A
statement is laid on the Table of the
House.
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Statement
(a) Yes. The agreement is a oro-
cedural one between the National

Small Industries Corporation, New
Delhi, a Government of India under-
taking and Japan Small Plant Com-
mittee, to have Japanese machinery
and equipment smoothly supplied to
National Small Industries Corporation
under the Fourth Yen Credit.

(b) The main features of the agree-
ment are briefly as under:

(i) The Japan Small Plant Com-
mittee will assist the N.S.I.C.
by recommending suitable
suppliers/manufacturers of
Japan, who will be in a posi-
tion to supply machinery
required by the N.SIC. All
trade enquiries will be routed
through the Japan Small
Plant Committee.

(ii) Orders placed by the N.S.I.C.
on Japanese suppliers/manu-
facturers will be confirmed in
Contract Notes in the form
specified by the Japan Small
Plant Committee.

(iii) The contract sheets are for-
warded by the N.S.I.C. to the
Export-Import Bank of Japan
through the Ministry of
Finance (Department of
Economic Affairs) and as soon
as the same is approved by
the Export-Import Bank,
“Notice of Approval” is issued
to the N.S.I.C.

(iv) Immediately on receipt of
“Notice of Approval”, N.S.1.C.
opens the necessary letter of

credit and takes further
action for import of the
machinery.

(c) There is no stipulation regard-
ing items of machinery to be imported
from Japan. It depends upon the
requirements of the small-scale units,
whose applications for supply of
machinery of Japanese origin on hire-
purchase basis are accepted by the
NSIC.
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(d3 An allocation of $§1 million has
been made to the National Small
Industries Corporation under the
Fourth Yen Credit for its Hire-pur-
chase Scheme under which the Cor-
poration supplies machinery to small-
scale units.

Shri Rameshwar Tantia: When we
have got the Hindustan Machine Tools
and other machine building plants
both in the public sector and also in
the private sector in the country, may
I know what are the reasons that we
are thinking of importing these small
plants from Japan? May I also know
whether we have examined the possi-
bilities of our making them in our
country?

Shri Bibudhendra Misra: Whenever
any application is received by the
NSIC they take into consideration
many factors like the utility of the
plant, whether it is indigenously
available and all that. If it is indi-
genously available they do not allow
the import. There are many plants
which are necessary for small scale
industries and which are not indigen-
ously available.

Shri Rameshwar Tantia: May 1
know whether they will be imported
under the export incentive scheme or
otherwise?

Shri Bibudhendra Misra: It is only
under the special procedure against
this allocation of one million dollars.

Shri S. N. Chaturvedi: May I know
in which particular small scale indus-
tries are the Japanese machines most
in demand and found suitable?

The Minister of Heavy Engineering
and Industry in the Ministry of
Industry and Supply (Shri T. N.
Singh): There are various kinds of
machines. It is very difficult to
enumerate the various industrial
machines.
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New Steel Plants

+
Shrimati Savitri Nigam:
Shri Bhagwat Jha Azad:
Shri Yashpal Singh:
Shri R. Barua:
LShri P. R. Chakraverti:

*413.

Shri Bibhutl Mishra:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether it is a fact that plans
are in the making to set up steel
plants in Goa-Hospet and Bailadilla-
Vishakhapatnam regions; and

(b) if so, when these plants are
likely to be finalized?

The Deputy Minister in the Minis-
try of Steel and Mines (Shri P. C.
Sethi): (a) and (b). In the 4th Plan
period it is proposed to set up at least
one new steelworks apart from
Bokaro. The British American Steel-
works for India Consortium have been
asked to study the Goa-Hospet, Bai-
ladilla-Visakhapatnam and Neyveli-
Salem regions and to recommend sites
for location of the new steelworks.
These recommendations are expected
by the end of May 1965. Feasibility
studies for different regions have also
been commissioned for setting up a
few blast furnace complexes, one of
which may be developed into a steel-
works later. These studies are
cxpected to be completed during the
next few months, after which their
location and programme for their
construction would be flnalised.

Shrimati Savitri Nigam: May I
know what would be the total pro-
duction which is being expected to
be achieved by this steel plant?

Shri P. C. Sethi: The total produc-
tion which we expect from the sixth
steel plant would be from 1 million
tons to 1.5 million tons.

Shrimati Savitrl Nigam: What are
the special varieties which are going
to be produced in it? I would like
to know whether pig iron or any
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other useful variety which is in short
supply will be produced by it?

Shri P, C. Sethi: All these details
about products would be decided
later.
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Shri Heda: Are Government taking
into consideration two aspects; (i)
the growing consumption of steel;
and, (ii) the political problem that
would arise if only one plant is taken
up in the Fourth Plan; and, there-
fore, are Government re-considering
their view-point and more than one
steel plant, apart from Bokaro, will
be started in the Fourth Plan?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): Steel plants
are not so easily set up. There are
various problems. It will be very
difficult to set up too many steel
plants to solve political problems.

Shri Ranga: In view of the fact
that sometime ago experts as well as
ministers here had thought it fit to
install steel plants with a much
smaller capacity—one lakh tons to 5
lakh tons—why is it that Government
has given up that idea of starting
three or four stecl plants of smaller
dimensions and then, in course of
time, develop them with higher capa-
cities in the same way as they have
done in regard to Durgapur. Rour-
kela and Bhilai?

Shri Sanjiva Reddy: Evidently, my
hon. friend is mistaking the pig iron
plant. It is the desire of the Govern-
ment to start a number of pig iron
plants which could ultimately be con-
verted into steel plants. For the pre-
sent, we are thinking about eight
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sites. To begin with, they will be
pig iron units with blast furnaces.
If and when finance and other facili-
ties are available, they could be deve-
loped into steel plants, which is a
separate stage. For that the team is
visiting Kakinada, Orissa and other
places. The fifth steel plant will have
a capacity of 1 million tons.

Shri T. Subramanyam: May I know
whether the USA consortium of

experts have visited Goa-Hospet and
Baijladilla areas?

Shri Sanjiva Reddy: Since my hon.
friend comes from Mysore, he knows
very well that the team visited Hospet.
They are now going-round the rest of
the places and by the end of May
we will get their report.

Shri R. Ramanathan Chettiar: May
1 know whether the Technical experts
of U.S.A-UXK. consortilum have visited
Salem recently ang if so, whether
they have given a favourable report
about the feasibility of locating a steel
plant at Salem?

Shri Sanjiva Reddy: 1 have not
received any report from them. They
are still visiting places. It is only by
the end of May that we will get their
report.

Shri P. K. Dao: When there is a
firm of consulting engineers in India,
M/s. Dastur & Company, why were
their services not utilized for the
selection of the site and for the sub-
mission of a project report?

Shri Sanjiva Reddy: M/s. Dastur
& Company have given a report about
the Hospet area. The Hindustan
Stee] considered Visakhapatnam-
Bailadilla area. The consortium is to
advise the Government about the
suitability of other sites also.

Shri Shinkre: If I heard the Minis-
ter right, there are political problems
in deciding about the location of the
steel plant in the Fourth Plan. Sir,
may I have an assurance from the
Minister that no political considera-
tions will welgh with his Ministry or
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the Government and the merits of
each case will be examined and deci-
sion taken on that basis?

Shri Sanjiva Reddy: I have repeat-
edly stated on the floor of this House
that merit will be the only considera-
tion. That is why I said that we
cannot take deecisions on political con-
siderations.

Powerlooms

Shri Solanki:

Shri Narasimha Reddy:

Shrimati Ramdulari Sinha:

Dr. Ram Manchar Lohia:

Shri Kishen Pattnayak:
[Shri Madhu Limaye:

[sm M. 8. Murthi:
*414. J
l

Will the Minister of Commerce he
pleased to state:

(a) whether Government have
issued orders discontinuing the scheme
of introducing powerlooms in the
Handloom Section; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) and (b). A statement
is laid on the Table of the House.

In the statement I would like to
correct reason No. (ii). Now it will
read as follows:

“In some States scope for hand-
loom weavers for forming power-
loom co-operatives could not be
found.”

Statement

(a) and (b).
discontinued because it was
that:

The old scheme was
found

(i) The scheme was not progres-
sing satisfactorily in many
States and large amount of
allocations on this account
remained unutilised.

(ii) In some States corporations of
handloom weavers for form-
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ing powerloom corporations
could not be found,

Because of the above @&ifficulties the
powerloom committeee under the
Chairmanship of Shri Asoka Mehta
was formed to review the matter:

Shri Ranga: May 1 know whether
Government have received any re-
presentation from the All India
Handloom Weavers' Congress as well
ag the Weavers’ Congress in South
India and whether it is not a fact
that the Andhra Government as well
as the Madras Government have
declined to organise the so-called
co-operatives for powerlooms?

Shri S. V. Ramaswamy: They have
not declined. They have represented
that the report of the Asoka Mehta
Committee that there should be free
licensing should not be accepted.
But Madras Government is in favour
of co-operatives being formed.

Shri Ranga: What about the repre-
sentations they have received frorw:
the State Governments?

Shri S. V. Ramaswamy:
all under consideration.

They are

Shri S. V. Ramaswamy: It is speci-
fically with regard to this in part (ii)
I made the correction. It is not

“corporation” but ‘“co-operatives”.
So, the question will have to be
amended.
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12.00 hrs.

SHORT NOTICE QUESTION

National Coal Development
Corporation

+
J Shri S. C. Samanta:
S.N.Q. 2-1 Shri Subodh Hansda:

Will the Minister of Steel and Mines
Le pleased to state:

(a) whether Government have
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ordered decentralisation of the Ranchi
Office of the National Coal Develop-
ment Corporation;

(b) if so, since when and the number
of staff who have been issued trans-
fer orders to different zones;

(c) whether the directors have been
asked to shift their offices to different
zones outside Ranchi; and

(d) whether the directors are insti-
gating other employees not to move
out of Ranchi for which a strike notice
has been served by the employees?

The Deputy Minister in the Minis-
try of Steel andg Mines (Shri P. C.
Sethi): (a) and (b). In August, 1963,
the Board of Directors of the National
Coal Development Corporation decid-
ed that the Accounts Office, and not
the entire Office, of the Corporation be
decentralised on an area-wise basis.
Under these orders, 94 employees
(including six officers) were trans-
ferred during the third quarter of
1964, Another batch of 257 employees
(including seven officers) was trans-
ferred on March 1, 1965.

(c) Presumably the reference is not
to the Directors on the Board of
Directors of the Corporation but to
certain officers designated as Direc-
tors of their respective departments
in that organisation. Only one of
these . was recently ordered to be
transferred outside Ranchi. This order
was subsequently cancelled.

(d) Government have no informa-
tion about such alleged action by
Directors. The association of the
employces had served a notice to go
on strike on March 12, 1965, if the
management did not concede their
demands, including the demand for
holding their transfer in abeyance.
The latest information, however, is
that strike notice has been suspended
by the Employees Association.

Shri S. C. Samanta: May I know
whether it is a fact—it appeared in



3945 Oral Answers

newspapers on the 3rd of this month—-
that the Managing Director and the
Director of Production are quarrelling
among themselves and thereby pro-
duction has been affected for the last
three or four months?

Shri P. C. Sethi: No, Sir; as a
matter of fact, the question of trans-
fer of the Production Director had
been decided once by the Managing
Director but later on the management
took a decision to terminate the ser-
vices of the Production Director.
They have given him three months’
notice, In view of that necessary
action will be taken.

Shri S. C. Samanta: From the
newspapers I find that in the NCDC
not a day passes without an incident
and rumours and that the employees
have no mind to work. Is it true?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): The head office
of the NCDC organisation has grown
unwieldy and, I think, the decision
taken by the NCDC is correct. They
should disperse them to different
places and should increase production.
Therefore they are taking all these
steps; naturally, there will be a little
unrest, N3

4

Shri S. M. Banerjee: 1 want Lo
know whether it is a fact that this
scheme of decentralisation or disper-
sal will involve hardship to hundreds
of employees, Class III and Class IV,
who will have no place to stay and
no educational facilities for their
children. If so, what steps do Gov-
ernment contemplate to take to see
that their family members are not dis-
turbed, proper educational facilities
are given to their children and they
are provided with houses near the
place of work?

Shri Sanjiva Reddy: When they are
transferred to a different mine or a
different area of operation, naturally,
facilities will be provided there also.
But all of them cannot be concentrat-
ed in Ranchi, thereby creating prob-
tems.

PHALGUNA 21, 1886 (SAKA) Written Answers 3646

Shri S. In those

places?

M. Banerjee:

Shri Sanjiva Reddy:
provided there.

They will be

WRITTEN ANSWERS TO
QUESTIONS

Heavy Engineering Corporation,
Ranchi

415 J Shri lndx.'ajit Gupta:
 Shri Daji:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact that the
installed production capacity of the
Heavy Engineering Corporation uat
Ranchi cannot be utilised due to lack
of necessary orders for equipment;
and

(b) if so, the steps proposed to he
taken in the matter?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir, so
far as the Heavy Machine Building
Plant and the Coal Mining Machinery
Plant are concerned.

(b) The Heavy Engineering Corpo-
ration has initiated action for procure-
ment of orders by contacting pros-
pective customers. Government are
also seized of the matter and arc
taking necessary steps in consultation
with consumer Ministries.

Collision between two Goods Trains

*416. Shri A. P. Sharma: Will the
Minister of Rallways be pleased tu
state: :

(a) whether any enquiry haes been
made into the causes of the collision
of a goods train with another goods
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train on the 24th January, 1965 bet-
ween Mahali Marup and Sini Junc-
tion on the South-Eastern Railway

resulting in the death of the Guard
of one of the trains;

(b) if so, the outcome thereof;

(c) the loss of Railway property
involved; and

(d) whether the family of the
Guard has been paid compensation
and if so, the amount thereof?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes, Sir.

(b) The accident was due to failure
of railway staff.

(c) The cost of damage to railway
property was estimated at approxi-
mately Rs, 1,33,500.

(d) An ex-gratia paymen! of
Rs. 250 has been made to the widow
of the deceased guard. Necessary
arrangements are being made for pay-
ing compensation under the Work-
men’s Compensation Act.

Export of Textiles to West Asia

*417. Shri D, C. Sharma: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that India
is fast losing market for cotton tex-
tiles in West Asia; and

(b) if so, the reasons therefor?

The Deputy Minister of Commerce

(Shri S. V. Ramaswamy): (a) No,
Sir.
(b) Does not arise. The total

exports of cotton textiles to West
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Asia and to the World Markets has
been as under:—

Value of export of cotton textiles

To West Asian To World markets
Market

1962 Rs. 3°175 crores Rs.50-04 crores
1963 Rs. 3037 crores Rs. §5-50 crores
1964 . Rs.3-064 crores Rs. 61-90 crores
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Loading of Paddy in Madras State

419 J Shil{ M. Malaichami:
"\ Shtl M. G. Thengondar:

Will the  inister of Railways be
pleased to state:

(a) whethir it is a fact that the
paddy procured in the Tanjore Dis-
trict, Madras State by Government is
being held ip for want of railway
wagons; and

. (b) if so, for how long it is being
held up and ;he steps taken to provide
railway waons for its immediate
transhipment?

The Minisier of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). There is no
dificulty in supplying adequate
wagons to raeet the normal demand
for the transport of rice by rail from
lFanjore District. The supply had,
however, to be regulated during the
recent civil disturbances in the Madras
State and is now having to be con-
trolled due to limited release of in-
ward loaded wagons in Madras area
by the Madras Government.

The supply of wagons can be
increased as soon as the Madras Gov-
ernment, with whom the matter has
been taken up, is able to arrange
release of more wagons loaded for
them.

Indo-Ceylon Tea Commission

Shri Surendra Pal Singh:
| Shri Vishram Prasad:
| Shri Bade:
ﬂ Shri Onkar Lal Berwa:
Shri Himatsingka:
LShri Rameshwar Tantia:

*420.

Will the Minister of Commerce bo
pleased to refer to the reply given to
Starred Question No. 251 on the 27th
November, 1964 and state:

(a) whether the formal acceptance
of the Government of Ceylon regard-
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ing the setting up of a joint Indo-
Ceylon Tea Commission has been
received; and

(b) if so, the progress made in this
regard?

The Deputy Minister in the Minis.
try of Commerce (Shri S. V. Rama-
swamy): (a) Not yet, Sir.

(b) Does not arise.

Production Targets for Industries

Shri Yashpal Singh:

[Shrl D. N. Tiwary:

| Shri P. C. Borooah:

| Shrimati Ramdulari Sinha:

421, Dr. Ram Manohar Lohia:

Shri Kishen Pattnayak:
Shri Madhu Limaye:

, Shri Himatsingka:

! Shri Rameshwar Tantia:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact that the
production ‘targets fixed for certain
industries in the country are not likely
to be achieved during Third Plan
period;

(b) if so, the names of those indus-
tries;

(c) the reasons therefor; and

(d) the steps taken by Government
to achieve the targets?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) to (d). A
statement is laid on the Table of the
House. [Placed in Library, sce No.
LT-3981/65].

Tractor Project

r Shri Rameshwar Tantia:
Shri Maheswar Naik:
Shri Bishwanath Roy:
| Shri Brajeshwar Prasad:
#422 { Shri Samnani:
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Shri P. C. Borooah:

| Shri D. J. Naik:
Shri P. H. Bhee..

LShri M. Rampure:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether Government are consi-
dering a proeposal to set up a tractor
project with the collaboration of Cze-
choslovakia;

(b) if so, the nature of assistance
of Czech Government has assured to
give; and

(¢) whether any decision has been
taken for the location of the proposed
project?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Govern-
ment are considering a proposal for
the estblishment of a public sector
project for the manufacuture of agri-
cultural tractors. Czechoslovakia is
one of the countries whose collabora-
tion is being sought for this project.

(b) This is one of the projects for
which Czechoslovakia have offered
assistance under the Second Agree-
ment on Economic Collaboration bet-
ween the Government of India and
the Government of Czechoslovak
Socialist Republic concluded last year.

(c) As the project is still in a pre-
liminary stage, the question of its
Jocation has not yet arisen,

Export-Import Advisory Council

*423. Shri P. C. Borooah: Will the
Minister of Commerce be pleased 1o
state:

(a) whether a meeting of the
Export-Import Advisory Council was
held in the third week of February
this year to chalk out a broad pro-
gramme for exports and imports
during the Fourth Five Year Plan;
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(b) if so, the recommendations made
by the Council in this meeting; and

(¢) Government’s reaction thereto?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir. A
Meeting of the Export-Import Advi-
sory Council was held on the 15th
and 16th February, 1865, at which the
problems relating to Import and
Export Policy and procedures with
special reference to Export Promo-
tion were generally discussed.

(b) A copy of the procedings of
the Meeting has already been placed
in the Parliament Library.

(¢) The recommendations of the
Council are at various stages of exa-
mination.

Asian Development Bank

*424. Shri Rameshwar Tantia: Will
the Minister of Commerce be pleased
to state:

(a) whether it is a fact that ECAFE
has urged the member countries to
consider the proposal to set up an
Asian Development Bank;

(b) if so, the reaction of the Gov-
ernment of India thereto; and

(c) whether all the member-coun-
tries have favoured this proposal?

The Minister of Commerce (Shri
Manubhai Shah): (a) In pursuance of
a resolution adopted by the ECAFE on
economic co-operation in the ECAFE
region an Expert Group appointed by
the ECAFE Secretariat has studied the
problem and submitted a report
recommending inter alia that an Asian
Development Bank be set up.

(b) The report is under examina-
tion.

(c) The other member countries are
also understood to be examining the
proposal at present.



3953 Written Answers PHALGUNA 21, 1886 (SAKA)

Railway Traction

2 J Shri Ram Harkh Yadav:

1o4 \_ Shri Murli Manohar:

Will the Minister of Railways be
pleased to state:

(a) the progress made in the intro-
duction of Diesel Traction on the
Kalka-Simla and Kangra Valley sec-
tions of the Northern Railway;

(b) whether the old tractions are
being replaced by diesel tractions; and

(c) if so, the details thereof?

The Minister of State in the
Ministry of Railways (Dr. Ram
Subhag Singh): (a) to (¢). 5
Narrow Gauge diesel locomotives

are already in service on the Kalka-
Simla Section of the Northern Rail-
way. In addition to these locomotives,
10 more diesel locomotives out of the
25 on order from West Germany have
also been allotted to the Northern
Railway for this Section. The balance
15 have been allotted to South-Eastern
Railway.

Of the 10 locomotives allotted 1o
the Northern Railway, 5 are for
replacing old overaged locomotives
and 5 for meeting requirement of
additional traffic.

The question of alloting diesel loco-
motives specifically for Kangra Valley
Section of the Northern Railway is
under technical examination.

Heavy Industries in Bikaner and
Jodhpur

1043. Shri Karni Singhji: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether any proposals have
been received from the Rajasthan
Government for the establishment of
heavy industries in Bikaner and Jodh-
pur districts; and
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(b) if so, the names of industries
proposed to be set up there?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b). No
proposal has so far been received
from the Government of Rajasthan for
the establishment of heavy industries
in Bikaner and Jodhpur districts. A
proposal has, however, been received
for setting up a Woollen Mill in
Bikaner and it is under examination.

Import of Fertilisers

1044. Shri Himatsingka: Will the
Minister of Commerce be pleased to
state:

(a) whether Government  have
under consideration a proposal to tie
import of fertilizers with certain
export incentives; and

(b) if so, the details thereof?

The Minister of Commerce (Shri
Manubhai Shah): (a) No, Sir,

(b) Does not arise.

Directorate of Industries, Delhi

1045. Shrimati Ramdulari Sinha:
Will the Minister of Industry and Sup-
ply be pleased to state the advantages
of decentralising the Directorate of
Industries by dividing the urban area
of Delhi into four zones?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): With increasing
number of industrial units coming up
over the whole area of Delhi State,
it has been found that for effcient
supervision and expeditious imple-
mentation of the development schemes
included in the 5-Year Plans, it is
necessary that the Directorate of
Industries should be strengthened by
suitable fleld staff and that it should
be re-organised in a zonal pattern.
Experience has shown that the deve-
lopment of industries in Delhi has
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reached the stage where without such
decentralization, further developmeunt
will suffer.

Steel Allocation to Rajasthan

1046, J Shri Dhuleshwar Meena:
" 7\ Shri Ramachandra Ulaka:

Will the Minister of Steel and Mines
be pleased to state:

(a) the quantity of iron and steel
allotted to Rajasthan during 1964-65;
and

(b) the quantity proposed to be
allotted to that State during 1965-66?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) The quan-
tity of iron and steel allotted to
Rajasthan during 1964-65 .is as
follows:

Steel*—1,832 tonnes.
Pig Iron—4,245 tonnes.

*The quantity represents allotted
quota ceilings for controlled
categories only. Other cate-
gories of steel are decontrolled
and indentors can place orders
for these items without restric-
tion.

(b) The allotment of iron and steel
for the period 1965-66 has not yet
been finalised.

Iron Ore Deposit at Nanmanda
(Calicut)

f Shri Pottekkatt:

1047. 3 Shri A. V. Raghavan:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether any detailed investi-
gation to assess the exact reserves of
iron ore deposits in Nanmanda in the
Calicut District of Kerala has been
concluded; and

(b) if so, the result of the investi-
gations carried out so far?
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The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) No, Sir.
Detailed investigation by the State
Government is in progress.

(b) Does not arise.

AT | wEE MNP &1 HOITC
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Foreign Collaborationg

( Shri Indrajit Gupta:

Shri Prabhat Kar:

Shri M. L, Dwivedi:

Shri S. C. Samanta:

Shri Yashpal Singh:

1049, # Shri J. B. Singh:

Shrimati Renu Chakravartty:

Shri Kolla Venkaiah:
Shri Bibhuti Mishra:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

| Shri J. P. Jyotishi:

Will the Minister of Industry and
Supply be pleased t, state:

(.a) the number of foreign collabo-
ration agreements approveq by Gov-
ernment since 1948 (Industry-wise);
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(b) the total amount of foreign pri-
vate capital invested in India through
these agreements;

(c) the total amount so far remitted
abroad by the foreign collaborators
by way of profits, royalty and techni-
cal fees;

(d) whether Government have re-
viewed the working of these agree-
ments; and

(e) if so, the result thereof?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (aY to (e). The
information to the extent available is
being collected and will be placed on
the Table of the House in due course.

Foreign Exchange for Brick
Manufacturers

Shri Yashpal Singh:

[-Shri M. L. Dwivedi:
1050. { Shri Bhagwat Jha Azad:
| Shri Surendra Pal Singh:

Will the Minister of Industry and

Supply be pleased to state:

(a) whether Government
to release foreign exchang to brick
manufacturers to modernise their
plants provided the cost is reduced by
2-1/2 per cent; and

propose

(b) if so, how long it will take to
finalise the proposal?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) No, Sir.

(b) Does not arise.

Britain’s Low-priced Books

Shri Yashpal Singh:
Shri M. L. Dwivedi:
[ Shri Bhagwat Jha Azad:

Will the Minister of Commerce he
pleased to state:

1051.

(a) whether India is receiving more
than threce million abridged copies of

3958

the text books and general books from
the UK. under Britain's low-priced
book scheme;

(b) if so, the subjects which thesc
books will cover: and

(¢) the criteria for their distribu-
tion?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (c). Un-
abridged low price text books on
Scientific and technical subjects are
imported from the U.K. and distribut-
ed through the normal trade chan-
nels under the Britain’s Low-Priced
Book Scheme. Statistics relating to
the number of books so imported are
not maintained but the value of im-
port licences issued in 1963-64 was
Rs. 12'47 lakhs as against Rs. 14-87
lakhs in 1962-63.

Corruption Cases on Rallways

1052. Shri D. N. Tiwary: Will the
Minister of Rallways be pleased to
state:

(a) the number of corruption cases
registered, disposed of departmentally
and proceeded against in the court
in different zones of the Railways in
1964; and

(b) whether the cases of corrup-
tion had gone up during this period?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) A statement is laid on
the Table of the House. [Placed in
Library, see No. 1 T-3982/65].

(b) There was a negligible increase
in the number of cases registered
during the year 1964 when compared
with the figure of 1863, as shown
below:

No. of cases No. of cases

registered registered
mn 1963 in 1964
2382 2400
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Iron Ore Deposits in Bastar

J Shri Yashpal Singh:
1\ Shri M. L. Dwivedi:

Will the Minister of Steel and Mines
be pleased to state:

1053.

(a) whether Government have made
any survey in the Bastar District for
iron ore; and

(b) if so, the details thereof?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.

(b) The reserves of iron ore in the
different areas as estimated by the
Geological Survey of India are as fol-
lows:

Bailadila range 1,135 million tonnes.
Rowghat 740 »
Parrekaro 26, '

The grade of the ore is, on an ave-
rage, 60 {o 66 per cent. Fe content.

Raw Materials for Small Scale
Industries

1054 J/ Shri Bhagwat Jha Azad:
"\ Shri Yashpal Singh-

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is proposed to set up
a Research Institute to find out suit-
able raw materials for the small scale
industries; and

(b) if so, when a decision is likely
to be taken in the matter?

The Deuty Minister in the Ministry
of Industry and Supply (Shri Bibu-
dhendra Misra): (a) No, Sir.

(b) Does not arise.

Manufacture of Heavy Plates

[ Shri Bhagwat Jha Azad:
\ Shri Yashpal Singh:

Will the Minister of Industry and
Supply be pleased to state:

1055

(a) whether it is proposed to secur:
Soviet Co-operation for sefting up a
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Plant for the manufacture of heavy
plates, vessels, and heavy structurals
in India; and

-

(b) if so, the steps being taken in
this regard?

The Deputy Minister in the Minis-

try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
There is no proposal at present to

secure Soviet collaboration for setting
up a Plant for the manufacture of
heavy plates, vessels and heavy struc-
turals in India.
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Stations on Jullundur-Ferozepur
Section

r Shri Gulshan:
1058 ) Shri Hukam Chand
’ Kachhavaiya:
|_ Shri Onkar Lal Berwa:

Will the Minister of Rallways be
pleased 1o state:

(a) the total number of stations on
Jullundur-Ferozepur Section of the
Northern Railway demoted from cros-
sing to flag stations during the Second
World War;

(b) whether, in view of the heavy
1ail traffic on this section, it is pro-
posed to upgrade any of these stations;
and

(¢) whether, in view of the deve-
Jopment of the area in the production
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of sugarcane and foodgrains, it is pro-
posed to resume goods booking at such
stations as no road facilities (specially
between Makhu and Ferozepur) exist?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). Two stations viz. Pajian
and Mahalam were converted to flag
stations. A proposal to reconvert these
stations to crossing stations is under
cxamination.

(c¢) Goods booking facilities already
exist at Pajian station. It is not pro-
posed to provide goods booking facili-
ties at Mahalam as there is not suffi-
cient justification.

Delhi Division of Northern Railway

(" Shri Buta Singh:
| Shri Onkar Lal Berwa:
Shri Hukam Chand
loss.i

Kachhavaiya:
Shri Gulshan:
{_ Shri P. H. Bheel:

Will the Minister of Railways be
pleased to state:

(a) the total number of eclectrical
chargemen, Assistant ochargemen and
Mistries working on the Delhi Divi-
sion of the Northern Railway and
Headquarters Office, Baroda House,
New Delhi who continued in service

beyond 60 years of age on the 3l1st
December, 1964: and

(b) the reasons for employing them
beyond the age of 60 years?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag

Singh): (a) One person as Electric
Chargeman in authorised scale of
Rs. 250—380.

(b) In the public interest.

Mail Train between Pathankot
and Ferozepur

( Shri Guishan:
106 Shri Onkar Lal Berwa:
060.9 Shri Hukam Chand

| Kachhavaiya:
Will the Minister of Railways e

pleased to state:

(1) whether there is any proposal
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to run a mail train between Pathankot
and Ferozepur via Lohian Khas; and

(b) if so, at what stage the mat-
ter standg at present?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No, Sir. There is no tra-
flic justification.

(b) Does not arise.
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Photographic Papers

1062. Dr. L. M. Singhvi: Will the
Minister of Industry and Supply be
pleased to state:

(a) the total requirement of photo-
graphic papers in the country for
1965 and 1966 in square metres and in
weight; and

(b) the expected
ducts brand-wise in square
and in weight?

indigenous pro-
metres

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) The re-
quirements of photographic papers
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during 1965 and 1966 may be around
three million square metres. Figures
in terms of weight are not available.

(b) On the basis of figures of pro-
duction for 1964, it is expected that
the indigenous production of the
various brands namely: Brovira,
Lupex, Agfastat, Adross, Lipi and
Maxphoto would during 1965-66 reach
at least 1'5 million square metres.
Figures in weigh &re not available.

Alarm Chain Pulling

{ Shri Bhagwat Jha Azad:
1063. < Shri Yaghpal Singh:
 Shri Hem Raj:
Will the Minister of Railways be
pleased to state:

(a) whether any study of the orga-
nised alarm chain pulling in the Delhi
area has been made; and

(b) if so, the findings thereof and
the action taken so far?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
8Singh): (a) Yes; but the incidence
in its present form cannot be treated
as “organised alarm chain pulling”.

(b) A statement is laid on the Table
of the House. [Placed in Library, see
No. LT-3983/65.]

Fire in Washery Rejections near
Bokaro

1064. Shri D. N. Tiwary: Will the
Minister of Steel and Minag bhe
pleased to state:

(a) whether fire was detgcted in
the washery rejectipps heap lying on
the bank nf Bokarp river in Declem-
ber, 1964 and it threatened other col-
lieries of superior grade coal and the
washery;

2424 (Ai) LSD—3.

(b) if so, the damage done so far:
and .

(¢) the action taken to retard the
progress of the fire and to prevent it
from spreading?

The Minister of Steel and Mines
(Shri Banjiva Reddy): (a) Yes, Sir.
This fire does not threaten other col-
lieries and there is also no immediate
danger to the undergroungd workings
of the West Bokaro colliery or to the
washery.

(b) There is no damage to collieries
or other installations. The rejects
themselves are not marketable.

(c) To check the progress of the
fire, water was poured on to the re-
ject heap and the portion which is on
fire has already been isolated from the
rest of the heap.
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International Coffee Agreement

Shri Bade:
Shri Onkar Lal Berwa:
1067. Shri Subodh Hansda:
i Shri S. C. Samanta:
L Shri M. L. Dwivedi:

Will the Minister of Commerce be
pleaseq to state:

(a) whether it is a fact that a Tech~
nical Mission of the International
Coffee Organisation visited India in
January, 1965;

(b) if so, the object of their visit;
and

(¢) at whose instance they v1sxted
India?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) to (c¢). At India’s ins-
tance, a Technical Mission of the In-
ternational Coffee Organisation visited
India during the period 18th January,
1965 to 29th January, 1965, for study-
ing India’s case for an export quota
higher than what has been allotted to
her under the International Coffee
Agreement.

Cost of Steel

1068, Shri Mohammad Elias: Will
the Minister of Steel and Mines be
pleased to state:

(a) the estimated cost of produc-
tion of steel per tonne when each of
the steel plants at Durgapur, Bhilai
and Rourkela, was planned and how
such an estimate compares with the
actuals;

(b) the reasons for the difference,
if any, between the estimated cost
and actual cost; and

(¢) the steps taken to reduce the
cost of production by introducing
economy in all fields with a view to
ensure profitability of the plant,
which is running at a loss continu-
ously?
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The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) The works
cost per tonne of ingot steel esti-
mated in the project reports for the
million tonne plants at Bhilai and
Rourkela Steel Plants and the actual
works cost during the year 1963-64
are indicated below. In the case of
Durgapur Steel Plant, a similar com-
parison is not possible because no
detailed project report was prepared
for the million tonne stage.

Plant Works cost as per  'Works cost
project report during 1963-64
Rourkeia (a) O.H.ingets: Rs 257.95
Rs 184.43
(b) L.D.ingects: Rs 233. 81
Rs. 137°81
. Bhilai Rs 113.32 Rs 214 20

(b) In both Bhilai and Rourkela
the increase in the works cost over
project report estimate is due to
increases in the price of the major
raw materials, viz, coal, iron ore,
limestone, etc. and increases in the
cost of operating supplies, stores and
spares.

(c) A constant watch is kept over
the cost of production which is re-
viewed regularly in monthly meet-
ings held at the plants. Economies
are effected in the cost of production
through the application of improved
operational techniques, the maximis-
ing of production and yields, better
recovery of scrap leading to reduc-
tion in the use of purchased scrap
in the steel melting shop, special
efforts to reduce coke rate in the
blast furnace, the maximum utilisa-
tion of available rolling hours in the
rolling mills, etc.
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Railway Accidents

[ Shri Daljit Singh:
Shri Ramachandra Ulaka:
(_ Shri Dhuleshwar Meena:

1070.

Will the Minister of Railways be
pleased to state:

(a) the number of railway acci-
dents which occurred since 1st Octo-
ber, 1964 (zone-wise);

(b) the causes thereof;

(c) the loss of life and property
sustained by the Railways (zone-
wise); and

(d) the compensation paid by the
Railways (zone-wise)?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) During the period 1st October,
1964 to 31st January, 1965, there
were 451 train accidents on the
various zones of Indian Government
Railways in the categories of colli-
sions, derailments, trains running into



Written Answers

3971

road traffic at level crossings and
fires in trains as detailed below:

No. of
Railway accidents

Central . . . . . 47
Eastern . . . . . 25
Northern . . . 50
North Eastern . . . 60
Northeast Frontier . 74
Southern . . . 91
South Eastern . . . 48
Western . . . 56

TOTAL 451

(b) The causes of these accidents are
give bclow :—
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Cause No. of
sccidents
Failure of Railway staff 215
I*allute of other than Rallway p
. 3
I‘aulure of Eqmpmem
Mechanical . 44
Track . . 27
ring with track . 3
entll 31
Cuuse could not be established . 4
Cases not yet finalised . 91
451
©
Loss of Approximate
life cost of
Railway damage to
railway
property
Rs.
Central . 3 11501897
Eastern . S 11,86,571
Northern 3 3,89,934
North Eastern 37 1,20,191
Northeast Frontier . 1 45,196
Southern 122 5:46,433
South Bastern 3 13,37,994
Western . . 4 1,43,531
) TOTAL 178 39,20,747
(d) No claim for compensation,

except Rs. 7,000 in one case on the
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Western Railway, under Workmen's
Compensation Act, 1923, has beea
paid so far.

Other claims received are under
consideration.

However, ex-gratia payreents made
by the various reilways are as under:

Railway An;l(:}l:t
Rs.

Central . 900
Eastern . 6,050
Northern 50
North Eastern 6,300
Northeast Frontier . 3,700
Southern 17,850
South Eastern 250
Western . 2,000
ToTAL 37,100

Railway Line connecting Candigarh

1071. Shri Daljit Singh: Will the
Minister of Railways be pleased to
state:

(a) whether any survey of a new
railway line to connect Chandigarh
with other main cities has been made;
and

(b) if so, the details thereof?

The Deputy Minister in the Mimis-
try of Railways (Shri Sham Nath):
(a) Yes.

(b) Only a Traffic Survey to con-
nect Chandigarh with Ludhiana on
one side and Jagadhri on the other
side was carried out in 1867, which re-
vealed that the project (Jagadhri-
Chandigarh-Ludhiana about 171 KMs
—BG) is not financially justified.
The project was then estimated
to cost Rs 1018 crores (approxi-
mately). The present day cost will
be much more.
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Low Temperature Carbonisation Plant

1072 J Shri Vidya Charan Shukla:
‘7 Shri R. S. Pandey:

Will the Minister of Steel and Mines
be pleased to refer to the reply given
to Unstarred Question No. 228 on the
20th November, 1964 and state:

(a) whether Government have since
examined the possibility of setting up
a low temperature carbonisation plant
based on Singrauli coal; and

(b) if so, the decision thereon?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
The matter ig still under examination.
As laboratory testg are involved, the
examination is likely to take some
more time.

Ranchi-Rourkela Rail Link

(Shri Nareadra Siagh Mahida:

10713. { Shri Solamki:
| Shri Narasimha Reddy:

Will the Minister of Railways be
pleased to state:

(a) the total cost of the railway
line recently opened to passenger
traffic linking Ranchi with Rourkela;

(b) when this work wag taken in
hand; and

(c) whether the same was complet-
ed in time?

The Deputy Minister in the Ministry
of Rallways (Shri Sham Nath): (a)
The total cost of the Ranchi-Bonda-
munda (Rourkela) line is estimated
to Rg. 18.39 crores.

(b) and (c¢). The line was sanc-
tioned and completed in stages. A
statement showing the dates of sanc-
tion and completion of the different

sections is laid on the table of the
House. [Placed in Library, sce No.
LT-8985|65,] The completion was
more or less in accordance with anti-
cipations.

Punjab Mail between Delhi
and Ferozepur

( Shri Hukam Chand
Kachhava.iya;
Shri Onkar Lal Berwa:
Shri Yashpal Simgh:

Will the Minister of
pleased to state:

1074,

Railways be

(a) whether in view of the great
rush in Punjab Mail between Delhi
and Ferozepur, Government propose
to introduce another mail or some
{ast moving train on the metre gauge
line between Deibi and Bhatinda via
Hissar;

(b) whether it is a fact that the
Railway employees are also allowed to
travel by this train on passes and
P.T.Os. thus adding to the rush of
passengers travelling by ‘this train;
and

(¢) when the new traip is likely to
be introduced?

The Minister of State in the Minis-
try of Raillwayg (Dr. Ram Subhag
Singh): (a) There is some over-
crowding on 37 Up/38 Dn. Punjab
Mails between Delhi and Ferozepore
Cantt,, but the extent of overcrowd-
ing is not such as to warrant the in-
troduction of an additional train bet-
ween Delhi and Bhatinda either via
Rewari & Hissar or via Rohtak and
Jind. Introduction of an additional
train via Rewari and Hissar or on the
broad gauge route is also not feasible
due to the non-availability of spare
line capacity.

As the Punjab Mailg are running
full load, it is also not possible to aug-
ment the number of coaches on these
trains.
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(b) Yes, only gazetted railway offi-
cers and non-gazetted staff drawing
Rs. 450 and over in prescribed scale
(Rs. 525 and over in authorised scale)
are entitled to travel on passes and
P.TO.s by Mail trains, but this does
not result in much overcrowding.

(¢) Does not arise in view of ans-
wer given to part (a).

Heavy Structural Fabrication Plant

Shri Subodh Hansda:
Shri S. C. Samanta:
1075. { Shri Vishwa Nath Pandey:
Shri Ram Harkh Yadav:
l_ Shri D. C. Sharma:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether there is any plan to
set up a Heavy Structural Fabrication
Plant in the public sector for steel in-
dustry;

(b) if so, where this plant will be
located; and

(¢) whether any detailed scheme
has been worked out for this purpose?

The Deputy Minister in the Minis-
try of Industry amd Supply (Shri
Bibudhendra Misra): (a) to (¢).
Government have decided to set up
at Allahabad g project in the public
sector for the manufacture of heavy
structurals in collaboration with M/s
Voest of Austria on the basis of a de-
tailed project report submitted Lty
them.

Express Train between Madras and
Hyderabad

f Shri Kolla Venkaiah:
1076. 3 Shri M. N. Swamy:

Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No. 1257 on the
25th September, 1964 and state whe-
ther Government have since decided
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to reintroduce a direct express train
between Madras and Hyderabad?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): No, Sir. The main difficulty
is the non-availability of spare line
capacity.

Rail-cum-Road Bridge on Godavari

1077 It Shri Kolla Venkaiah:
* \_Shri M. N. Swamy:

Will the Minister of Railways be
pleased to state:

(a) whether any representation from
the members of Lok Sabha and Rajya
Sabha was received for the rail-cum
road bridge on the Godavari near
Rajahmundry; and

(b) if so, the action taken thereon?

The Deputy Minister im the Minis-
try of Railways (Shri Sham Nath):
(a) No representation from members
of Parliament has been received for
rail-cum-road bridge over Godavari
near Rajahmundry, after the decision
to build it as a rail bridge only, was
taken.

(b) Does not arise.

Coal Production in Fourth Plan

1078. Shri P, C. Borooah: Will the
Minister of Steel and Mines be pleased
to state:

(a) whether the Joint Working
Committee of the coal industry has
drawn up the coal production pro-
gramme for the Fourth Plan; and

(b) if so, the salient features of
this programme?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
The Joint Working Committee drew
up the following programme of addi-
tional coal production during the
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Fourth Plan, over and above the ex-
pected production level in 1965-68:

In
million
tonnes

Cocking and blendable coal | I1°2

Non-coking coal 20-4

ToTAL 316

After necessary scrutiny, a total
offer of 7.38 million tonnes of coking
coal has been accepted as feasible.
The industry has been advised to
furnish the necessary plans and blue-
prints in respect of the proposed
development of the varioug mines
from which this additional output will
come. It has been further advised to
make additional offers to bridge the
gap between the estimated demand
and production of coking coal in the
Fourth Plan. With regard to non-
coking coal, the present thinking is
that it is not necessary for the private
sector to take up any schemes for
additional production in the Fourth
Plan. !

Export of Iron Ore to Bulgaria

Shrimati Remuka Barkataki:
1079.. Shrimati Savitri Nigam:
Shri P. C. Borooah:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
Minerals and Metals Trading Corpo-
ration of India has entered into an
agreement with Bulgaria for the ex-
port of Indian iron ore; and

(b) if so, the quantity of iron ore
to be exported to Bulgaria, and the
terms of the agreement?

The Minister of Commerce (Shri

Manubhai Shah): (a) Yes, Sir.

(b) Under the contract entered into
with Mi|s. Rudmetal, the Minerals &
Metals Trading Corporation of India
Ltd. shipped 10,000 tons of iron ore
to Bulgaria. It is not in the business

interest of the Corporation to disclose
the terms of dontract.

Freight Rates of Sensitive Commo-
dities

1080. Shri Rameshwar Tantia: Will
the Minister of Rallways be pleased
to state:

(a) whether Government have set
up a Committee to go into the freignt
rates of sensitive commodities;

(b) if so, its composition and terms
of reference; and

(¢) when this Committee is likely
to submit its report?

The Minister of State in the Minis-

try of Railways (Dr. Ram Subhag
Singh): (a) No, Sir.
(b) and (c). Do not arise.

Bridges and Culverts

1081, Shri Karni Simghji: Will the
Minister of Railways be pleased to
state whether in view of recurring
breaches on the Hanumangarh Town-
Suratgarh and Suratgarh-Sarupsar
sectors of the Northern Railway owing
to Ghaggar floods, Government have
considered the feasibility of providing
outlets for the free flow of water
from beneath the railway track by
constructing bridges and culverts?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
All the important towns in this area
have developed in what was originally
the bed o the Ghaggar, which had
dried up. Consequently the Railway
line which wag constructed to serve
these towns had also to be in the
same terrain. This river has been
activated recently by extensive irri-
gation and drainage schemes executed
by the Punjab Government. Any
number of bridges constructed under
the Railway track will not help pro-
tecting the traek against floods. A
scheme for controlling the floods in
Ghaggar by provision of diversion
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channel is under consideration of the
Ministry of Irrigation anq Power and
the Ministry of Finance. It is expect-
ed that when the scheme ig imple-
mented, the railway track in question
would not experience any trouble.

Tea Industry

1082, S8hrimati Renuka Ray: Will
the Minister of Commerce be pleased
to state:

(a) the total fertilizers require-
ment of the tea industry in India
during the Third Five Year plan
period (year-wise); and

(b) the quota allotted during the
current year and how much of this
has been distributed?

The Deputy Minister inh the Minlis-
try of Commerce (Shri S. V. Rama-

swamy): (a).

(In
metric
tonnes)

1961-62 . 1,49,884
1962-63 1,§1,602
1963-64 1,52,034
1964-65 1,69,000
1965-66 1,68,351

(b) Against an allotment of 92,500
tonnes for North India, 76,344 tonnes
had been despatched upto the 31st
January, 1965. It is expected that by
the end of March, 1965, the entire
quantity of 44,000 tonnes allotted for
South India would be despatched to
the gardens.

Central Silkk Beard

f Shrimat! Renuka Barkatakl:
1083. 7 $hri Ravimdra Varma:

Will the Minister of Commerce be
pleased to staté:

(a) whether it is a fact that the
Central Silk Board has decided to in-
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troduce & scheme to stamp pure silk
fabries with the certification trade
mark “Centrosilk”; and

(b) if so, the main features of the
scheme?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Ramna-
swamy): (a) Yes. The scheme has
been introduced with effect from the
2nd January, 1965

(b) The main features of the scheme
are the inspection and testing of pure
silk fabrics produced in India for
purposes of ascertaining the purity
of fibre contents. After necessary
inspection and testing, the fabrics
found to be manufactured wholly out
of natural gilk are stamped with the
Central Silk Board’s Certification
Trade Mark “CENTROSILK”. A cer-
tificate certifying the purity of the
fabrics is also issued by the Central
Silk Board. The scheme aimg at
countering any unhealthy tendency
of phassing off cheap substitutes as
pure silk and thereby providing pro-
tection to the consumers of pure silk
goods and installing confidence in the
overseas buyers.

Newsprint Plant in Punjab

Shri Hem Raj:
Shri Bibhuti Mishra;
Shri P. C. Borooah:
Shri Rameshwar Tantia:
Shri Daljit Singh:
Shri Yashpal Singh:

‘\ Shri R. Barua:

1084.

Shri Subodh Hansda:
Shri 8. C. Samanta:

Will the Minister of Imdustry and
Supply be pleased to refer to the re-
ply given to Unstarred Question No.
255 on the 20th November, 1964 and
state:

(a) the progress made in the setting
up of the Newsprint plant with the
Canadian collaboration in the Hima-
layan-Beas basin of Punjab; and
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(b) whether the expert examination -

of the Report in Canada hag been
tcompleted?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
The report referred to in the question
was considered by the Canadian and
the Indian Companies and represen-
tatives of the <Canadian Company
visited this country in January last.
"The details of the collaboration terms
etc., are still awaited.

Vending Contractors on Delhi-Feroze-
pur Division

Shri Buta Singh:
1085 Shri Onkar Lal Berwa:
) Shri Gulshan;
XShri P. H. Bheel:

Will the Minister of Railways be
pleased to state the nameg of stations
on the Northern Railway (Delhi and
Ferozepur Divisions) where vending
contractos have been continuosly
‘working for more than 9 years as on
the 1st January, 19637

The Minister of State in the Mimis-
try of Railways (Dr. Ram Subhag
Singh): The names of stations on the
Northern Railway (Delhi and Feroze-
pur Divisions) where vending ocon-
tractors have been continuously work-
ing for more than 9 yeats as on
1-1-1965 are given Lelow:—

DrLyr Drvision

1. Ambala Cant.

2. Ambala City.

8. Bhatinda.

4. Barog.

5. Barnala.

8. Barara,

7. Dhuri.

8. Daurala.

9. Deoband.

10. Delhi Kishenganj.

11,

12.
13.
14.
15.
18.
17.

18.

19.
20.
. Kaithal.

. Kalka.

. Karnal.

. Khanna.

. Khatauli.

. Meerut City.

. Meerut Cantt.

. Muzaffar Nagar.

. Murad Nagar. !
. Modi Nagar.

B8R REBRE

31

32.
33.
34.
35.
36.
317.
. Panipat.
39.
. Rajpura.
41,
. Rampuraphul,
. Saharanpur.

. Sirhind.

. Shakurbasti.
. Subzimandi,

. Simla.

. Sonepat.

. Tara Devi.

58288

Shahdara.

Delhi Main.

Rupar.

Gharaunda.
Ghaziabad.

Hazarat Nizamuddin,
Jagadhri.

Jakhal.

Jind.

Kurukshetta,

Mansa.

New Delhi.

New Delhi Kela Siding.
New Delhi Goods Shed.
Narwana. )

Nabha.

Narela.

Patiala.

Rohtak.

Ferozerur Divisron

. Ferozepore Cantt.

. Ferozepere City.
. Jalalabed.
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15.

16.
17.
18.

19.

SRBRREE

27.

28.
29.
. Amritsar.
31.
82.
33.
34.
35.
36.
31.
38.
39.
40.
41,
Bookstalls on Railway Stations

1086.

Will the Minister of Rallways
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. Guru Har Sahali.
. Faridkot.

Kot Kapura.
Jaitu.

. Gidderbaha,
. Malout.

Moga.

. Jagraon.
12.
13.
14,

Makhu.

Lohian Khas.
Kapurthala.
Nakodar.

Malsian Shahkct.
Ahmedgarh.
Maler Kotla.
Sangrur.

. Sunam.

. Ludhiana.

. Phagwara.

. Nawan Shahr Doaba.
. Hoshiarpur.

. Jullundur City.

. Jullundur Cantt.

Kartarpur.
Dhilwan.
Beas.

Fategarh Chunan.
Dhariwal.
Dinanagar.
Batala.

Nagrota.

Nurpu: Road.
Kangra.

Baij Nath Paprola.
Guler,

Phillaur.

Abohar.

”

Shri Buta Singh:

Shri Onkar Lal Berwa:

Shri Gulshan:
Shrj P. H. Bheel:
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pleased to state:

(a) whether there is a proposal to
open bookstalls on ‘the Rajpura-
Bhatinda section of Northern Railway
where such a provision is not avail-
able at present; and

(b) if so, when it would be imple-
mented?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). On the Rajpura-
Bhatinda  section bookstalls have
already been provided at Dhuri and
Patiala stations. There is no propo-
sal at present to provide bookstalls
at other stations on this section.

Spices Export Promotion Council

1087. J Shri Ramachandra Ulaka:
" Shri Dhuleshwar Meena:

Will the Minister of Commerce he
pleased to refer to the reply given to
Unstarred Question No. 1543 on the
18th December, 1964 and state:

(a) whether the scheme furnished
by the Spices Export Promotion
Council has since been considered by

Government; and

(b) if so, the decision taken in this
regard?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). The
whole question of incentives on e€xX-
ports of spices was gone into by the
Seminar on ‘Exports of Species’ held
jointly by the Indian Institute of
Foreign Trade and the Spices Export
Promotion Council at Bangalore from
the 8th to 10th February, 1983. The
matter will be considered further by
Government when the final report of

be the Seminar is received.
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Rourkela

Shri P. C. Borooah:
1088. { Shri P. R. Chakraverti:
( Shrimati Savitri Nigam:

Will the Minigter of Steel and
Mines be pleased to state:

(a) whether a five-member West
German Delegation of steel experts
ied by Mr. W. Solveen visited
Rourkela recently;

(b) if so, the purpose of their visit;
and

(c) the nature of discussion held

with that Delegation.

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.

(b) and (c). It was agreed at the
time of the Hindustan Steel Delega-
tion’s visit to West Germany in July,
1963 for discussions with represen-
tatives of the German Bank for Re-
construction and Development that
there would be half-yearly meetings
for mutual consultations in questions
connected with the implementation of
expansion programme and the opera-
tion of the Plant. It was in accord-
ance with this decision that the Dele-
gation from the Federal Republic of
Germany arrived in India in Feb-
ruary, 1965 to hold discussions with
the Hindustan Steel Ltd. The giscus-
sions held were of a general nature
ang the main points discussed centred
round the operation and maintenance
of the various units, requirements of
German technical personne] and
other matters connected with the
implementation of the recommenda-
tions made by them earlier.

Cement manufacturing Industry
Shri P. K. Deo:

1089. { Shri Narasimha Reddy:
Shri Koya:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether the system of X-ray
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study of cement crystals, a method
by which the production cost in
USSR could be reduced by 16 per
cent, has been introduced in the
Cement Manufacturing Industry in
India; and

(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
The system of x-ray study of cement
crystals does not have any direct
bearing on lowering production costs.
Such studies of the various minerals
and crystals present in cement do
undoubtedly help in the adjustment
of proportions of the various ingre-
dientg to make it more suitable for
specific end-uses such as rapid-har-
dening or low-heat cement. Cement
factories in India do not as yet have
any such facilities.

Export of Iron Ore

Shri Kapur Singh:
Shri P. K. Deo:
(_ Shri Narasimha Reddy:

1090.

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
National Council of Applied Economic
Research has suggested in a study
report the rationalisation of the
country’s iron-ore export to meet
world competition; and

(b) if so, the steps Government
have taken to implement the sugges-
tions of the Council?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir.
(b) The suggestions made in the

Report will be kept in view in the im-
plementation of the developmental
programme, already in hand, for in-
creasing the export of iron ore.
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Collieries with 500 Workers

Dr. U. Misra:
Dr. Ranen Sen:

") Shri Indrajit Gupta:
Shri Mohammad Elias:

Will the Minister of Steel and
Mines be pleased to state:

1091

(a) the names of the collieries
which employ over 500 workers per
day for their daily production; and

(b) the names of the Companies

which owh them?

YThe Minister of Steel and Mines
{Shri Sanjiva Reddy): (a) and (b).
A statement giving the desired jnfor-
mation is laid on the Table of the
House. [Placed in Library, see No.
LT-3986/65].

T FTT-FTATHT g ¢ Tomh
d vl

1092, it wEwA : WY TS T
TR TGTH Y P H A o

(%) war ag w9 § f& 20 ey,
1965 ®Y MT FYQ-HIFNEHT ATEA T
oA T § IO TERT A (T TS
Afgeml & Faw Ia fad

(w) afzgi, &t w1 w0 wer WY
Y ; o

() wawr sy afors freem ?
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o g Tag): (%) ¥ (7). O T
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@t wae ¥ o fesd A Fazwdt wm
@Y 41 | I TTATT @ § 3w fww
gt ofax § 99 3§ @ @
Y A forer Aagas foed o @ 2 ix
IPN TANT @R F T FE X
FTI {AGAT € 7 faar | 3 & e
W & o wfewr qud fesd ¥ 83 gy
oYY wafadl § weg aW * fawc &
TTE I 6T Y | @ A g F R
N WA dT F TEH B qwA N
Fifere A7 | g9 qX qg 9 -7+ fF A
WY 7 &Y Iy S e T &
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Ry TEH TR AR
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Fluorspar Rock

1093. Shri Narendra Singh Mahida:
Will the Minister of Steel and
Mines be pleased to state:

(a) whether it is g fact that a sub-
stantial reserve of fluorspar rock has
been lovated at Amba Damgar in
Baroda district in Gujarat State; and

(b) if so, the steps being taken for
its exploitation?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.
A reserve of 10 million tonmes of
fluorspar rock has been estimaled in
the area.

(b) A mining lease for 1530 acres
of land has been granted to the
Gujarat Mineral Development Corpo-
ration Limited (an undertaking of the
State Government) and mining opera-
tions are expected to start shortly.
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Mineral Survey of Gujarat

1094. Shri Narendra Singh Mahida:
Will the Mi‘nister of Steel and Mines
be pleased to state:

(a) whether it is a fact that the
Geological Survey of India has under-
taken a detailed survey of minerals
of Gujarat;

(b) if so,
deposits discovered
of Gujarat; and

the details of mineral
in various parts

(c) the action taken or proposed to
be taken in the matter?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.

(b) The details of deposits as asses-
sed by the Geological Survey of India
arc as follows:

Flourite—Sampling and drilling
carried out in Ambadongar has
indicated a reserve of 10 million
tonnes.

Copper-Lead.—At Khandia a
mineralised zone was found
over a length of 1800 metres
and drilling by the Geological
Survey of India is in progress.

Bauxite.—Bauxite was recorded in
coastal -tracts of Saurashtra,
Kutch and in the districts of
Kaira, Broach and Surat. Sp far
a tota] of 12 million tonnes of
the ore has been estimated.
Detailed work by the State
Government is in progress.

Lignite.—Is found to occur at
Umarsar, Lefri, Jhulrai and
Baranda. A reserve of 11 mil-

lion tonnes of the ore is esti-
mated. Detailed work is being
carried out by the State Gov-

ernment.
Manganese.—Occurs in Panch
Mahals and Baroda. The re-

1:73

serves are estimated at
million tonnes.
Limestone—The reserves are 10

million tonnes at Pasuval; 18'24
million tonnes at Karamudi in

Banaskantha; 3 million tonnes
in Panch Mahals, 18 millioa
tonnes in Kutch; 5 million
tonnes at Vanji and 2 millioa
tonnes at Gora in Broach; 812
million tonnes at Balasinor in
Kaira; 3 million tonnes in
Surat; 5 million tonnes in
Amreli; and 27 million tonnes
at Jafrabad. Further detailed
work is being done by the State
Government.

Gypsum.—Occurs in the districts of
Jamnagar, Broach, Kutch,
Bhavnagar, Surendranagar and
Junagadh. A total of 7 milliom
tonnes of ore hag beep estimat-
ed.

(¢) The Gujarat Mineral Develop-
ment Corporation Ltd., a state owned
Corporation has been granted a lease
over an area of 1530 acres for the
exploitation of fluorite deposits at
Ambadongar. They are also contemp-
lating the setting up of an alumina
plant based on the lignite and hauxite
deposits.

Allotment of Non-Ferrous Metals te
Orissa

8hri Dhuleshwar Meena:

S8hri Ramachandra Ulaka:
1085.
Shri Rama Chandra Mallick:

Will the Minister of Industry and
Supply be pleased to state:

(a) the quantity of non-ferrous

metals allotted to Orissa during
1964-65;
(b) whether Orissa Government

have requested the Centre to increase
their quota during 1965-66; and

(¢) if so, the decision taken there-
on?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Allocations
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of non-ferrous metals to Orissa were
as follows:

Quantity allotte Quantity
Item in April-Sept, 64 allotted in
October. 64
March
65
(Figures in Metric
Tons)
Copper . . 219) Allocations
Zinc . . 97 | have not yet
Tin 19°2 been made
Aluminium 12
Lead 25 1

(b) and (c). No specific request
from the Orissa Government for
increasing their allocations during
1963-66 has been received. However,
having regard to the very limited
availability of Foreign Exchange for
the purchase of non-ferrous metals
‘and the recent rise in the prices of
some of the metals, it would be
extremely difficult to increase the
quota of any State.

Industrial Licences in Orissa
1098, J Shri Ramachandra Ulaka:
"\ Shri Dhuleshwar Meena:

Will the Minister of Industry and
Supply be pleased to state:

(a) the number of applications for
industrial  licences received from
Orissa during 1964; and

(b) the number out of them sanc-
tioned and the number of those
rejected?

The Deputy Minister in the Minis-

try of Industry and Supply (Shri
Bibudhendra Misra): (a).
(b) Approved: 2; Rejected: 8; and

under consideration: 4.
Platform Shelters

1007 { Shri Ramachandra Ulaka:
" Shri Dhuleshwar Meena:
Will the Minister of Rallways be
pleased to state:
(a) the number of platform shelters
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to be built on various stations on the
South-Eastern Railway during 1965-
66; and

(b) the amount to be spent thereon?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). Provision has
been made in 1965-66 Works Pro-
gramme of S.E. Railway for works of
new platform shelters at 12 stationg at
an anticipated cost of Rs. 6:59 lakhs.
In addition Works already in pro-
gress at 15 stations will be carried
over ag Works in progress.

Thefts in S.E. Railway ‘Workshops

1098 { Shri Ramachandra Ulaka:
"7 Shri Dhuleshwar Meena:

Will the Minister of Railways he
pleased to state:

(a) the number of theft cases de-
tected in the South-Eastern Railway
Workshops during 1964-65; and

(b) the monetary value thereof?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subbag
Singh): (a) 27 (upto January 1965).

(b) Rs. 4,315.

Chandrapura-Muri Track of SE.
Rallway

1099. Shri Indrajit Gupta: Will the
Minister of Railways be pleased to
state:

(a) the estimated capital cost of the
Chandrapura-Muri Section of the
South-Eastern Railway;

(b) the date when this section was
opened to goods and passenger traffic;

(¢) the approximate gross earnings
on this sectlon during 1963-64 and
1964-65 (so far); and

(d) whether any economic analysis

ot project was made prior to its
execution and whether it justified

financially?
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The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):

(a) The estimated- capital cost of
Chandrapura-Muri section was
Rs. 4'81 crores.

(b) The section was openeq for

goods traffic on 10-11-59 and passen-~
ger traffic on 22-12-60.

(c) The approximate gross earnings
on this section duri.ng the years 1963-
64 and 1964-65 were Rs. 86:23 and
8307 lakhs respectively.

(d) An economic analysis for the
section Chandrapura to Muri was
made prior to authorising the scheme
which indicated a return of 10:86 per
cent in the 6th year after opening of
the line.

Delay in Running of Trains on
Southern Railway

1100. Shri Koya: Will the Minister
of Railways be pleased to state:

(a) whether he is aware of the in-
ordinate delay in the running of
trains between Shoranur and Erna-
kulam (Southern Railway) due to a
number of level crossings; and

(b) if so, the steps Government
propose to take for the doubling of
this section?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
8ingh): (a) There is no delay to
trains running on the Shoranur-
Ernakulam Section due to the exist-
ence of level crossings.

(b) Does not arise.

Mathura-Aligarh B.G. Rail Ling

Shri  Krishnapal Singh:

1101.
Railways be

Will the Minister of
pleased to state:

(a) whether it is a fact that the
proposal to construct a broad-gauge
railway line from Mathura to Aligarh
via Vrindaban and Khair wag consi-
dered some time back;

(b).if 80, the reasons for not taking
up this project so far; and

(c) the stage at which the matter
stands now?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). Ap examination of the
traffic prospects for a B.G. line, from
Mathura to Aligarh, 41 miles/66 KMs
in length, was made jn 1936-37 which
showed a negligible return. Since the
project was not found remunerative,
the proposal was dropped. With the
increase in present day cost of con-
struction, the line will be even more
unremunerative.

(c) This line is not included in Rail-
ways' programme of construction of
new lines for the Third Plan. With
the limited filnancial resources and
material, the line cannot be consider-
ed for construction in the near future.

Coal Production

1102. Shri Vidya Charan Shukla:
Will the Minister of Steel and Mines
be pleased to state:

(a) whether it is a fact that the
coal industry has not been able to
meet the requirements of the con-
sumers and industry during the last
six months; and

(b) if so, the efforts made to step
up coal production?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) No, Sir.

(b) Does not arise.

Machine Tools Plant in W. Bengal

f Shri Mohammad Elias:
7\ Shri Warior:

Will the Minister of Indusiry and
Supply be pleased to state:

(a) whether Government have
sanctioned a plan for a machine tools
plant at Andul in West Bengal; and

(b) if so, the main features, thereof?

1108.
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The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) A private
firm has been granted a licence for
the manufacture of machine tools in
the State of West Bengal. They are
considering various sites, including
Andul, for setting up their factory.

(b) The licence has been issued for
the manufacture of turret, capstan
and bench lathes with a total capacity
of 440 Nos. per annum.

Import of Cotton from Sudan

1104. Shri Maheswar Naik: Will the

Minister of Commerce be pleased to
state:

(a) whether it is a fact that Sudan
is in a position to offer “long staple
cotton at competitive prices both
from the existing stock and the in-
coming crops; and

(b) if so, whether India proposes
to take advantage of this?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) and (b). Sudan has
been one ot the principal suppliers of
cotton to India, and Indian cotton
mills will import cotton from Sudan
against their quotas if the prices are
competitive.

Central Sericultural Research Institute

1105. Shrimati Renu Chakravartty:
Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
Expansion Scheme for the Central
Sericultural  Research Institute,
Berhampur, West Bengal has been
drastically changed;

(b) whether this change has been
duly approved and recommended to
the Central Government by the Cen-
tral Silk Board;

(c) whether the expansion of the
Reeling section of Central Sericul-
tural Research Institute has been
stopped; and
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(d) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) No. The Expansion
Scheme for the Central Sericultural
Rescarch Station, Berhampore (West
Bengal) has, on the other hand, becn
recast on sound lines under the re-
organisation Scheme with far greater
expansion than was originally anti-
cipated to suit all aspects of Sericul-
tural Research.

(b) Yes.

(c¢) and (d). The Re-organisation
Scheme of the Research Station en-
visaged the setting up of four Divi-
sions to meet the full needs of the
Sericultural Research. In view of the
National Emergency, this Re-organi-
sation Scheme wags reviewedq and two
Divisions out of thg four, viz.,, the
Division of “Reeling”, and the Divi-
sion of ‘“Statistics, Economics and In-
formation” were deferred for imple-
mentation later.

Board of Trade

1106. Shri P. C. Borooah: Will the
Minister of Commerce be pleased to
state the main observations made and
decisions taken at the meeting of the
Board of Trade held on the 15th Feb-
ruary, 1965?

The Minister of Commerce (Shri
Manubhai S8hah): A statement show-
ing the main observations made and
decisions taken at the 17th Meeting
of the Board of Trade, which was
held in New Delhi on 16th February,
1965, is laid on the Table of the
House. [Placed in Library, see No.
LT-3987/65].

New Raillway Stations on N.EK.
Railway

1107. Shri Vishwa Nath Pandey:
Will the Minister of Railways he
pleased to state:

(a) whether there is any propossl
to open new railway stations on the
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North-Eastern Railway during the
remaining period of the Third Five
Year Plan; and

(b) if so, the detail thereof ang the
names of the places?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes.

(b) The following stations are pro-
posed to be opened:

1. Between Farukhabad and Sham-
sabad stations;

2. Between Anandnagar and Puran-
darpur stations;

3. Between Pipra and Jiudhara
stations; and
4. Between Ghora Sahan and

Chauradano stations.

Names to be given to the stations
are yet to be finalised in consultation
with the State Governments.
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(¥) €& @™ & 1966 T
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Jhansi-Sawaj Madhopur Rail Line
1110. Shri Parashar: Will

Minister of Railways be pleased
state:

the
to

(a) whether there is any proposal
for laying a broad-gauge railway line
between Jhansi and Sawai Madhopur;
and

(b) if so, when the survey of this
project is likely to be undertaken?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) No.

(b) Does not arise.

Rallway Electrlﬁcation Projects
f Shri Indrajit Gupta:
111 -, ‘Shri Daji:

Will the Minister of Railways
pleased to state:

be

(a) when the various railway elec-
trification projccts are likely to be
completed;

(b) whether the Eastern and South-
Fastern Railway  authorities have
engaged some contractors for the pro-
ject works;

(¢) if so, the reasons therefor; and

(d) whether it is a fact tha! no
increases in wages and rates have
been sanctioned for Railway Electri-
fication Project workers since 1958?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
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(a) A statement is laid on the Table
of the House. [Placed in Library,
see No. LT-3988/65].

(b) The electrification works on the
Eastern and South Eastern Railways
are being executed by the Railway
Electrification Organisation and the
said organisation has given works on
contract.

(¢) Being in the nature of a specia-
lised project work it was let on con-
tract for expeditious execution.

(d) No. The class III anq Class IV
railway servants have been given in-
creases in pay and allowances accord-
ing to the II Pay Commission’s recom~
mendations. The wages of casual
workers have been increased from
time to time to fall in line with the
local prevailing rates.

Kunzru Committee
1112. Shri A. P. Sharma: Will the

Minister of Railways be pleased to
state:
(a) whether Government's atten-

tion hag been drawn to the observa-
tion made by the Kunzru Committee
regarding the unwieldy size of the
present Northern and Western Rail-
ways and making it administratively
difficult to be managed efficiently; and

(b) if so, the steps Government
have taken or propose to take in this
respect?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) The Kunzru Committee
commented that the workload on the
Northern, Southern and Centeral
Railways appears to be more than a
normal zonal administration is in a
position to cope with and referred to
the “increasing traffic” and further
prospective increases. The Committee
suggested an exnert study by the
Railway Board of this subject. There
was no reference to Western Railway
in this context.

(b) The Efficiency Bureau of the
Railway Board is keeping and will
continue % keep the workload on
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Railways under constant review. The
review indicates that the traffic and
the workload on the Northern Rail-
way has tended to decrease during the
cwrrent financial year.

Industrial Units in Delhi

1113. Shri Rameshwar Tantia: Will
the Minister of Industry and Supply
be pleased to state:

(a) whether Government propose
to undertake a comprehensive survey
of industrial units in the Capital with
a view to increasing the quota of raw
materials and other facilities; ’

(b) if so, whether it is a fact that
in 1950-51 such a survey was under-
taken but was never completed;

(c) if so, the reasons for not com-
pleting the same; and

(d) when this survey is likely to
be started and completed?

The Deputy Minister in the Minis-
try of Industry and Supply (Shr
Bibudhendra Misra): (a) and (d).
The Delhi Administration has already
started a survey of the industrial
Units in the Union Territory with a
view to collect data for formulation
of schemes for the Fourth Plan ana
also to study their future requlire-
ments of skilled manpower, machi-
nery, raw materials, common facility
services, flnances etc.;

The survey is expected to be com-
pleted in about two years.

(b) and (c). The survey undertaken
in the year 1850-51 was completed and
a Report published.
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Movement of Coal
1116, J Shri Yamuna Prasad Mandal:

\ Shri Rameshwar Tantia:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that some
two hundred workers of Parbelia Col-
liery demonstrated before the Divi-
sional Superintendent’s Office, Adra
for removal of -estrictions on the

movement of wagons beyond Moghal-
sarai; and

(b) If so, the steps being taken to
step-up movement of coal to help col.
lieries in the area to maintain pro-
duction and employment and also to
meet the increasing demand for coal?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). During the first week of
February 1865, some labourers claim-
ing to be workers of Parbelia colli:ry
demonstrated before the Divisional
Superintendent’s Office at Adra for
movemect of Grade 1I coals from this
colliery for consumers above Mughal-
sarai contrary to the rationalisation
scheme which hag been in force for
more than a decade. As this move-
ment is extremely difficult from the
operational point of view and as con-
sumers above Mughalsarai can obtain
adequate supplies of Grade Il coals
from rationl sources more closely
situated, it" will not be possible for
the Railways to entertain this irra-
tional movement which can only
result in increased movement of coal
from recognised irrational sources at
the expense of recognised rational
sources. The solution to the problem
is for the Parbelia and other co]lieries
of the Chaurasi sphere to secure more
orders from consumers for whom
movements are permitteq from this
gphere according to the long standing
rationalisation scheme.

Rourkela Steel Plant

1117. Shri Rama Chandra Mallick:
Will the Minister of Steel and Mines
be pleased to state:

(a) whether any types of finished
products were exported to foreign
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countries during 1963-64 and 1964-65
from Rourkela Steel Plant;

(b) if so ,the names of those foreign
countries; and

(c) the total foreign exchange earn-
ed on this account so far?

The Minister of .Steel and Mines
(Shri Sanjiva Reddy): (a) No finishedq
steel was exported during the years
1963-64 and 1964-65. But some by-
products, viz. Hot-pressed Naphtha-
lene, Benzone and Crude anthracene,
were exported during these years.

(b) In 1963-64 to Argentina, Japan
and the United Kingdom and in
1964-65 to  Argentina, Coiumbia,
Australia, Pakistan, France and the
United Kingdom.

(c) Approximately Rs. 2.68 lakhs in
1963-64 and Rs. 4 lakhs in 1964-85.

Employment to S.Cs. and S.Ts.

1118. Shri Rama Chandra Mallick:
Will the Minister of Railways bLe
pleased to state:

(a) the ‘otal number of people ap-
pointed in various departments of the
South-FEastern Railway from the
Scheduled Castes and Scheduled
Tribes Communities during 1964-65;

(b) whether the appointments werec
made against the reserved quotas;

(¢c) the number of posts kept reserv-
ed in various categories during the
same period;

(d) whether all of them have been
filled up;

(e) if not ,the reasons therefor; and

(f) the steps taken to fill them up?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) The number of candi-
dates belonging to Scheduled Castes
and Scheduled Tribes appointed dur-
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ing the period 1-4-1964 to 31-12-1964,
is as under:—

Scheduled Scheduled

Castes Tribes
Class IIT 171 36
ClassIv. = . 829 533
(b) Yes.
(c)
Scheduled Scheduled
Castes Tribes
Class IIT 247 215
Class IV . 910 792

(d) to (f). There was shortfall as
indicated above. In Class III it is
mainly in technical categories and is
due to paucity of Sch. Castes and
Sch. Tribes candidates with requisite
technical qualifications.

In Class IV the shortfall is mainly
of Scheduled Tribes and is attribut-
able to their general reluctance to
serve in unfamiliar surroundings
away from their tribal territory.

To make good the shortfall in Class
III the General Manager has been
vested with special powers to recruit
Scheduled Castes and Scheduled
Tribes candidates without reference to
Railway Service Commissions.

As regards the shortfall in Class IV,
the General Manager has been autho-
rised to recruit Scheduled Castec and
Scheduled Tribes candidates direct in
relaxation of the normal procedure of
recruitment through Selection Boards.
He is further authorised to delegate
this power to the Divisiona] Superin-
tendents, etc.

With a view to finding candidates of
these castes and tribes, besides ad-
vertisements 1n local papers, the Em-
ployment Exchanges and the Associa-
tions of the Scheduled Castes and
Scheduled Tribes in the areas con-

cerned are also contacted In addi-
tion, Personnel Officers of the Rail-
ways also visit the areas where there
is a concentration of Scheduled
Castes and Scheduleq Tribes.

Export of Peacock Feathers

1119. Shri Rama Chandra Mallick:
Will the Minister of Commerce be
pleased to state:

(a) the total «~xport of peacock
feathers from India during 1963 and
1964;

(b) the names of foreign countries
where there is a great demand of
peacock feathers; and

(c) the total foreign exchange earn.
ed during the above period?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (c¢). Peacock
feathers are in demand in West Ger-
many, US.A. Japan and Netherlands.
A total quantity of 2 million pieces
was licensed froin export during Octo-
ber, 1963—September, 1964 against 2.5
million pieces in the corresponding
period in 1962-83. Statistics of ex-
port of peacock feathers and the
foreign exchange earned therefrom
are, however, not available us the
same are not maintained separately.

Industrial Estates

1120. Shri Jashvant Mehta: Wiil
the Minister of Industry and Supply
be pleased to state:

(a) the number of industrial
estates sanctioned during 1964-65 in
different States; and

(b) whether Government propose
to sponsor only co-operative indus-
trial estates in future?

The Deputy Minister in the Minis-
ty of Industry and Supply (Shri
Bibudhendra Misra): (a) 50 Indus-
trial Estates have been technically
approved by the Central Government
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during 1964-65 in different States as
under:

1. Andhra Pradesh 3
2. Bihar 1
3. Gujarat 2
4. Madras 2
5. Maharashtra 3
6. Madhya Pradesh 1
7. Punjab . 38
ToraL . —_——s;_

(b) No, Sir. The State Govern-

ments will continue to provide indus-
trial estates wherever they consider
the provisions of such estates desir-
able and necessary in order to pro-
mote the development of small scale
industries.

Loans for Purchase of Machlnery

1121, Shri Jashvant Mehta: Wil]l the
Minister of lndustry and Supply be
pleased to state:

(a) the number of applications for
loans for the purchase of machines on
hire-purchase basis sanctioneq by the
National Smal] Industries Service In-
stitutes in different States during
1964-65 so far; and

(b) the number of applications still
pending for sanction and the number
of rejected cases?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Machinery
is supplied un hire-purchase basis by
the National Sinall Industries Corpo-
ration Ltd. and not by the Small In-
dustries Service, Institutes in various
States. 988 applications for supply of
machines valued at Rs. 385'¢4 lakhs
have been accepted by the Corporation
from April 1964 to the end of Feb-
ruary, 1965.

MARCH 12, 1965

Naga hostiles 4008
returning from Pakistan (CA)

(b) 234 applications for machines
valued at Rs. 144'71 Takhs are pend-
ing with the Corporation for accept-
ance and 733 applications for
machines worth Rs. 502:48 lakhs have
been rejected by the Corporation.

Tractor and Power Tiller Unit in M.P.

1122, Shri Yurashar: Will the Minis-

ter of Industry and Supply be pleased
to state:

(a) whether any application was
received from the Government of
Madhya Pradesn for the grant of a
licence for costablisning a Tractor and
Power Tiller Manufacturing unit in
Madhya Pradesh ir the State sector;
and

(b) if 30,
issued?

when the licence was

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b). A
scheme for the manufacture of trac-
tors in the 20 to 30 DBHP range has
been reccived from the Director of
Industries, Madhya Pradesh. It Is
under consideration.

12:05 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED ATTEMPT By ABOUT 1700 Naga
HOSTILES TO ENTER INDIA FROM EAsT
PAKISTAN
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‘The Minister of External Affairs
(Shri Swaran Singh): As the House is
aware, a large of Naga hostiles cros-
sed into Burma in October/November,
1964, with the intention of going to
East Pakistan. I had mentioned this
in a statement I made in the House on
November 18. The Minister of De-
fence also made a statement about this
on November 24. This movement
was a clear violation of the spirit of
the agreement, which led to the sus-
pension of operations, and was, there-
fore, brought to the notice of the Peace
Mission, who informed the under-
ground leaders that they took a serious
view of the matter.

According to repotvts which have
been received recently, this  gang
about 1500 strong, has left East Pakis-
tan and is now on its way back to-
wards Nagaland. It is also reported
that the gang has undergone training
and collected quantities of arms and
ammunition in Pakisian. It will be
recalled that earlier gangs which went
to East Pakistan, between May, 1962,
and June, 1964, had also obtained
training and arms in Pakistan, We
had, in May, 1964, lodged a protest
with the Pakistan Government against
the assistance given to the Naga
hostiles. That Government, however,
denied the facts that were mentioned
in our note.

The Government are fully aware of
the situation and our forces are taking
necessary measures to meet it.

oft qaw fag . weaw wERET,
A fewwa oz & FF qETe ® FEE
g ag § = A dwy o™
N7 37 % guwT & fE dw A T
= |

weaw wElew . W | WA
gaEq qEATT FL |

st gmore fag o T ETEC A
F¥ 7@ ag o o e g fF

d gaTa AW § W AT WA AR
wifax & W & @ TEd W
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Why are Government making a moun-
tain out of a molehill?

wew wgRg At 3F aET |

ft qooe fay © R T W@
s faeer wifgw o

WS AT . WY &7 q S
g

it awaTe feg W@ 3@ T oS
F FAT TRy § av g ?
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QM |
Shri Hem Barua (Gauhati): Since

the hon, Minister has admitted that
the import of arms and ammunition
from Pakistan by underground Nagas
is a clear violation of the agreement
for suspension of operations in Naga-
land, may I know whether Govern-
ment have told the leaders of the
Naga Federal Government specifically
that this is a clear violation of the
agreement and that if they continue to
do so, if they do not take proper steps
against this matter and if they encou-
rage people to come with arms and
ammunition, the cease-fire would
cease to operate?

Shri Swaran Singh: The hon. Mem~
ber has used the expression ‘Nags
Federal Government'. We neve’
accepted that and it is not our case
and I am surprised that he should use
that expression. But the substaptiva
point . . .



4011 Naga hostiles

Shri Hem Barua

Mr. Speaker:
Lon.

r0S€~—

It is only a retaliu-

Shri Hem Barua: 1 will clarify.
Shri Swaran Singh: 1 have made
the position clear. Even in my reply,
1 have said that we have conveyed to
the leaders of the Naga hostiles that
this is a violation of the spirit

Shri Daji (Indore): Not the letler.

Shri Swaran Singh: . agree-
ment and, therefore, we take g serious
view of it. The Naga hostile leaders
are fully aware of our views in this
respect.

Shri Hem Barua: On a point of

~arification.

Mr. Speaker: His point is that if
they do not pay any heed to this, is
the Government going to revoke the
agreement which they have entered
into?

Shri Swaran Singh: I would not
go to that extent at the present siage.

Mr. Speaker: Shri D. C. Sharma.

Shri Hem Barua: On a point of
personal explanation.. ..

Mr. Speaker: Nothing has  been
said against him persocnally.
Shri Hem Barua: 1 would take

only half a minute. He has said cer-

tain things.

Mr. Speaker : Order, order.

Shri Hem Barua: He has taken
objection to ....

Mr. Speaker: Niothing has been
said against the hon. Member, and,

therefore, there is no question of any
personal explanation.

-in Nagaland?
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Shri Hem Barua: Who is to judge
it?

Mr, Speaker: I have called
D. C. Sharma.

Shri

Shri Hem Barua: He has said cei-
tain things agamst me.

Mr. Speaker: No; he has said
nothing against the hon. Member.

Shri D. C. Sharma (Gurdaspur):
The hon. Minister of External Affairs
has said just now that one batch had
arrivedq some time back and another

batch has arrived now. How many
batches are still there, and with
whom are we negotiating for peace

How many persons are
there with whom we are negotiating
for peace, and how many persons are
stil] there receiving training and am-
munition and everything else?

Shri Swaran Singh: As for the
number, I have already given it in
my statement; according to our in-
formation, the number 1s 1,500.

Mr. Speaker: The hon. Member
wants to know how many are there
still besides these 1500 who are on
their way to this side. Can the hon.
Minister mention that number?

Shri Swaran Singh: In Pakistan or
in Nagaland?

Mr. Speaker: In Pakistan,

Shri Swaran Singh: This covers..

Shri D. C. Sharma: | take strong
objection at this levity of the hon.
Minister. I do not want this kind of
thing. ...

Mr. Speaker: Order, order,

Shri D. C. Sharma: The hon.
Minister has himself said in his state-
ment that one batch had gone there
and arrived; and now he says that a
second batch has arrived. You, Sir,
have tried to clarify the position. But
the hon. Minizter does not understand
it. What can I do?
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then the hon. Member should wait to
get the answer.

Shri D. C. Sharma: He has not
understood my question at ali.
Shri Swaran  Singh: The hon.

Member has got a certain right to say
this kind of thing because he was
a professor when I was a student . . .

Shri D. C, Sharma: I am ashmed
of calling him as my student.

Shri Swaran Singh: So, the
House need not take his objection too
seriously.

1 have explained the position quite
clearly that the number of Nagas on
their way after getting training and
arms from Pakistan is 1,500.

The other question was about the
people with whom we were negotia-
ting. Some hon. Members have ai-
ready visitedq Nagaland. We are
dealing with the Naga hostile leaders,
and they claim to represent a certain
rection of the people. It is very diffi-
cult for anybody to say the total
number of people over whom the
Naga hostiles have got any contiol
or the number of people whom they
represent.

Shi J. B. Kripalanj
Wa§ that what he taught?

(Amroha):

Shri P. Venkatasubbaiah (Adoni):
In addition to taking up this marter
with the Naga hostiles through the
Peace Mission, what other security
arrangements have been made by
Governmnt to interrupt the coming of
the Naga hostiles fully armed from
Pakistan? May I know whether &ny
arrangements have been made {o stop
their coming into Nagaland, and to
take away the armg from them?

Shri Swaran Singh: Yesterday, the
hon. Home Minister had made a state-
ment here that three subdivisions of
Manipur had been declared to be dis-
turbed areas, and the security forces
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and the police there would have speciul
powers to arrest etc. Within three
miles of the border also, our security
forcs are there. I would request the
hon. Member not to ask for more de-
1ails, because that does not help the
situation,

Shri Krishnapal Singh (Jalesar):
The hon. Minister has stateq that it
was partly the cease-five agreement
which was responsible for permitting
the Nagas to move across our border.
So far as I understand it,, the cease~
fire agreement gives perfect freedom
to our security forces to operate with-
in a strip of three miles along the
border. We have adequate secuiity
forces there, over one division, why has
it not been possible for those :ecurity
forces to stop such a huge number of
men from crossing the border? What
were the arrangements made in that
regard? And why could we not get
inormation about the movement of
such a large force when they crossed
our border?

Shri Swaran Singh: When they
actually leave Nagaland and cross
over to Burmese lerritory, they gene-
rally do not do it in that large num-
ber. In small batches, twos, threes
etc. they can easily slip over to the
other side. The terrain also js diffi-
cult. Therefore, even before this pre-
sent period of cessation of operations,
in the earlier years, as 1 have indicated
in the statement itse!f, they were able
to slip away. I think it will not be
quite correct to connect it with the ces-

sation of operations against the
hostiles.
Shri Hem Barua: What is this

argument?

Shri Vidya Charan Shukla (Maha-
samund): What is the extent of ‘he
strategic border through which Gov-
ernment anticipate that the Naga hos-
tiles will try to come back to India and
what is the number of checkposts we
have at that border to check infiltra-
tion? ,Are we having regular patrol-
ling in that area? What is the dis-
tance between two checkposts and
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[Shri Vidya Charan Shukla]

which is vulnerable for such pcnetra-
tion by the Naga hostiles?

Shri Swaran Singh: I have not
got the information about the number
of checkposts. Also that will not be
a matter which would be in the public
interest to discloe......

Shri Hem Barua: What information
does he have then?

Shri Swaran Singh: About patrol-
ling, it is within three miles of mur
border.

Shri Hem Barua: If he does not
have information of the number cof
checkposts, what information does he
have?

Mr. Speaker: Shri Kachavaiya. No
hon. Member shall speak unless
identified by me.

sft pew W woEw  ([W)
frew saFl wEE & W WA FI
® & f5 @ & wif amaf < & auer
1 gw fow g% | afe a wfa
A TEL ) K R g e
FT GLE Wi amamEl F1 WT FE
N dary F ¢ 7

ATTAT W qrfeear &7 Y qrex
¢ ® Ayl g Wl ggur w1 S
® € FEAT A & | S 1700
gaar I s AT R § T A
aFEel 77 & faw @ gad dard

qft & WY W1 W IT FT gEEEn
wat ?

st et Ty - 7@ w7 A
N & ag g f ot arasl W= @
Lo O¥ av § 3y we fi o
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Mr. Speaker: Shri S. M. Banerjee.

Shri Bade (Khargone) rose—

Mr. Speaker: I have not called the
hon. Member. No hon. Member shall
speak unless called.

Shri Bade: Have I not a right to
make a request to you? Do we not
have that right in Parliament?

Mr. Speaker: No. I have not callei

the ©ion. Member.

oY gew 4 wTAW . W &
I T HTET § | I A wEr
fed | @A weE 7 A W@ g,
A FT IAT A orAT ARy | glaam
T T AR & A W OF T
§ w1 avE & 7

W wga g 9w @
TR |
oft gov ax wgA@ 3 &N

Shri §. M. Banerjee (Kanpur): May
I know whether it is a fact that in
the agreement there was no specific
provision against entry into and re-
turn from Pakistan, and whether this
was done at the instance of one of the
members of the Peace Mission, a mis-
sionary, who is still conniving with
Phizo in the matter of boosting of the
Naga hostiles?
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Shri Swaran Singh: No, Sir.
is not correct.

That

Shri S. M. Banerjee: I rise on a
point of order. My question is specific.
The first part of the question is whe-
ther it is a fact that there is no speci-
fic provision in the agreement against
entry into and return from Pakistan.
The second part is about Michael
Scott. I want an answer for this.

Shri Swaran Singh: I answered it
ag “no” because he said that the ab-
sence of this was due to the sugges-
tion, of Mr. Michael Scott. So, I have
said no to that. It is a fact that there
is no specific entry on that, but that
is a matter which does not require an
answer. I have placed a copy of the
agreement on the Table of the House,
and it is for the hon. Member to see
if this is not there.

st femm qeAm@e  (FEYT)
g7 qfFeT W 9T SET 3w &

e AT w9t ¥ I 7 Fww
2

sft fomr qeame - & J qur fF
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et faeedy & 7
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Shri P. C, Borooah (Sibsagar):
May I know whether the matter re-
lating to smuggling of arms by the
Naga hostiles through Pakistan from
Burma was discussed with Gen. Ne
Win when he visited Delhi and if so,
whether the Burmese Government has
given any indication to help in this
matter to prevent Naga hostiles doing
so?

Shri Swaran Singh: Unfortunately,
I could not be present at the time
of this discussion on account of ill-
ness; but according to my informa-
tion, this was not discussed.

12.26 hrs.
PAPERS LAID ON THE TABLE

AuDIT REPORT AND APPROPRIATION
ACCOUNTS

The Minister of Finance (Shri T, T.
Krishnamacharl): I beg to lay on the
Table—

(i) a copy each of the following
Reports under article 151(1)
of the Constitution:

(a) Audit Report (Civil), 1965.
[Placed in Library, see No.
LT-3970/65.]

(b) Audit Report (Civil) on
Revenue Receipts, 1965.
[Placed in Library, see No.

LT-3971/65.]

(ii) a copy of Appropriation

Accounts (Civil), 1963-64.

[Placed in Library, see No. LT-3972/
85].
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WHITE PAPER CONTAINING CORRESPON-
DENCE BETWEEN (GOVERNMENTS OF
CHINA AND INDIA

The Minister of External Affairs
(Shri Swaran Singh): I beg to lay on
the Table a copy each of the follow-
ing papers:

(i) White Paper No. XI contain-
ing Notes, Memoranda and
Letters exchanged between
the Governments of India and
China between January, 1964
and February, 1965. [Placed
in Library, see No. LT-3973 /
65].

(ii) Government of India’s note
dated the 10th March, 1965,
given to the Embassy of China
in India. [Placed in Library,
see No, LT-3974/65].

ANNUAL REPORT AND AUDITED ACCOUNTS
or THE NATIONAL MINERAL DEVELOP-
MENT CORPORATION, ETC.

The Minister of Steel and Mines
(Shri Sanjiva Reddy): I beg to lay on
the Table a copy each of the follow-
ing papers:

(i) (a) Annual Report of the
National Mineral Develop-
ment Corporation Limited,
New Delhi, for the year 1963-
64 along with the Audited

Accounts and the comments
of the Comptroller and
Auditor General thereon,

under sub-section (1) of sec-
tion 619A of the Companies
Act, 1956.

(b) Review by the Government
on the working of the above
Corporation. )

[Placed in Library, se¢ No. LT-
3975/65].

(ii) Text of Agreement between
the Government of India and
the Government of the Union
of Soviet Socialist Republics
for cooperation in the con-
struction of an Iron and Steel
Works at Bokaro and for
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extending a credit for this
purpose. [Placeqd in Library,
see No. LT-3976/65].

REPORT ON ToBAcco

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): Sir, on behalf of Shri Manu-
bhai Shah I beg to lay on the Table
a copy each of the following papers:

(i) Report of the Ad Hoc Com-
mittee on Tobacco.

(ii) Government Resolution No.
1/2|65-EP(Agri.) dated the
22nd February, 1965 on the
recommendations made in the
above Report.

[Placed 'in Library, see No. LT-
3977/65].

ANNUAL REPORT AND AUDITED ACCOUNTS
or HiNDUuSTAN CABLEs LTp.

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): Sir, on behalf of
Shri T. N. Singh I beg to lay on the
Table a copy each of the following
papers:

(i) Annual Report of the Hindu-
stan Cables Limited, Burd-
wan, for the year 1963-64,
along with the Audited
Accounts and the comments
of the Comptroller and
Auditor General thereon,
under sub-section (1) of scc-
tion 619A of the Companies
Act, 1956.

(ii) Review by the Government
on the working of the above
Company.

[Placed in Library, see No. LT-
3978/65].
NOTIFICATIONS UNDER COFFEE ACT, :TC.

Shri S. V. Ramaswamy: Sir, I lay
on the Table a copy each of the
following Notifications:

(i) The Coffee (Second Amend-
ment) Rules, 1965, published
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[Shri S. V. Ramaswamy]
in Notification No. G.S.R. 170
dated the 30th January, 1965,
under sub-section (3) of sec-
tion 48 of the Coffee Act,
1942. [Placed in Library, see
No. LT-3878/65],

(ii) The Tea (Amendment) Rules,
1965, published in Notification
No. G.S.R. 253 dated the 20th
February, 1965, under sub-
section (3) of section 49 of
the Tea Act, 1953. [Placed in
Library, see No. LT-3980/65].

12.28 hrs.
PURLIC ACCOUNTS COMMITTEE

THIRTY-THIRD REPORT

Shri Morarka (Jhunjhunu): I beg
to present the Thirty-third Report of
the Public Accounts Committee on
the Appropriation Accounts (Defence
Services) 1962-63 and Audit Report
(Defence Services) 1964.

12.28}4 hrs.

BUSINESS OF THE HOUSE

The Minister of Communications
and Parliamentary Affairs (Shri Satya
Narayan Sinha): With your permis-
sion, Sir, I rise to announce that Gov-
ernment Business in this House for
the week commencing 15th March,
1965, will consist of:—

(1) Discussion on Motion of No-
Confidence in the Council of
Ministers.

(2) Consideration of any item of
Government Business carried
over from today’s Order
Paper.

(3) General Discussion on the
General Budget for 1965-66.

Shri M. R. Masani (Rajkot): Mr.
Speaker, would you allow me to
make a statement about the way in
which the discussion of the Budget is
being constantly pushed back? It js
now ten days since the Budget was
presented to this House, and the whole
country is discussing it and the other
House is discussing it. Although it
was first put on the Order Paper for
the 9th and then on the 15th, now
it is constantly being shoved back.
May I, with reference to the proposal
made by the hon. Minister, make a
plea that at least now, better late
than never, we shall decide to take the
General Discussion immediately after
the motion of no-confidence. There
is only one item of business which
lies between the motion of no-confi-
dence and the general discussion
according to the Minister’s proposals
and that is the continuance of the
Armed Forces Bill. I appreciate that
the Bill has to be enacted sometime
by the beginning of April. May I,
however, suggest that it would be
perfectly feasible if that Bill is put
after the General discussion on the
Budget but before the Demands for
Grants are taken up? I hope, there-
fore, that there will be no further
pushing back of what is the funda-
mental business of this House, the
Money Bill, which Rad been presented
before us. I do feel that it is hard
on some of us. We follow the British
practice of speaking first on the
Budget in this House, following the
House of Commons tradition. Now,
it does not mean that we should be
gagged for three or four weeks from
speaking on the fundamental issue of
the day. I hope, Sir, that my sugges-
tion will be considered.

Shri Daji (Indore): Without mea-
ning or intending to raise any hot
controversy about the powers of the
House and without meaning disparage-
ment to the other House I rise to
stress the point which I made yester-
day that this House is the sole House
which could vote the grants. It is in
the fitness of things and in proper
form that the general discussion on
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the Budget should commence here. If
it commences somewhere e¢lse, the dis-
cussion here loses its importance and
becomes stale. It is not as if the
Lok Sabha should benefit by the dis-
cussions somewhere else. The dis-
cussions in the other House are not
like the discussions in the Press. This
House has this very important privi-
lege, that is the exclusive power of
voting the grants and the discussion
on the Budget should, therefore, in
the fitness of things begin here each
year and every year. I am told that
there is some sort of an agreement
reached between some persons. The
agreement was never brought, as far
as I know, to the notice of the House.
I do not know of any agreement that
it should not originate every time in
Lok Sabha. No such agreement is
binding on us. If there is some such
thing let us give a fresh look to it.
I want to reiterate that it is a very
precious privilege of the House of the
People that we alone vote the grants
and therefore we alone must have
precedence in voting grants.

Shri Hari Vishnu Kamath (Hosh-
angabad): Mr. Speaker, Sir, whilc
reinforcing the plea which has been
made so effectively by my hon. friends
Shri Masani and Shri Daji, may I
invite your attention to the proceed-
ings here on the 5th March, 1863—-
almost two years ago—when I raised
this issue for the first time. I am glad
to find that my hon. friend who has
moved to the other side—he was
nearer this side at that time—Shri

Tyagi agreed with wus at that
time. (Interruption.) He was then
nearer this side of the House. He

then said, “Does the Minister of
Parliamentary Affairs appreciate the
feelings of the House in this matter?
That is all I want toc know”. That
means, by implication, he supported
us, and the others who were on this
side supported us on this matter.
Therefore, I would plead that this
issue which has been raised is a cons-
titutional issue which determines par-
liamentary procedure, and in the best
traditions of Parilament, in accord-

.

House

ance with the highest Parliamentary
traditions, our House should have
precedence over the Council as regard
discusssion of the budget.

The other matter to which I should
like to refer now is the no-confidence
motion which has been mentioned by
the Minister. 1 take it that two days
have been firmly decided upon for
that Debate.

Shri Ranga (Chittoor):
the Prmie Minister’s reply.

Including

Shri Hari Vishnu Kamath: It begins
on the 15th March, Monday. I attempt-
ed to warn the Government in the
words of the soothsayer in Shakes-
pear’s ‘Julins Caesar’ ‘“Beware the
Idas of March”—March, 15th. We
want to utilize as much time as pos-
sible on Monday and Tuesday. 1
request that the House might agree
to sit, as it would have otherwise sut
for the gencral discussion on the
general budget, on the 15th and 16th
till 8 O’clock, on Monday and again
on Tuesday.

Mr. Speaker:
when it comes.

Shri S. M. Banerjee (Kanpur): 1
support Shri Masani and Shri Daji on
their points. My second point is this.
You are well aware of the judgment
recently delivered in the case about
Shri Keshav Singh. 1 request that
some opportunity should be given to
this House to discuss it, which is &
most vital problem, a question of con-
flict between the judiciary and the ex-
ecutive.

We shall take it up

Mr. Speaker: We can take it up
after financial business.

Shri S. M. Banerjee: It has become

all the more necessary now. I request
you to find out some time.
o wy femd (7)o owd oA
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Shri Satya Narayan Sinha: Sir,
Shri Masani made two suggestions. So
far as tho suggestion with regard to
the taking up of the general discus-
sion on the budget immediately after
the no-confidence motion is concerned
ont behalf of the Government I accept
his suggestion. But that Bill will be
taken up before we take up the De-
mands for Grants of the separate
Ministries.

As regards the other question which
wag raised yesterday, I regret to sav
that this question hag more or less
become chronic. Ever since 1952,
when both the Houses came into exis-

tence, the general disoussion took
place in the Rajya Sabha first. No
constitutional objection was raised
then. It was not a constitutional issuce
but we thought that just for the pas-
sing of Government business it could
be done like that and it was done. I
remember in 1955, the then Finance
Minister, Shri C. D. Deshmukh, an-
nounced certain concessions in thz
other House before the general discus-
sion was taken up here.

Shri Hari Vishnu Kamath: It was
very wrong.
Mr. Speaker: Order, order. Let us

listen to the Minister.

Shri Satya Narayan Sinha: I am
just placing the facts before you. It
is for the House to accept or reject

or to decide anything that it wants to.

I am in the hands of the House.

Shri Hari Vishnu Kamath: I did
not say you wcere wrong. I said he
was wrong.

Shri Satya Narayan Sinha: Theun,

Dr. Lanka Sundaram, one of the en-
thusiastic Members like Shri Kamath,
who would never allow any grass 10
grow under his feet, took up the mat-
ter and raised the objection in this
House. He raised the objection as to
why Shri Deshmukh had announced

this kind of condession in the
other House. Your illustrious prede-
cessor, Shri Mavalankar, who was

then in the Chair—and perhaps you
were also one of the Members in the
Opposition then, who raised that
objection with Dr. Lanka Sundaram...

Several hon. Members: Hear, hear.

Shri Satya Narayan Sinha: Shri
Deshmukh explained the legal posi-
tion which vested in the Government,
the right to reduce a tax....

Mr. Speaker: My position has not
changed, when 1 was in the Opposi-
tion; the same thing. I said when 1
was here.
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Shri Satya Narayan Sinha: You
ghowed consistency. I am not chal-
lenging your consistency, Sir. Shri
Deshmukh had explained the legal
position which vested in the Govern-
ment: the right to reduce the tax at
.any time through notification, without
coming to any House of Parliament.
‘Shri Mavalankar—your illustrious
predecessor—ruled out the point of
order and observed that Government
‘had the right to announce any reduc-
tion in tax suo motu or at the instance
of one House or the other. Shri Mava-
lankar held that if some concession
has been made in the other House
before the general budget was dis-
cussed in this House, it was absolutely
in order.

Last year, for the first time, we
discussed the general budget in this
House first,—the first time after 1952---

Shri Ranga: This is the longest
speech he is making. (Interruption).

Mr. Speaker: Order, order.

Shri Satya Narayan Sinha: Last
year, for the first time, this House
took up the general discussion first.
Protests and counter-protests and
demands and counter-demands came
from the other House. They raised
the issue and asked, “What is this and
why do you support this”? I made a
commitment in this House that 1
would call a meeting of all the leaders
of Groups of both the Houses, and
said that whatever their decision the
Government would implement it.
Now, there is one difficulty which I
may mention for the information of
the House. Shri Daji has also refer-
red to it. It has been the experience
for more than once: we call a meeting
either of the Business Advisory Com-
mittee or some meeting on some other
occasion. The other day, the problem
arose because of that ruling also. The
leaders of the Groups are called and

2424 (Ai) LSD—5
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the Members of that Group stand up
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and say, “What does it matter”?
(Interruption).
Shri Hari Vishnu Kamath: The

Law Minister and the Prime Minister
differed on that. Why should he
charge us? Let him mind the
Treasury Benches.

Shri Hem Barua (Gauhati): He is
charging us; but there was a differ-
ence between the Law Minister and
the Prime Minister that day. (Inter-
ruption).

Shri Satya Narayan Sinha: I say it
may be on this side also; either way.

Shri Hari Vishnu Kamath: Those
who live in glass-houses should not
throw stones at others. (Interrup-
tion).

Mr. Speaker: Order, order. He may

be allowed to proceed.

Shri Satya Narayan Sinha: Either
this side or that side, they questioned
the whole thing. So, there is no
finality anywhere. For the informa-
tion of the House, I may say this.
What I did was, according to my
commitment, I called a meeting of all
the Groups, of both Houses—Swatan-
tra party, Praja-Socialist Party, Com-
munist party, Jan Sangh, Indepen-
dents. Some persons among those
invited could not attend. Of course,
the Congress party was also repre-
sented by the secrtary. (Interrup-
tion) , The meeting was attended by
representatives of the following
Groups, namely, Swatantra party,
Communist party, PSP, and some
[ndependent Members as well. A
representative of the Congress party
was also invited. The miputes of the
meeting were placed there and I said
I would inform the House of those
decisions. Each one had said, includ-
ing Shri Dwivedy, Shri Ranga and
Shri Nambiar who was then their
representative—there was no ‘Right’
and ‘Left’ then; there was no group
practically—that they were all agreed
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and there was no objection to the
general discussion being taken up in
the other House., There was a unani-
mous decision. They did not raise
even one word of objection. Later,
the minutes of the meeting were sent
to them. Shri Nambiar said that he
entirely agreed with what had been
decided. Only Shri Dwivedy sug-
gested that it would be better if we
took up the general discussion alter-
nately, once in the Rajya Sabha and
then in the Lok Sabha. This is the
position. 1 have placed before you
the decision of the leaders of both the
Houses and all the groups. If you
want to change it, I will have to
again convene a meeting. But it is
no edifying spectacle, I must say, for
both the Houses to quarrel over this
matter. I am in the hands of both
the Houses. I have nothing to say.
Whether you take it up here or it 1s
taken up in the other House, I have
nothing to say.

Shri A, P. Jaln (Tumkur): Sir, we
congratulate the Minister for his very
fine speech—very good.

Mr. Speaker: Both the Houses are
sovereign in their own spheres. There
ought not to be any rivalry or any
jealousy in that respect.

Shri Hem Barua: Where is the
rivalry. (Interruption).

Mr. Speaker: We should not in any
manner show or appear that we
grudge their exercising their own
rights. But there are certain rights
which are vested in this House. That
also must be taken into consideration.
If the Constitution has vested certain
privileges dn this House alone, then
it is our duty that we should not
curtail it. The hon. Minister quoted
certain observations to show that the
Government has power to vary taxes
and other things. That they are
allowed under the law. They can
always do it. But when the discus-
sion takes place in that House it may
become necessary, sometimes,—I do
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not say this time or next time—on
certain occasions, and the Minister
might feel persuaded to make any
announcement so far as that taxation
is concerned. That position would
rather be a queer one because it is
only this House which can urge for
those things and the Minister can
make concessions in response to that.

On the 10th May, 1962, the same
question had arisen and I had said:

“There is one thing. That
happened before also, but it does
not apply to the present case. If
the hon. Minister has to make
certain concessions and give
certain other things making a
change in the speech that he has
made or the taxes that he has
proposed, those rather require
that they should be done here
and not there.”

Then again, the hon. Minister of
Parliamentary Affairs, Shri Satya
Narayan Sinha, had said:

“So far as next year is con-
cerned, as I have promised to you
Government is considering the
matter and whatever is possible
will be done.”

Probably, that meeting was convened
in view of that. But at that time I
had also said:

“I have alreadv taken up this
matter and drawn the attention
of the Government to this point
through the Minister of Parlia-
mentary Affairs. I also feel that
certain rights and privileges
enjoyed by the Members of this
House should not be curtailed in
any manner. The convenience
of Government alone cannot be
a valid reason for curtailing the
privileges of this House. Gov-
ernment have to see that the
discussion on the budget takes
place here first and then in the
other House, because it is the
privilege of this House to discuss
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that and to make any modifica-
tions or sanction the grants
without any modifications.”
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I do not doubt that sometimes it may
become necessary, but the business
might be so arranged that it does not
happen. Because that House is sit-
ting and it wants work the general
discussion should take place there
first is no reason. 1 will ask Gov-
ernment just to consider it again and
think over it. It is proper that these
privileges that are given to this House
through the Constitution must remain
with this House.

st fesw qeamw  (FFaER)
Al wgEd 7 ST F |4 F e
# §P G FTE

e AgEY A1 G FT
feepma g0, 9 AU FFF A
T F |

sft frst qEATAE | I F A9E
agY frar v &

v W o 99 § Ara faw
T 71 2

1245 hrs.

APPROPRIATION (RAILWAYS)
BILL, 1965°*

The Minister of Railways (Shri
S. K. Patil): Mr, Speaker, Sir, I beg
to move for leave to introduce a Bill
to authorise payment and appropria-
tion of certain sums from and out of
the Consolidated Fund of India for
the service of the financial year
1965-686 for the purposes of Railways.

* Mr. Speaker: The question is:

“That leave be granted to
introduce a Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Con-
solidated Fund of India for the
service of the financial year
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1965-66 for the purposes of Rail-
ways.”

The motion was adopted. .

Shri S. K. Patil: Sir, I introduce}
the Bill.

12.46 hrs.

RE: POINT OF ORDER

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, by your leave, I rise to
a point of order, taking my stand on
proviso to sub-rule (2) of rule 376
read with article 351 of the Constitu-
tion. The reference, Sir, is to the
list of business before the House.

1 have been rather bewildered, as
many hon, friends must have been
also, during the last many days since
the opening of this Session, at the
list of business in Hindi that has been
coming down upon us from day to day.
May 1, Sir, invite your attention to the
sort of hybrig Hindi which is being
minted or evolved here—the Secre-
tary of the Lok Sabha has signed it
and so I believe it has your ap-
proval. ..

Mir. Speaker: That is a much bigger
question and it would not be possible
to solve it now. It cannot be dealt
with in a point of order.

Shri Hari Vishnu Kamath: 1 draw
your attention, Sir, and I request yow
to consider the matter, because it re-
flects indirectly upon the linguistic
decorum and propriety in Parliament—
this kind of language—and you, Sir, as
the Presiding Officer, must come to our
rescue whether we should use this
kind of Hindi or some other kind of
Hindi. For example, here are some
words that have been use. For “Table”

239 has been used—ZFFI7 TET
Then there are words like ‘“His
Highness” which have been used in
Hindi also. I do not know why these
words should not be translated into
Hindi. Then there is the word ‘“pass’”

QU FIAT The word “pass’ has been

retained. Then “coffee” has been

*Published in Gazette of India Ex taordinary, Part 11,

12-3-65.
tIntroduced with the

Section 2, dated

recommenda tion of the President.
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changed into Fgal The word ‘“re-
port” is retained, and “powers” be-
comes  WfFFET —I think it should be

»gfa#17 and not =+.a7f

May I invite your attention, Sir, to
article 351 of the Constitution which
is very pertinent to thig matter. It
bears repetition. It says:

“It shall be the duty of the
Union to promote the spread of
the Hindi language, to develop it
so that it may serve as a medium
of expression for all the elements
of the composite culture of lndia
and to secure jts enrichment by
assimilating without interfering
with its genius, the forms, style
and expressions used in Hindus-
tani and in the other languages
of India specified in the Eighth
Schedule, and by drawing, where-
ever necessary or desirable, for its
vocabullary, primarily on Sanskrit
and secondarily on other langu-
ages.”.

WNow, Sir, in the languages listed there
is no English Language, Therefore,
either the Constitution should be
amended to provide for the inclusion
of English in the Eighth Schedule if
these .wordg are to be retained in the
Hindi that is being inflected upon us
in this House or, otherwise, the list of
business cannot contain these words if
the Constitution hag got to be imple-
mented.

Mr. Speaker: That is not a question
that can be settled by a point of order.
It is a much serious question. Now that
my attention hag been drawn to it, T
will take care and look into that Hindi.
1 will try to make it simpler, if it is

possible.  No doubt, I agree that it
should be simpler.

Shri Hari Vishnu Kamath: Not
hybrid.

Shrimati Renu Chakravartty (Bar-
rackpore): Which is hybrid and which
is not hybrid? We always get confused
about it and we do not kmow the posi-
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tion. If it is Sanskrit, some people
say that they cannot understand it. If
it is Urdu, some other people say that
they cannot understand it,

12.51 hrs.

MOTION RE: HOME MINISTER'S
STATEMENT ON ANTI-NATIONAL
ACTIVITIES OF PRO-PEKING
COMMUNISTS—contd,

The Minister of Home Affairs (Shri
Nanda): Mr. Speaker, I took your per-
mission to start my speech on a per-
nal note. This refers to the attitude
of some of the hon. Members on the
other side who spoke in the course of
this discussion. It appearg that be-
cause of certain steps that the Govern-
ment had to take, some of the friends
on the other side have taken a gpecial
aversion for me. Yesterday they man-
aged to find some very delectable
words or expressions for me. As hon.
Members remember them. I do not
want to go into this.

T am prepared to make very liberal
allowances for the state and frame of
their mind. I can understand that
there must be a great deal of irrita-
tion in their minds. I may assure them
and you, Sir, that I am not the sort
of person who will take any pleasure
in curtailing the liberties of anybody
in curtailing the liberties of anybody
What has been done, is out of painful
necessity, to protect the vital interests
of the nation and there can be nothing
more vital than the security of the
natton.

I wag asked how I make a distinc-
tion in my mind and in my dealings
between the Rightists and the Leftists
in the Communist Party. I believe it
will be conceded that political atti-
tudes, affinities and ideas are not static
always; they change. There has been
a healthy change in Soviet Russia and
there are attractive features in Yugo-
slavia. Therefore, there can be healthv
trends here also. Though some hon.
Members might not agree with me,
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based on my experience of earher
years, I have some appreciation of the
constructive outlook on some problemsg
on the part of hon, Members who be-
long now to the CPI Right. Among the
others, those who are called CPI Left
there are persons who have passionate
devotion for their creed, ideals and
cause. As long as they are in
support of a desirable objective, they
are welcome. But when that pas-
sionate devotion gets attached to a
position which is inimical to the larger
interests of the nation, to its security,
then we cannot welcome them and our
attitude has got to change.

Our friends, the members of the
Right Communist Party, are under a
constraint. I can understand their
position. They are not able to express
themselves in the way they might be
feeling and they might have somc
other duties to discharge. But I may
express the hope that in course of
time—I hope it will be seen—theie
will be an Indian Communist Party,
shorn of its foreign nexus, and com-
pletely pledged to support parliamen-
tary institutions. Let them by peace-
ful and constitutional ways pursu?
their radical policies; they will b2
welcome to do so.

Shri Ranga (Chittoor): Then how
can it be a Communist Party?

Shri Nanda: Apart from Rightists
and Leftists, there are some persons
why combine in their personalities
both the Rightists and Leftists.

Shri Hari Vishnu Kamath (Hoshan-

gabad): As you yourself are in the
Congress.
Shri Nanda: For instance, there is

this gentleman called Shri Namboodi-
ripad. I was asked why is it that we
allowed him to remain out. The ans-
wer is that on our part there is punc-
tilious regard for the proprieties ancl
adherence to our main objectives. 1f
in this case we took some steps
against some people, it is because we
felt, we knew, we were aware and we
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were satisfied, that they had pro-
Chinese feelings, they were prepared
to go against the interests of the
nation, in the interests of China.

This gentleman, Shri Namboodiripad,
had openly declared tha{ e was not
with the Left Communisis in  this
matter; that is to say, he rcgarded the
position of China as that of the aggres-
sor. That was all right and quite good.
But what do we find how? This gen-
tleman has allowed himself to take a
certain stand recently which is rather
disturbing. In the first instance, re-
garding Right or Left, when a gentle-
man came {o congratulate him, he
said that he will not shake with his.
right hand but only with his left hand.
1 do not know whether his right hand

will be permanently in disuse here-
after. Such is the antipathy.

Then, coming to the main point, te-
cently this gentleman has said that he-
will launch mass agitations. Mass agi-
tation may be all right. But for what
purpose? To break the jails? This
nation will not brook such a threat.

Shrimati Renu Chakravartty (Bar-
rackpore): He has not said that he
will break the jails.

Shri Nanda: Well he has not at
least contradicted it. An:d this is the
essence of what he has said on seve-
ral occasions. This will not be tole-
rated. Of course, he is free to use all
the constitutional means and methods
that are available. That is all right.
But this kind of agitation will not be
tolerated or permitted. [ hope they
will desist from pursuing & course of
that kind, because it is not only a
threat to this government, it is some-
thing like a challenge to the whoie
nation.

Shrimati Renu Chakravartty: Would
it not be constitutional to agitate for
the release of the prisoners?

Shri Nanda: Then, Sir, there |3
something more disturbing I do nat
know in what mind or moced this gen-
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tleman was, but when somebody ask-
ed him whether the detention of these
people will affect our position, the
position of this country, he says:
“May be, so far there has been no
aggression by the Chinese. But who
can say whether this will affect that
position?”. This is a blackmail of the
nation. Because some action has been
taken against him or a few other per-
sons, therefore, he talks in this fashion.
It is something which is extraordin-

ary,

ot Ay fewd (7<) ;oW WY
TEY FEA A AT AT TEA |

WS WEAY . ATE WY W17 efy
qaT @ & 7

o TH WAET Aifgar  (wew-
qE) TR o, frerfat F o9Ew
17 ¥ Agd famamar 7 (o) |

Shri Nanda: Then Shri Namboodi-
ripad saiq that if it encouraged China
to do so, Shri Nanda should take the
entire responsibility for it. May be,
this nation might have to function un-
der handicaps, may be it will be pit-
ted against another stronger nation,
may be it is against heavy odds, but
this nation will do ¢verything in its
power, mobilise all its strength to
safeguard its liberties, its integrity and
its independence. It was shown at
the time of the invasion by the up-
‘surge, the enthusiasm and the spirit
of sacrifice generated in those days.
It will be generated again and, I be-
lieve, many of the things which are
ocoming in the way, the impediments

18 hrs.
ot vy fomd : ag W@ F @@
A& & Far |
Shri Nanda: . will be removed

in the way of strengthening the Indian
nation.
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Shri Nanda: Children were mobilis-
ed in Kerala going about shouting that
if you do not vote for the Left Com-
munists, we will call China.

Shrimati Renu Chakravartty: Who?

Shri Nanda: I do not want to dis-
close it. I have g source cf informa-
tion which the hon. Members will re-
cognise when I will tell them; I need
not tell them now. It is not the ques-
tion of a personal source; it is gene-
ral information. This is the position.
I would now come to . . .

Dr. Ranen Sen (Calcutta East): Is
it the way to explain away the defeat
of the Congress Party?

Shri Nanda: I will come to that. I
will show whether it was a defeat or
what. This is a very facile way of
putting a colour on something . . .

st Ay fowd © 3T A1 AW
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Shri Nanda: The hon, Member raises
this question of the election. I will
say her clearly, categorically and
with the fullest conviction that the
elections there did not have the least
bearing on the decision that was
taken. It was absolutely unrelated to
it. There was no political motivation
in it. I am saying it with all the
confidence and conviction that I can
command, This is the actua] fact. We
knew then the position that might
arise in Kerala and that it is liable
to be misconstrued; also, that it may
be that it might leng some advantage
to the other party at the moment,
temporarily.

‘Shri Ranga: Indeed.

Shri Nanda: But we thought that
the nations security was of much
greater consequence than even a little
loss in the elections to one party. I
thought that though this has not oc-
curred. I will be able to explain that
that has not been the outcome for
various reasons,

Shri S. M. Banerjee (Kanpur): Tell
your own party people.

Shri Nanda: This could be the posi-
tion in the short run. I wag told the
next day when I was in Hyderabad
that this may give an advantage to
the communists, Well it may be; we
have to pay the price for it, because
we could not for a single day postpone
that decision as there was something
much bigger involved there.

Now, I come to the verdict of the
electorate and what it means. In the
first place, I might ask hon. Members
to bear this in mind that when we
think of national security, it is not a
small part of one State; it is the
security of the whole nation. There-
fore the issue has to be viewed in
relation to the entire country, It is not
the question of a few persons; they
may have attached themselves to a
certain party for a period and they
continue to fasten on to certain ideas
for a time because they have been
coloured by those ideas. I know it
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from the labour movement days that
the worker has a loyalty; even though
he suffers he carries on that loyalty
for a time and it takes some time to
wean him away. That may be so; but
here it is the whole nation and, there-
fore, this has no meaning from that
point of view. It is the interest of the
entire country and in that interest it
hag been done, It is said that there
has been s fraud on the Constitution.
If the elections do not lead to the
formation of a ministry then the elec-
tion process becomes abortive, There-
fore we would ourselves like to avoid
that situation as long ag it is consist-
ent with that other bigger purpose of
which T have given an indication, that
is, national security.

I may ask those friends who put up
as candidates people who were detain-
ed—it waz a voluntary choice—as to
how they assumed that they were
going to be let off since they were de-
tained for a certain purpose. Then,
they should at least not have assumed
that they were going to be let off
simply because they would stand for
election ang some of them might be
elected. Therefore if they find them-
selves in that position now, it is their
own making. They should not have
exposed themselvesg to this situation.

Shri Hari Vishnu Kamath: You
gave them all facilities to contest the
election,

Shri Nanda: How were those votes
obtained? There may be other reasons
which may be expiained. Children
of these detenus were gsent round o
meet the children of the voters and
say, “If you give us a vote, we will
be able to get the release of our
fathers”.

Shri S. M, Banerjee:
every boy says that.
those children here.

Every son,
Do not bring

Shri Nanda: Large portraits were
displayed with the detenus behind the
bars and begging with this gesture
(with folded hands), “Please give us
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votes in order that we may be releas-
ed”.

Some hon. Members:
harm there?

What is the

Shri Nanda: No harm; the people
have natural sympathy,

ot 5o Wo WS : : ATY FEAIX
¥ gy gy AT FT AgE A ¥
am § g A ¥ F® W
£fwe

Shri Nanda:
happened?

But ultimately what
Let us see that.

It was said there. It was claimed as
if it was a victory for something which
they stood for. It is not st. How cun
it be interpreted in a context where
the CPI Right, Left and Indepen-
dent, together get 18:5 lakh  votes?
This makes a percentage of 29 and
odd against their previous one of 44
or 45 per cent. Such a big drop in
the record of elections in the cagse of
any big party in one election—I do noi
think it has happened. Such a big
drop—drop in the numbes of votes,
drop in the percentag: of votes!

1t may be said that there ure some
fallacies. What is the fallacy? They
contested between themselves, the
Left, the Right and the Independents,
for all but ten seats. That was about
the same in the previous election
also; it wag about six seats. All the
persong who wanted to vote Com-
munist had voted. 1t we adg even
the votes of the Samyukt Socialist
Party which got their support and if
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we say that they made a contribu-
tion of even half, it willl not niake
any substantial difference.... (Inter-
ruption).

ft  foam qrme  (FEEEgT)
7g faog @ = ® & 9t T 9@
s @ § 7

Shri Harl Vishnu Kamath: How
many Ministers lost?

Shri Nanda: That is an individual

matter. The swing is very, very
clear. In every district—if I take
district by district—they have lost

consistently in the number of votes.
and the percentage of voles; in every
district. There is not a single dis-
trict where they have improved their
position.

Shri A, V. Raghavan (Badagara):
Not one Congress member from
Kozhikode District was elected.

Shri Nanda: I may be told that
the question is of the number of
seats won here. There are indepen-
dent factors which are very familiar.
At any one time one party fighting
alone against all the others combined,
naturally the result is different. It
has different kinds of complications
—alliances and all those things.
Therefore, from that no conclusjomn
can be drawn. The Congress Party
had to fight in conditions when there
had been food agitation and there
had been all those things which
naturally influence the mind of the
people. And then there 1s the ques-
tion of resources. I thought that the
Communists are rather poor people.
But the information is that they had
massive resources there. I will have
to throw some light on that. It is
not those poor people on whose be-
half they function.

The other thing, which is the prin-
ciple question is: Why it that we
had detained them? Here I have to
firsy refer to the hon. Members there.
The question is: Why had we to
resort to extraordinary powers of
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preventive detention to deprive so
many citizens of their freedom? What
are the grounds? What is the justi-
fication? Why did we not put them
to the test of the criminal law in the
courts? That is the question. Mem-
bers of the C.P.I, gitting here are in a
very good position to give a satis-
factory answer to this question.

Dr. Ramen Senm:
arrested them.

We have not

Shri Nanda: They are in a posi-
tion to give an answer....

st vy faaq . waw @,

Shri Nanda: They were close to
the scene and knew a good deal in-
spite of the fact that the activities of
the....

ot Ay fomaq : semw wEET, 9
e o qeft |1 qmOET F59-
fazet &

v wgew s fewa g
Z@ qvg Y A7 AL ¥ ALT@Es w1 X
agivd A8 a7 q%ar | A A § 7 5,
6 7% T &5 &7 g & fog wAT
afew s wg wifd ¥ &7 FT A A
AFY A1 TH FT TATHN A GX F7 THA
§ | | @ ywA A WY A HEAT qEA
§ S gAAT 98

Shri Nanda: Those who are now
the Left Communists were function-
ing along with them. Their activities
must be familiar to them although
an attempt was made on the part of
the Leftists to shroud their activities
in secrecy so that they could hide
their activities from them also. 1
ask them why they had to give up
their association with them. It has
caused them a very great wrench to
part from them, Onme does not easily
give up old ties and break with
people who have been comrades in
the fields of activity for many years.
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It must have been a very serious
matter. It could not have been a
light thing for them. The separation
took place not on account of any fine
shades of ideology. There were sub-
stantial reasons. There were also
prolonged efforts to avoid this split.
I have to say this to Shri Hiren
Mukerjee and to the other members
of the Party here that

they were:
right in taking up this course. That
is why they are called the Right

Communists.

They will recall the adoption of
the November 1962 Resolution of the
Nutional Council of CP.I. The Party
—and it is to thelr credit-—-condemn-
ed China for transgressing south of
the MacMahon Line and thus com-

mitting aggression on Indian terri-
tory. They offered to support the
Government effort to defend the:

country against Chinese aggression.
The Leftists opposed the adoption of
such a resolution. They even ecarlier
supported China over the border
guestion even before the invasion in
October 1962, They were disloyal to
the country during hte Chinese:
aggression and during the period of
invasion, they adopted 3 line in keep-
ing with Peking’s open call to re-
volt. That was publisheq in Peking
Peoples’ Daily on October 17, 1962.

Some of the leaders of the Right
C.P.I have at least apparently worked
themselves into some kind of a right-
eous indignation. But may I ask them:
if it wag not the considered judgment
of their own leaders that the Chinese
leadership wished the Indian Com-
munist Party to help their advance
into NEFA by an attack from within
the country ang thug hold the Nehru
Government in a sort of pincer move-
ment? Angd did they not indicate fairly
broadly that the Left faction in the
Communist Party was willing—if it
could—to come up to the Chinese ex-
pectations? That is well known.

An hon. Member: Shame!

Shri Nanda: There was the Central
Control Commission that was eet up.
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It has now said in its report publish-
ed in Aprcil, 1964 that the pro-Peking
Communists are indeed guilty of dis
loyalty to the country and are a
menace to our internal as wel] as ex-
ternal security. I have no doubt my-
self that what the Central Control
Commission has said is true.

Shrimati Renu Chakravartty: After
Aall this, they were released by your
High Courts.

Shri Nanda: They were released
and they were re-arrested ang they
have been detained—that is not rele-
vant at all.

Shri Hari Vishnu Kamath: Let us
bury the past!

Shri Nanda: How did the Left fac-
tion break away from the Communist
Party of India? I want to bring that
out. They know well enough that this
rift did not orginate in India. It was
in response to a call from China.
Peking call was to form a real Com-
munist Party anqd not a bogus Com-
munist Party, This coincided with the
failure of the bilateral meetings bet-
ween the Communist Parties of Soviet
Russia and China in July, 1963.

The schism occurred on the initia-
tive of China in order that unhamper-
ed by the nationalist elements in the
Party, the Left faction might pursue
with vigour an ideological line and
programme of action congenial to
Peking and suited to Chinese purposes
and designs. The faction then held an
All-Indig Convention at Tenali in
July, 1864. And I may tell the friends
here that a powerful motive was at
work behind this decision that there
was the need for secrecy regarding the
further courseg of their action., They
could not remain together. Then, they
could not pursue their ways unobserv-
ed—secrecy not from the people and
the Government alone but also they
could not trust the Rightists,

The instructions to them were that
underground apparatus should be set
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up, as secret as possible—it was a
specific instruction—that information

should not leak out to the Rightists
because the masses have to be pre-
pared for an armed revolution.

The history of their struggle and
strife with the left faction inside the
Party is certainly better known to
them. The separation had become in-
escapable. If it has been possible for
either faction to detain the members
of the other, they would have done
it. But it was not possible for them.
The Government had to step in for
similar reason in the national interest.

Shrimati Renu Chakravartty: You
are obliging us? That is exactly the
point that is being stated. It is not
necessary for you to oblige us. We can
look after ourselves.

Shri Nanda: We are not obliging
you.
Shri Bhagwat Jha Azad (Bhagal-

How can we oblige you?

st ay o : wemw wEET, AT
TF sqaeqT e T & | & g T
aw fraw gear 352(8) I W
wTEfva F7A7 Argar § faad 5 s
Fgr At g e aE M qeer s S &
qEr ot A &, g9 #Y FgaEr ¥
T TR & fag g Wiew &7 -
A T FL | Jg T qEATT GAIR qIAA
? ag aomdt wgfwel F 2w aRw
T, ATHIT F FTA & T A | qH-
qqr Fgfeeet # far s, aw
W y=E &7 fawy 78 & | W A
T AT § @Y g a9 & faw da
& | Tem wRET, A AT A T NS 2
foF ot wERm w1 ag w9 g 5o
TEATE 9% S qWT IR A A, A AW
7Y, afewr v Far w1 e @, fea-
E FIW, IW & q¥ ¥ § w9y fraaw
FX 7 A @ faw F gwvig w4
wEET ¥ A FF 5 aET W ARower
FEAEY & 4g Io9 T | ¥ FHTO GAO

pur):
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I7ATX F7 7Z & W qIT T FdART
¥ arr 31 @ § gAfau 7 w9 g
w1 HF JHICT F7 3 |

Shri Nanda: 1

position of the Rightists.
Leftists themselves....

st vy @ - & Wi wT dhEe
AT JEAT § |

only touched the
Ag for the

WSIR WA . {F AT & AT
¥ gefY qrea q9T @Y =g fv & daen
;|

Shri Nanda: Regarding the Left
Communists, they are self-confessed.

It is not necessary at all to cite the.

testimony of the Right Communists
for establishing the true character of
the Left Wing, because they them-
selves have said it, and in so many
ways and at so many places they
have proclaimed their identity and
their mission. They have made no
secret of their stand regarding the
Chinese aggression. They have been
in favour of launching campaigns and
mass strugles to force the Govern-
ment to come to terms with China
without insisting on any pre-condi-
tion.

Now, I come to their propaganda
during the last few months. Their
propaganda has been al] along based
on the pronouncement of Chinese
leaders, and the literature they have
disseminated on a large scale drew
heavily on the Chinese documents.
This has been emphasising the im-
portance of revolutionary armed
struggle. These are the things which
are being disseminated in the country
at a time when the country is engag-
eq in a struggle for survival, and
thus the will of the people is being
undermined in this manner. A large
mass of clandestine literature is being
distributed. There was secret print-
ing of some of the Chinese docu-
ments, There was the CPI, but
this faction, that is, the Left faction,
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had set up a parallel centre, and it
functioned in the country through a
parallel organisation. Separate
organs were created by some of them
such as a number of newspapers, and
magazines to propagate their anti-
national views. The basis of the
idealogy was that violent revolution
was the universal law, transition to
socialism through peaceful means was
impossible, and that the party should
get rid of its legalistic illusions and
should strengthen the underground
appratus, and that Communism can
come to India only through Chinese
help. They have rejected the Soviet
line of a peaceful transition. There
are three peaceful approaches, namely
peaceful coexistence, peaceful com-
petition and peaceful transition. They
have rejected all these peacetul
things. Their leaders, the leaders of
the Left Communpnist maintained con-
tact constantly with the Chinese
Embassy in Delhi for directions and
funds, so that a parallel party owing
its allegiance to Peking wag thus
coming into being.

wommﬁuvﬁﬁm Har
TERT UF ¥ Fgfaee & AW @@ g,
ST FgdT S AT AT F ATHA W
g DA I T3 @Y A, @
TFHT IT & a7 < 5w wgfae
F wy g ? &Y ww wTh, ¥ F W
—dq 9T |

sft AT ;. 3T W 9N Fr ;T
Ie@ 4T 7 IT F AT "5 S W
37 & famy & ge a1 )

There were several stages of the
evolution of the Leftist Party’s atti-
tude. A stage came when at Tenali
the rift practically crystallised. And
there wag that famous Mao Tse-tung’s
portrait not only in that place put
in several other places. That was
really a symbol of their loyalties and
also a warning to us as to what we
were actually facing and what we
were up against in this country. They
proceed lated on to Calcutta in a few
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months, and there, they changed the
constitution and had a new constitu-
tion. And they changed the premabije
to that in which they said—it was an
open challenge to everybody—that
they did not believe in peaceful ac-
tivity. It was thereafter in Decem-

ber that certain other things happen-
ed,

I shall just give a brief idea of what
happened then. The members of the
Left faction have been feeling that
they had in fact wasted an opportu-
nity by not arriving at an under-
standing with the Chinese Army at
the time of the Chinese invasion and
capturing power in India with Chinese
help. What is the relevance of this
now? I shall explain this, because
this is important. They weant to make
up for that now., Towards the end
of last year, they received certain
instructions  through a certain
important agency. In that note it
was stated that the Telengana move-
ment had failed because at that time
there was no socialist country on the
border of India which could help the
Indian Communists in organising
armed insurrection or guerilla war-
fare and that it had been possible
for the Government to surround, iso-
late and crush hte armed struggle?
The note proceeded to say that the
situation had now changed with the
presence of the Chinese Republic on
the border of India, and that the
situation for a Telengana type of war-
fare was ripe. I think we have not
forgotten that, because it was too
grusome for anyone to forget what
happened then. This note was in
effect an instruction from the Chinese
Party to adopt a particular course of
action. Copies of this ‘mote were
made and circulated to each State
party of the Left CPI surreptitiously.
But there were instructions side by
side and they were told that it should
not be reduced to writing, nor should
too mrany copies be made, but it
should be communicate from
mouth to mouth. That was the kind
of secrecy. This was not a very old
thing, be this is a very recent

MARCH 12, 1885 Activities of Communists 4052

(M)

thing. And they have been going on
with that. These kinds of instructions
are being now conveyed to members
in order to prepare themselves for
a certain situation which they have
in mind.

Then, the question of the Bank
of China arose. It was asked by
Shri Prakash Vir Shastri or some

other hon, Member how it was that
the Indian currency was being pick-
ed up in certain places. It is so I
cannot give immediately an idea of

the volume and size of it. This s
considerable in several places, but
where is it going? Then, what is

this Bank of China? We might not
have given full information, but it is
very clear after our having studied
the working of it that it was used
for those purposes; it was used for
the purpose of assisting and acquir-
ing various facilities for the people
who were funclioning in collabora-
tion with the Chinese. The Bank of
China extended financial backing to
the Communist Party of India by
giving loans and other facilities to
leading communists without  secu-
rity; they assisted Communist
Party's book-shops by advancing
large credits without any  security
and ultimately wrote off large dues;
they also assisted in running esplon--
age and subversive agencies which
had directions straight from Pekir
and whose identities were not dis-
closed even to the officials of the
bank but to whom payments were
made by the bank.

Shri Ranga: The rightists
benefited themselves by that.

also

Shri Hari Vishnu Kamath: Why
do vou not the name the foreign
Missions who are abetting China?
Why are you afraid of naming them?
Indonesia is inimical to you. Indo-
nesia is abetting China.

Shri Heda (Nizamabad): And also
tell us the extent of the amount
involved.



4053  Antt-national

Wt 4% (99 ) 9w weT wERE
#1 A9 WM F, AT q@ Iq AW ®
faars #1348 347 7@ 7 ?

Shri M. R. Masani (Rajkot): Would
the hon. Minister yield for a moment?
Could he explain to us why this very
interesting and significant material
is being withheld from Parliament
and public? Would it not be in the
national interest if these facts become
known in detail?

$t W (QTENA) - aE gTN wERy
#1419 § | AT AFITT FY AT gIAAT
aw ¥ AMF @A Gifgn, afs 2w
w1 O™ET T ET )

Shri HL N. Mukerjee (Calcutta
Central): Perhaps, Shri Nanda knows
that Mr. Jyoti Basu who is one of
the icaders of the other Communist
Party has given a public statement
from which I quoted yesterday,
challenging Government to prove
the allegation which Shri Nanda is
repeating, that through clandestine
sourccs, whether it was the Bank of
China or otherwise, moneys have
come to the Left Communists or to

any other persons. And I' myself
have said in this House over and
over again that I would like very

much to know if X or Y or Z have has
got moneys from the Bank of China.
I quoted yesterday Congress finan-
ciers who have got overdrafts from
the Bank of China. So, I do not
know what this kind of thing is.

Shri Hari Vishnu Kamath: On a
point of order. 1 want you, Sir, to
decide this matter once and for all,
whether on the plea of mnational
interest, this information could be
withheld. For, I find from the papers
that the Indonesian Communist Party
on which Presidemt Sukarno and his
Government heavily lean, has
said only two days ago, soon after
the Kerala elections, that the days
of Shri Lal Bahadur Shastri’'s Gov-
ernment are numbered, unless they
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permit the Kerala Left Communists
to form a Government. This is a
very Serious matter, and still Gov-
ernment are afraid of naming the
Forcign Missions involved. Indo-
nesia and some other missions who
are functioning in collaboration with
China are doing this kind of thing.
So, I would like to know where the
question of national security comes
in here. On the other hand, by not
disclosing this information, Govern-
ment are jeopardizing national secu-
rity.

A ¥ fag 7@ wEiEy W T e
s Am §mA @A wifge
9 qEdt @mE ¥ wgr }Y fewl
are et Tfegd | TR W 1
@ A @I § W I e}
f& sgar 3% 7 foe s wwfoe
FT fagr I ar ww SEw wwifue

t e fowr s w@w FEG
T B AR @ qfaaEe sruae
@ W g Wew WgIRE, W
FRfeaT WE CHIRET g1 WY W
wfer f& wo % TEEE T
TTH A9 arfug &3 f4 a8 3@ @i
F) qifegrdz & @@ (@ | T A
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off wermefie arelt  (faomie):
79 WY WA @ ;a9 AR
wa A wgm wgarg 5 qgaen ot
qqAeT § T qT FT W T

feie o fawr wemem & g ard gf @
I Tl 9t F9 HE T
¥ & 9 safy ag §, =W @,
gt Wt fgama frame g & av A
2! A E oy g 2fF 1957 ¥
T F 98y S 1962 FT gAFwA
F qgS W@l ATEl TYAT T AR H
dF T dF =16 IgAr ¥ fogr
g7 fogd SR A F N gEEA W
T F WX IW AT KT HRE HWEHT
Wifggem Fadt &7 w@  w@e
wrge T uES § WA gW W A
e fod :rwwfoa < faar s
N W R 3w wiw forR ®
T A ST g R wfem @
fgR #1e wefm A s g

o W AAR Aifgar : N9 IF
N fok dtage & I &0
g+ g g ¥ ag Y AT q0@AT
gfr fegmm ot worfif W faswy
Gy T T9 ST FTAE FAWE
HQTHEr Y| AfFT @ oA w
8 &rar AgY & 9ar | wwiew W@
¥ & FIT GIHC F AT 9T qeve
TRTT, TFHEA FH TT TF AW &Y
o g wTfed wifE gy fagwr
dq71 gwrdr qwAifa ) fame gu @)
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WO g . TSS! a ¢
¥ WY &H FLZ|

Mo TH RART AMfgar: O @
& AT qH FFAT T 7g &
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¥ AT WIgT qgT W= IWE ¥ FE,
BTEHET AT 7 F3 | H/I 39 gH 77
FfE 39 v agr awg )

Shri Hem Barua (Gauhati): After
the closing down of the Bank of
China in this country for helping
the Left Communists we are kept in
the dark. After that it transpired
that China was paying money to the
Left Communists through two foreign
missions and two diplomats of these
two foreign missions have been
asked to withdraw from this country.
We are kept completely in the dark
about these two foreign missions and
two foreign diplomats who  were
asked to . withdraw from
this country. Now the Minister of
Home Affairs should come out with
a categorical statement about the
activities of these two foreign mis-
sions whose diplomats were asked to
withdraw because they were helping
Left Communists; they were the
channels through which money was
coming to them from China.

Shri Nanda: We can give informa-
tion consistent with our other obli-
gations. Regarding the Bank of
China the position.is that sometime
towards the end of 1961 the licence
under the foreign exchange regula-
tion was withdrawn. Before that
the bank operated like any other
bank and many persons had dealings
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with that bank. So, a line has to be
drawn and we were trying to exa-
mine who were the persons.....

8Shri Ranga: We have been asking
for it for the past two years.

Shri Hari Vishnu Kamath: Can he
say that Indonesia and Vietnam are
not involved?

Shri Nanda: So with all this help
and support, they started doing pre-
parations for violent activities after
the Calcutta Conference including
plans for formation of party cells for
imparting training in guerilla war-
fare on the model of another country.
Technical apparatus is to be created
in every district with shelters,
couriers and secret dumps. All this
was reminiscent of certain types of
revolueion. Now the question for us
to consider is whether in the face of
all these factors that we have before
us we could have stayed our hands
for a single day. We have been
asked by some persons as to why is
it that we did not act and stayed our
hands for some time for the elec-
tions to take place.

Shri H. N. Mukerje: Could there
not be one prosecution? Are we a
volcano which would erupt all over
the country? You are giving a pic-
ture of an armed revolution.

Shri Nanda: I will now give the
constitutional aspect. We were
asked: Why were they not detained
much earlier and more drastic action
taken? Regarding the question whe-
ther there are adequate grounds or
not, I can say that the need for such
action appears to be obvious
to most people and the threat on our
borders was quite well known, The
country as a whole has understood it
and appreciated it. Theve is this ques-
tion: Why did we not do it earlier?
Why did we not take drastic action
meaning the banning of the party?
This is the sentiment reflected in the
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House during yesterday’s discussion.
There are some on the other hand who
said that the material is not specific
enough. I have given some more in-
formation.

The recent developments have a
great significance for the nation. We
were asked: Why is it that you have
given go many pages to the past? The
past has a significance, It is only in
the light of the past and the earlier
history to which many pages have
beeny devoted, that we can fully
grasp the sinister devzlopments that
are taking place. It is that past that
invests the few pages at the end with
urgency and grave meanings, There
have been stages in the evolution of

the internal threat which the pro-
Chinese Communists pose for the
country. Their anti-national attitude

and ideas have persisted over some
years. Their links with China deve-
loped and the second stage came to
view sometime before Tenali. It was
the crystalisation of intentions. That
was the second stage. This was com-
pleted in Calcutta towards the end of
the last year when the left faction
acquired a separate existence. Lhen
came the stage of uctive preparation
for underground activities for the pur-
poses of subversion of the nation’s
defence efforts. If we ave asked: what
did they do? Have they destroved any
bridges? Have they et fire to any in-
stallations?—I will say: we did not
allow them to go to that extent, They
woulg prefer to wait. Should we also
have waited and let them go ahead
with the execution of their plans?
Should we not realise that it will be-
come very difficult later on to cope
with them knowing their methods and
techniques, if they are not dealt with
quickly? Tt was our duty not to let
a dav more pass when we had satis-
fleq. ourselves that any delay would
spell danger to the security of the
nation. And in this lischarge of duty,
nothing should deter us, Many per-
sons pointed out thu! sn many people
have still voted for them It is a poi-
sonous influence. We have to do social,
political and every possible work of
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amelioration to eradicate that wher-
ever it is there. A question was raised
about the Constitution and why s
it that we have not taken even one
persmn to the court. To call our action
unconstitutional is rhetoric. 1t is no
logic. We have the Supreme Court
here to guard the Constitution, It is
‘safe in their hands. Government do
not decide about thes= constitutiona)
matters. The Constitutior itself pro-
vides for vertain eventualities in the
light of these things and the Defence
-of Indig Act derives it; sanction fron:
the Constitution. Action under that is
fully legal and constitutional action.
"This is when we are in 3 proclaimed
emergency. If it is a question of an
individual you can deal with him in a
court of law, Here it is 3 big party, a
big force and if yon take these people
to courts of law, lawyers will 30 on
arguing and they will go on doing
their job. No, that is not the way we
should proceed in the matter.

Let us draw a distinction between
normal and abnormal times. I fully
agree that in normal times all these
procedures, lega] procedures, courts of
law and all that should be there. But
this is the essence of the matter—this
is an abnormal situation. Members of
all parties know how much it costs us
to step up our defence preparedness.
There will be the budget. We know
all that. On the one side, we do this.
But on the other, to allow all that to
be neutralised makes no sense.

The question of civil liberties was
raised. T ask: is there mot also some-
thing like self-defence? When one is
faced with an attack, even in common
law, there is something like self-
defence. We have before us the de-
fence of the liberty and freedom of
the nation. Democracy has to assert
itself in self-defence.

st o 37 fa¥ fagrnt (a9907) ¢
arFf  qv gfigey  FT FEY &
faui wyAT ?
Shri Maurya: What is the reply?
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Shri Nanda: We took the minimum
action. This was according tc the
conditions then. Whatever was
necessary at that juncture was done.
As conditions change, what further
action will be necessary, will depend
upon  conditions as they develop. It
may be that they may change for the
better. That will be very welcome.

-

I am sorry I have taken a long time,
In the end, I would only say this. An
oI us should view this matter not from
a sectlonal angle, not from the point
or view of a few persons here or
there. There is a broader nationai
angle which has to be kept in mind.
The threat which we are facing 1
something real. We are so much frit-
tering away, dissipating our energles
In other things when the nation’s
efforts should be mobilised to the full
for its self-preservation. I hope the
House will support every action that
is taken in this direction.

Shri P. K. Deo (Kalahandi): Mr.
Speaker, this debate has been very
helpful in the sense that it has been
made clear that the consensus of this
House and of the country is that the
Communist Party has to be dealt with
firmly. So far as the assurance of the
Home Minister is concerned, 1 beg to
submit that he has evaded the main
issue of banning the Communist Parfy,
I do not know with what motive. We
wanted a categorical answer from the
Home Minister about the intention of
banning the Communist Party. In
that regard, I beg to submit his reply
is very unconvincing and disappoint-
ing.

In the course of the debate, except
a lone voice here or there, everyone
has supported the proposition that we
will have to deal firmly with the Com-
munists. It is very difficult to convice
professors and teachers, because
they have a one-track mind and they
think in a groove.

Mr. Speaker: What about Acharyas?
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8hri P. K. Deo: When Prof. Hiren
Mukerjee was trying to put up a
case out of nothing by his oratory
and by his rhetoric, 1 was reminded
of two lines of Goldsmith in the
“Village School Master’:

“In arguing too the parson
owned his skill

For even though vanquished he
could argue still”.

Bo he tried his best. He made a
reference 1o the Swatantra Party. 1
would tell him that those who live
in glass houses should not throw
stones at others. 1 would remind
him of one thing. Had he been in
8 communist country, would he
ever have had the privilege to speak
about or criticise the Government
‘with the words he has used?

In my speech, I made a reference
to certain communists who had joined
the Congress Party in Orissa and
who were in the pay roll of the
Kalinga empire of Biju and Biren.
If you want, I can name some of
them. One is, my information is
correct.

Mr. Speaker: Order, order.

Shri P. K. Deo: Shri Baisnab
Charan Patnaik who was an MLA
with me in the Orissa Assembly for
five years on a communist ticket; he
now adorns the Congress Benches
bhere. Then there is Shri Baidyanath
Rath, former Member of Rajyva
‘Sabha. . ..

Mr, Speaker: Order, order.

8hri P. K. Deo:.... and now Cir-
culation Manager of the Kalinga
Paper. We have made a persistent
demand to ban the Communist Party.
We placed a very reasonable pro-
posal before Government, that they
should be tried in a court of law.
We do not want that they should be
kept behind bars merely by exe-
cutive flat or by the use of emer-
‘gency powers. They should be given
a chance to be tried in a court of
law. As I have already said, if the

2424 (Ai) LSD—6

munists (M)

arm of the law is not long enough,
let us amend the law, We will give
our support to Government in any
such action.

Mr. Speaker: The question is....

o TN AAWT Wfgar : ssqey
wEiET, ¥ 0w I g Sifwe |

W WERYW : W9 I9 A,
& wwr wga W faar

WMo W wAR aMfgar Al
AT g Ao BF awr g @
R L

Shri Ranga: Is
this?

there a vote on

Mr. Speaker: Yes.
The question is:

‘That this House takes note of
the statement of the Minister of
Home Affairs on the anti-national
activities of the pro-Peking Com-
munists and their preparation
for subversion and violence, laid
on the Table of the House on the
18th February, 1985”.

The motion was adopted.

Shrimati Renu Chakravartty: I
think this is the first occasion when
such a motion has been put %o vote.
What does it indicate?

Mr. Speaker: This is a substantive
motion.

Shrimati Renu Chakravartty: If
you look into the records, you will
find that sueh motions are not put
to vote.

Mr. Speaker: That is so when the

motion is that a particular matter
‘be taken into consideration’. That
is not a substantive motion. There

no vote is taken. But when the House
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is asked to ‘take note' of a particular
matter, it is a substantive motion and
is put to vote.

Shri Hari Vishnu Kamath: It did not
perhaps happen when she was in the
Chair.

4063

13.47} hrs.

DEMANS* FOR SUPPLEMENTARY
GRANTS (RAILWAYS), 1964-65

Mr. Speaker: The House will now
proceed with discussion and voting on
the Supplementary Demands for
Grants in respect of the Budget
(Railways) for 1964-65.

1248 hrs.

| MR. DEPUTY-SPEAKER in the Chair]
DeMAND No. 1.—RAILwAYy BoARrD
Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum
not exceeding Rs. 2,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the year

ending the 31st day of March,
1965, in respect of ‘Railway
Board'.”
DrMAND NO, 4—WORKING EXPENSES—
ADMINISTRATION

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 2,03,70,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st dav of March, 1965,
in respect ‘Working Expenses—
Administration”.”

DEMAND NoO. 5—WORKING EXPENSES-—
REPAIRS AND MAINTENANCE

Mr. Deputy-Speaker:

“That a Supplementary sum not
exceeding Rs. 7,63,90,000 be grant-
ed to the President to defray the
charges which will come in course

Motion moved:
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of payment during the year ending
the 31st day of March, 1865, in

respect of ‘Working Expenses—
Repairs and Maintenance’.”

DEMAND NoO, 6—WORKING EXPENSES—
OPERATING STAFF
Mr. Deputy-Speaker: Motion moved:
“That a Supplementary sum pot
exeeding Rs. 6,96,19,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1865,
in respect of ‘Working Expenses—-
Operating Staff".”

DEMAND No. 7—WORKING EXPENSES—
OPERATION (FUEL)

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 31,81,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1965,
in respect of ‘Working Expenses
Operation (Fuel)’.”

DeEMAND NO. 8—WORKING EXPENSES-—
OPERATION OTHER THAN STAFF AND FUEL.

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 42,78,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day March, 1965, in
respect of ‘Working Expenses—-
Operation other than Staff and
Fuel’.”

DEMAND No. 10—WORKING EXPENSES—
LABOUR WELFARE

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,32,57,000 be grant-
ed to the President to defray the
charges which will come in course

*Moved with the recommendation of the President.
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of payment during the year emd-
ing the 31st day of March, 1865,
in respect of ‘Working Expenses—
Labour Welfare'.”

DEMAND NO. 12—PAYMENTS TO
GENERAL REVENUES

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,28,99,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1965,
in respect of ‘Payments to General
Revenues'.”

DeEMAND NoO, 15—OPEN LINE WORKS—

ADDITIONS AND REPLACEMENTS

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
cxceeding Rs. 5,05,26,000 be grant-
ed to the President to refray the
charges which will come in course
of payment during the year end-
ing the 31st day of March 1865,
in respect of ‘Open Line Works—

Additions gnd Replacements’.

Wy daem A oTw-Ew (WMo
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=€ qwq gf & Suw gEd wie F ¥
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O ¥ w7 @ famr 9w | @ WETC

1964-85
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“During the year under report,
surrenders made under 6 grants
and 3 charged appropriations
proved inadequate as the final
savings inclusive of surrenders
were largely in excess of the sur-
renders. The table below gives
details of surrenders made and
final savings in respect of Grants
Nos. 2 and 13 during the last five
years, from which, it could be
seen that savings occurred year
after year despite surrender of
funds towards the close of the
year, except in the case of Grant
No. 2",

Ja ¥ ¥ qafaw uwigze WS W
W g a9 § & qva? Rwar g &
W q™ @ T F et § o9
T FIEAWS TEATESAL AT a9 T4
ITT § ITHY 4 @A AT | WTAHT
T 97 qF T@AT AMET | TW OTET
TR R & fom ada ¥ A
iz ¥X § I WEA ¥ AT AW 79
g

5 supplementary grants covering 4
demands proved excessive. While ad-
ditional funds provided in these cases
totalled Rs. 706.98 lakhs (of which
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[+ %]
Rs. 706'97 lakhs was voted in March
1964, the amount ytilised was
Rs. 396-19 lakhs, i.e. only 56% of the
supplementary grants taken. [t may
be mentioned that out of the Rs. 706.98
lakhs, an amount of Rs. 184'12 lakhs
was surrendered in the very month
in which supplementary grants had
been voted. In the case of Grant No. 9
the surrender in the same month was
Rs. 9870 lakhs or 39'7 per cent of the
supplementary provision of Rs. 24855
lakhs.

T W " AT FA I § AT |
FEINE? @ ag T fw
fow 7€ § aeded aiT w9R
2 I mER W qg avET #T & Sy
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?
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WY 7 qifearie &1 qww q@ig 7 @
T Y ¥ T aAied wiew #y
A FT 7A@ € 7Y @ w1 A
T &Y A I S 3 @ qwsd

Mr. Deputy-Speaker: We had full
discussion on the Railway  Budget.
For this one hour is allotted and let
us try to finish this within that time.

Shri Hari Vishuu Kamath (Hoshan-
gabad): The Railway Budget is for
next year; but the Supplementary
Demands are for the current vear.

Mr. Deputy Speaker: That is true.
I am just appealing to the Members
so that this can be finished before
2:30 p.m.; otherwise it wili have to go
to Monday and the discussion on
General Budget will be held up.

Shri Hari Vishnu Kamath: What is
the dead-line for passing of the sup-
pPlementary Demands—the dead-line
is the end of March, I believe. It can
go to Monday, if necessary. )

Shrimati Renu Chakravartty (Bar-
rackpore): In passing the Supplement -
ary Demandgs for Grants, we are vot-
ing quite a large amount on Demand
No. 15—Open Line Works, Structural
Engineering Works, etc. Now, Sir, I
would just appeal to the Minister of
Railways to see that we should have
a plan in which these works connect
the district headquarters and that
takes the priority. Actually in my
State because of the formation of

Pakistan there are some district
headquarters which even today do
not have rail links, I have heard

that that is the case with Bihar also.
I would plead the case of Balurghat,
which should now be connected by a
rail link, It is strategically an im-
portant matter and also important for
the entire people of that area. We
had hoped that, when the Katihar
Broad-gauge line was going, Balur-
ghat would be connected. But that
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did not happen. This is one of the

important points 1 would like to
make.
Then, in  certain partg of West

Bengal there are still narrow gauge
lines which gre terribly over-crowd-
ed. That is the case of Burdwan—
Katwa line and also Ahmadpur-
Katwa line. This line, I believe, is
going to be dismantled. If that is so,
it will be a terrible disaster for the
local people and before that is done,
at least a broad-gauge lineg must be
there.

Regarding Demand No. 16, we are
voting something for the amenities of
passengers and railway-users. 1 would
just like to urge that in the case of
EMU coaches for the suburban traffic
there must be more cleanliness and
daily clearing of coaches, because
sometimeg they are left so dirty.
Secondly, there must be some sort of
a regulatory machine in order to
prevent the thefts. Large number of
bulbs etc. are being regularly taken
away. Lastly, there is need for intro-
duction of lavatories in these coaches
which are sometimes going for quite
long distances. Thig should also be
looked into.

14 hrs.

One last point and 1 am finishing
and that is with regard to Demand on
Labour. There is the case of those
who have lost their jobs under secu-
rity rules. I may mention one
particular case, that of Shri Satyen-
dra Nath Pal, who has not only been
thrown out of hig job, but his Special
Contributory Provident Fund has
been taken away. I would urge that
this kind of victimisation should not
take place. I have tried to speak to
the Railway Board people, but they
are out to victimise him. I person-
ally think that jt was unfair to dep-
rive him of his job, but at least the
provident fund money should be pald
to him.

Shri Priya Gupta (Katihar): |
have no objection to the sanctioning

12, 1965  D.S.G. (Railways), 4072
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of these Supplementary Demands,

but I would like to draw the atten-
tion of the hon. Minister to some
points.

Demand No. 10 ig for expenditure
on medical facilities, health and wel-
fare services, education, canteens and
other amenities provided for railway
staff. I woulq like to lay stress on
education. The railwaymen’s sons
and daughterg and relatives do not
get facilities in this respect either
from the State Government or from
the Central Government, When we
go to the State Governments, they
say that we are putting the cart
before the horse, and when we go to
the Central Government, they say it
is not a concurrent subject, it is a
State subject, and therefore it is the
States’ businesg to solve it. Very
few schools have been opened by the
railways, and ever, the primary schools
that they had opened in some of the
centres have been wound up. I sub-
mit that, as enshrined in the Consti-
tution, education is one of the privi-
legeg of the citizens of India and it
should not be denied. The Railway
Ministry should find ways and means
of solving this problem.

In regard to medical facilities we
have seen that in different railways
and health centres, the amount on
this item ig curtailed on the plea of
economy. The availability of medi-
cal facilities does not depend on
finance alone; it depends on doctors,
their prescribing proper medicines
etc. I would like to say here that for
the same delivery case different
medicines are prescribed by the
doctors depending on the status of
the railway employee, whether he
belongg to Class I, Class II, Class
III or Class IV. If better medicines
are prescribed for Class III and
Class IV, the doctors are taken to
task by their superiors, At least in
the matter of medical facilities, there
should be no discrimination.
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In Demand No. 6, there is reference
40 enhancement of the rates of mile-
.age, overtime and running allowances
©of ruuuing staff sanctioned from
April 1964, and the upgradation of
«certain posts of Station Masters and
Assistant Station Masters, orderg for
‘which were issued in April 1964. In
‘the process of this upgrading, the
scale of Rs. 150-225 (P.S.) has been
abolished and replaced by the scale
of Rs, 200-300 (P.S.), but the posts
in the latter scale are selection posts.
Therefore. an incumbent in the scale
of Rs. 150-225 may not necessarily be
selected and may have to revert to
thelower scale of Rs. 100-185 (P.S.)
‘while an incumbent in the lower
-gcale of Rs. 100-185 (P.S.) may be
selected for the grade of Rs 200-300.
“The incumbents in the scale of
Rs. 150-225 (P.S.) should not be plac-
-ed under this handicap, and they
-should automatically get the higher
scale of Rs. 200-300.

In respect of mileage, overtime and
‘running allowances of running staff,
1 suggest that on the light of modern
«conditions the RARS rules should be
changed, since they were framed in
British times.
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M feromargaraniadfer &
vaE 3 7 T 9% 9 TE @ A A
IR IaF G wET famr 1 @R
aq gaTw fer # @A 931 s a9
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s ) a9 F7F Jad aR #
frorm fagr som

Armed Forces
(Special Poweys)
Continuance Bill

Mr. Deputy-Speaker: The question
is:

4082

“That the respective Supple-
mentary sums not exceeding the
amounts shown in the third
column of the order paper be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1865,
in respect of the following de-
mands entered in the second
column thereof—

Demands Nos. 1, 4 to 8, 10, 12 and
15.

The motion was adopted.

14.22 hrs.

ARMED FORCES (SPECIAL POW-
ERS) CONTINUANCE BILL

The Minister of External Affairs
(Shri Swaran Singh): I beg to
move:

“That the Bill to continue the
Armed Forces (Special Powers)
Regulation 1958 for a further period,
be taken into consideration.”

The Bill before the House seeks
to continue for a further period the
Armed Forces (Special Powers) Re-
gulation, 1958. The regulation was
promulgateq by the Fresident in
1958 in exercise of the powers con-
ferred by article 240 of the Constitu-
tion read with paragraph 156(2) of
the Sixth Schedule thereof. It confer-
red certain special powers on officers
of the armed forces to enable them to
aid effectively the civil power in those
areas of Kohima and Mokokchung
districts which were declared as dis-
turbed areas by the Governor by noti-
fication in the official Gazette. The
regulation was initially in force for a
period of one year. Since the distur-
bed conditiong in the areas of Kohima
and Mokokchung districts continued
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to prevail, the regulation was extend-
ed from year to year till 1963 by ap-
propriate regulations promulgated by
the President. After the formation of
the State of Nagaland on the 1st Sep-
tember, 1963, the 1958 :egulation
could be continued only by parlia-
mentary legislation and for this pur-
pose of continuance of the regulation
for a further periog of one year from
the 5th April, 1964 the Armed Forces
(Special Powers) Continuance Act,
1864 was passed. The said period is
due to expire on the 4th April, 1963.
It is, therefore, necessary to extend
the regulation for a further period of

one year beyond that date.

I would like to assure the House
that it is not our intention to invest
members of the armed forces with
special powers for longer than is ne-
cessary and that is why we are ex-
tending the regulation for a further
period of one year only. As this is a
piece of legislation which has been
accepted in principle and as the con-
ditions in Nagaland and the adjoining
areas are such and about which con-
cern has been expressed in the House
from time to time, I would appeal to
the House that this regulation may be
extended for one more year.

Sir, 1 move.

Mr. Deputy-Speaker: Motion mov-

ed:

‘“That the Bill to continue the
Armed Forces (Special Powers)
Regulation, 1958 for a further pe-
riod, be taken into consideration.”

Shri Hari Vishnu Kamath (Hoshan-
gabad): On a point of order, Mr.
Deputy-Speaker, if I heard the Mi-
nister of Parliamentary Affairs
a right earlier in the day, when the
issue with regard to the priority of
the two Houses in respect of the
general discussion of the general
budget was raised by my hon. friends
Shri Daji and Shri Masani, the Minis-
ter of Parliamentary Affairs agreed to
the suggestion made on this side of
the House that this Bill would be
taken up after the discussion of the
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general budget was concluded. But
now we have been taken unawares.
This Bill has been taken up without
fresh notice to us. It is rather unfair
to the House to be huslled ip .five
minutes, because the policy in regard
to Nagaland, the peace talkg with re-
gard to Nagaland....

Shri Shinkre (Marmagoa): The
speech of the Minister is concluded.
(Interruption..),

Shri Hari Vishnu Kamath: I hope
it would be hustled in five minutes.

Mr. Deputy-Speaker: The time,_ al-
lotted i3 one hour.

The Minister of Rehabilitation (Shrt
Tyagi): It is an innocuous Bill.

Shri Hari Vishnu Xamath: It _nay
be innocuous for you.

Mr. Deputy-Speaker: Order, order.
I do not want it to be finshed in five
minutes! Shri Daji.

Shri Dajii (Indore): Mr. Deputy-
Speaker, Sir, the¢ hon. Minister said
that the principles of this Bill have
already been accepteq by the House
and the Government is coming for-
ward only for an extension of the
period of the regulation for another
period of one year and that it may
nt require any further debate. The
point, however, is that in this parti-
cular case, it is not a question of
grudging the powers given, but one
of raising the question whether, even
with these provisions which arm the
Government with these powers, the
Government and the machinery at its
disposal have been able to fulfil the
purpose for which these regulations
were passed and given consent to by
this House.

The most important question is this.
We have given special powers to the
military. The regulations are enu-
merated—(a), (b), (c¢), (d) and so
on—and comprise the powers which
are possibly required for the main-
tenance of law and order and for car-
rying out the work in the concerned
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areas. And yet, two things stand out
very glaringly. This very morning, we
had a Calling Attention Notice, where
in it was admitteq that 1,500 Nagas
are recrossing from Pakistan zafier
bringing arms. It is also admitted
that about 1,500, persons crossed from
this side and went into Pakistan. This
is what we have been hearing about
year afler year. Almost every year,
one batch after another is crossing
and recrossing. I think it seems that
the Naga hostiles have opened a col-
lege, a military academy, across the
border in Pakistan. Every year, they
come in batches for training and after
graduating and getting the diplomas
or the honours degrees, ihey march
back! Each time we are told that be-
cause of the terrain we are unable to
prevent such things happening. We
certainly appreciate the difficult situa-
tion in Nagaland. Please understand
that we also have a liltle working
knowledge about the diticult terramn.
But how is it that when 1,700 filtered
through in batches of two or three, we
are not able to apprehend or arrest
or stop even one batch? We have not
yet heard about it. Of course, no
one expects the authorities to stop the
whole 1,500 hostiles. But have you
been able to apprehend even one
single batch of 'these traineas who
go seasonaly from Nagaland to Pakis-
tan, get themselves trained, get them-
selves armed and drilled and then
come back? It seems as if across the
whole border, the Naga hostiles are
enjoying immunity from apprehen-
sion, arrest or anything.
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An hon. Member: They have the

support of the people there.

Shri Daji: What is the military
doing? If the military, because of the
difficulty of the terrain, are unable to
holq the Naga hostiles, are they hold-
ing the loyal Nagas there? From the

stories that we hear, the position
seems to be this: only the military
There

personnel are posted there.
are so many complaints about harass-
ment of the villagers. It is just like
Taising the idle devil. Once the devil

PHALGUNA 21, 1886 (SAKA) P.M.B. Comm. Reyori4086
(M)

is idle, it has got to do some work.
It seems that if they cannot prevent

the Naga hostiles from going across

into Pakistan, and if there are com-
plaints of harassment also, then how
can they fulfil the mision? They
have to justify their existence. The
question is, is the Government serious
about the whole question. This morn-
ing, a question was pointedly put to
the Minister, and the Minister very
diplomatically evaded a clear reply to
it. The question was put: is it not
a fact that their agreement was
deliberately, purposefully kept beauti-
fully vague, and whether during the
peace talks .these hostiles pould go
to Pakistan and cros; our borders?
That was a specific question.

Mr. Deputy-Speaker: Order, order.
He may continue the next day.

14-30 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

Firry-EIGHTH REPORT

Mr. Deputy-Speaker: Shri Muthiah.

Shri Muthiah (Tirunelveli): Sir, I
beg to move:
“That this House agrees with

the Fifty-eighth  Report of the
Committee on Private Members’
Bills and Resqlutions presented to
the House on the 10th March,
1965.”

Mr. Deputy-Speaker: The question

“That this House agrees with
the Fifty-eighth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 10th March,

1965.”
The motion was adopted.
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rasg 71g g & gewr gwfa amnfas

RESOLUTION RE: UPLIFT OF 3¢ & Wfos gfec & sitv sfas

SCHEDULED CASTES-—contd.

Mr. Deputy-Speaker: We shall now
take up the Resolution moved by Shri
K. L. Balmiki on the 26th February,
1965.

“This House is of opinion that
even after three Five Year Plans
there has been no specific progress
in the work of social, economic
and educational development of
Scheduled Castes and, therefore,
calls upon the Government {0 ap-
point a high powered Commission
to evaluate the progress made so
far in this regard and suggest
measures for the welfare of the
Scheduleg Castes with specia] re-
ference to the promotions and re-
servation of seats in Government
services, allocation of land, etc”

Mr. Deputy-Speaker: Mr. Balmiki.
He has taken eight minutes.
st wEET (FAT) o IUTemE

g, 26-2-65 ®1 gagiaa Jfaat
# IUE F HaY F 92 F THE 7O
wweq wad g4 & #g @ o i i g =-
FgfT FrATHT F g W W 9w
g #1 zwm g mEdg g
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Ry A &, xmag A FY WX F e
arEfya T AEAT § A & S
§ fs 9w 9 A W aw faan o

4fF gt A aEE @ oWl
Fe 2, wafan & wfus awa a9 &0
2424 (Ai) LSD—T.
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(Res.)

SR g | w # & Ay wgn A
g f& T agt i 3fe &, amfaw
gfsz & AT dfes gfee ¥ wa Wy wamfa
& A1 39S i FA 3 fAg o wdw=
Fram fear 97

T WeRl F {9 A WGAT qHew
Y& F@T |
Mr. Deputy-Speaker: Motion moved:

“This House is of on:nion that
even after three Five Year Plan
there has been no  specific pro-
gresg in the work of social, econo-
mic and educational development
of Scheduled Castes and, there-
fore, calls upon the Government
to appoint g high powered com-
mission to evaluate the progress
made 8o far in this regard and
suggest measures for the welfare
of the Scheduled Castes with
special reference to the promo-
tions and reservation of seats in
Government services, allocation of
land, etc.”

There are two amendments that have
been tabled.

Shri Hukam Chand Kachhavaiya
(Dewas): I beg to move:

That in the resolution,—

after “development of Scheduled

Castes” insert—

“except one or two such Castes
as have been benefited by every
kind of facility provided by Gov-
ernment for their political and
economic uplift,”. (2) '

Mr. Deputy-Speaker: The original
motion and the ameniment are now
before the House. There is a large
number of hon. Members who have
expressed their desire to participate in
this debate. We have only two hours
out of which half-an-hour has already
been taken by the mover. So, hon.
Members may take each five minutes.



4095 Uplift of

=t awgfa W (A WER)

T gaa £ fr 9ff @ swmm

AT T Tl T GRET AT R,
WiTg %1 oW 7 & &9 q €2
WX a3 feaT 9 | W ¥TT 9 Avga
3, @ Suwr faug W T AET Iy ?

‘ﬂ‘l’omom(*ﬁm).
AT gET ¢ 5 ama T s w@
§ s W &, wWive @ 9T @
far agm & =fgw

ot semE e (ﬁm\‘()-:-
W X aw F fag @w fafast &
fewisy sk dvad Ffow www
N fo sfts £ waed o A
faem

I g - [Arer aeed
® @ fag aga arew faem 1 @w

fafret, copwe fafret @ fewige
WX AT T9E 9T AT TG wIX
fra swe w7 gy &

Dr. Ranen Sen (Calcutta East):
Mr. Deputy-Speaker, Sir, I am in
agreement with the basic idea of the
resolution. After 18 years of indepen-
dence it is a very sorry spectacle that
the lot of the Scheduled Caste peo-
ple has not improved to any appre-
ciable extent.

What are actually the oroblems of
the Scheduleq Castes? As we under-
stand them, the main problem js that
the Scheduled Caste people suffer
from social and economic disabilities.
Both the social and economic factors
today bear upon the Scheduled Castes
people. Firstly, let us consider what
are the professions of the majority of
Scheduled Castes. In the cities, they
are either sweepers or cobblers, men
who are working in the lowest rung
of factories or people who are self-
emp'oyed but doing some jobs which
are both socially and economically
considered to be very backward. In
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the villages most of the landless la-
bourers, at least quite a large percen-
tage of them, come from the Schedul-
ed Castes. Therefore, in spite of the
best wishes of the upper clasg people
and their professions, the economic
and social disparities between these
people and the upper class people
could not be removed from the soil
of India, It is a stigma on the fair
image of India, It ig only when we
tackle this problem from this angle
that we can say that we in India have
no social or economic disparities be-
tween various sections of the commu-
nity.

Now in cities like Bombay and Cal-
cutta there are separate colonies for
people belonging to Scheduleq Castes
and Scheduled Tribes. Due to the ra-
pid growth of industrialismtion these
distinctions are going away. Yet, in-
side the factories most of the people
belonging to Scheduled Castes are il-

- literate unskilled workers and they

are the lowest paid. So, we have to
consider the question of raising the
salaries or wages of people who are
in the lowest rung of the ladder.
Therefore this is a bigger econounic
problem and unless the Government
tries to solve it with courage, mere
pasiing of resolutions or setting up
of commissiong would not help.

Secondly, in the villages the object
of the peasant movement has been the
distribution of surplus land among the
landless peasants. That has also been
the demand of a large section of the
Congressmen during the early days ef
the freedom struggle. Even now all
those pious wisheg remain only on
paper. The land reforms are half-
hearted and halting. Sometimes the
land reforms are exploded by subter-
fuge from below. Therefore, the
people belonging to the Scheduled
Castes continue to remain in a pitiable
condition.

When we discuss this resolution I
say that though the setting up of
the commission is necessary, there
should be a clear reference as to
what the commission should do and
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how the commission should proceed
with its work, and after the report of
the commission is received what gov-
ernment is going to do with it. Because,
in the matter of land tenure and land
reforms it is only the Government
which is in a position to make some
radical changes and improvements.

Then, in the factories the unskilled
labour belonging to the . Scheduled
Caste should be given proper educa-
tion and training, That should be the
responsibility of government. In
Europe and other countries with In-
dustrialisation illiteracy has been
banjshed. In our country also, now
that industrialisation is in progress,
illiteracy should be removed. Practi-
cal training should be given in techni-
cal trades to people belonging to
Scheduled Castes so that they could
come up Government should also
take measures for improving the
housing conditions of these people in
cities and towns. While building
houses, they should ensure there is
no separation of these people
from the rest of the people. They
should live side by side.

With these words, I
Resolution.

support the

ot wama  (wieer) @ umaw
wge & o ey Y F IW T[T
FT GHET F@TE A ITA 79§ §
qu fear § 1 wgfea anfaat & any
¥ fogrer gwrl ¥ qrfeaTdE § A9 agT
T T FRfew § 91 q9d@ g W)
& € Qg W G ¥ fEoaw
37 AW ¥ fA0 aga §@ w7 & A
QT 9 FOT | AfFA AT Z@FT T
#rar 2 ag fa=r A & fafaees @
Wt wgq § fF g degew Fee F AW
¥ fo qga $9 $T 7R & | AfF R
ag & fx aga a9 "= A @A AR
59 AW F oA e FEE HF AW X
W*Wgﬁﬁgﬂtﬂﬂ
A @ & | dfrur 1 ay f6Y gy feaa
ISR L R CLULLLE &
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A9TE qI9 A WY FA7 &Y 17 § Afew
ol % W gxen fwer adt @
faet 78 & ITmO fat A & Al
ZH AN & § NfE 3T a9 sanar
fawre gry & 1 a8 o gwTea R ag gwr
TMF AT UL UF FAF g AR E
AT 97 W 0F FEE & )

wfT 3 & a § Y aga go F_T AW
g 1 w2t afeaqi #) w=r awm & fav
Wt avF 1 ¥ 38y a9 f77 ¥
A TG T TT & | T AW &y afeaar
# ITHT o g @A & ar g/ w wEr
g

# OF guT [T ATGATE | KA
It 7 wgr ¢ 5 o I= wfgwe g
i fgg fear oo 1 & |wwa
£ f ag ag wzd € f& gaat fammay
amifas  wfas g &1 981 A
¥ wegs frar o &% 1 v fge
7Y ¥ 9g g9 UF a1 97 fa=w A
ZNTT | T qE AATEG T FT E FHWA
g1 ar fa<dt = T WY Sad g v
# gawa g fe deges Fee & A a7
qZEg § I8 ¥ A1 F1 AFT T ¥ ARA
frgw frar oo

ag WY gAr gom f o | wifaw
R ov fagEt @l 9X ue@EwaT
T 97 @ sfoat ¥ & wvr frw 07
§ g% fawrer &7 %98 FAIfE@ o
zifaw w3 faqr Jmo ar A faay smooe
% #gm fe g dEd wnfaw ¥
aifger w< fagr o wifgy arfs ot
A A aga 8 7 @ § aga frer
T § IAF( GAT gITTA F {FIFTT BT
qfiea w4 "o

Arefgy & I § A7 qgT wJT A>T
¥ | goeTT wea § f w3 onfoa) & s
¥ fo Awfoar gfaa w7 & g &
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[* o]
afer gasr afafew & w7 g @
@ oh faarer & sowy 30 |rEan
F | ®ifs a9 # F § W IR
aga sarer faarst ot & 7@ 3 @=xm
Afrs o fawrmr O de STE
fawmr #r o & wrowr [T |TEAT
Firofer #Twrg § @R
& far M &\ ©F AT A JaE H
F@ERL F 1-1-1963 B gF Famar
a1 f& 39 fawmr ®§ 540 FTE@ 1oAY
aReq At 39 q% fAq H & 67 TR
fag fead ot w6 TeEd & W
A/AY @ A7 qTET 61 AN AL AT FHT AN
61 GREH 9T fIYET FEEd F L
A foar s/@n | " 2 F 848 TR
€ f99 & & 106 g oY 7T I
faw o 2 g7 Sl & § foam s awr
q1 WX 105 @ off | AW 2 A
mifee A7 drew 9f 7 F1E o dsges
FEES FT 4G faqr m@av | #9993 A
1,27,941 9reeq ¥ ¥ 15,992 foa
qreg 4 fowd & 11,295 fadr @
AT 4,697 A3 ™I w0
THY AE { FATH 4 FT 36,622 TREH
ot f5® 4,577 fioorg of af$7 5,076
& g A 7 forawr waaq ag g
f& 499 qezg SqIET TR & A% |
qgad &1 WY gt fAF AT g AT
T § TqE WY TART AIA F1E F SYTRT
A faw & 1 729 dred 9 faaw
91 A% fag feaq O AT 644 gAFY
foi | 3@ IW ¥ 553 AME AR
sareT faedf | gl @ F A TEORA
T N FT 118 1 ¥ FE FAE A
#1570 uF foord § o 9% uw WY
dteqee Frez 1 A3 fosT | FmE 2
F 409 § AR qiT 9T & @AW
*Y fifeeT 3§ AR JUF Wy degEs
FRE ATl F1 A2Y fae | gAY A A
FE 2R AATREENR S 1A
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gad ot }1€ degex w1 Al A AL
faslt | T 3 4 55,280 N AT
9 fmdt & 1 f9d 6,910 § NfET
6,806 T g% W EEH 1,400 %1 FHT
T oI amm 4 &) 7w 39
9 18,048 & fumd 2,255 o
& 3,606 ¥ qifeew gf & Wk T@H
351 @1 T gE & 9w ag B
e & | FATH 4 FT AIT 496 O §
g 62 ford § T 453 Nfeew g
AR A H 391 A agadr g & wife
¥ BT RS & | o WY T e §
IR fITeT e F1 oA
C A CUBE A A G

15 hrs.

wafay & argan § 6 g== wfwwd
T FHIAT a9 WX WA fad dregee
FEE F & 9T @ | A F 99 A
FHI F1 aiT w7 M 5 deger Fwe
#Fr gufa & fou o9 7% feqg 7w §

ot ey Frafaw (Wifear) ¢
Iqeay  wEIEE, oft areiwy off & A
Tg wEqTT qg O Nega frar § 6w
fa & STeT v WWIAE | SN
g TETE T FI& TF qwedt B
T L FT &qF wrgpse fwar @
R ¥ favaw § 5 o=@ &
HI T GUEAT & WX 7 99 @
T FT S AP g1 g afew
IR WM FT W TH F WK AFR
ARCIE A

oI S agi qT w4 @ @ R
qg 9T ATF AR €7 F IZ  qQqwr
g N aw grat F 3w W
Jufa & w0 ¥ ¥ gu & T w@
F9 E T s g5 W § faadt
T waT ¥ &G v § Jae ard
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d ofg gue & amfy s & X7
ware § f ot areiwY ot #Y ag
TEIT ATH FTHET ZY AT 7 Fram )

g9 s § f& @ 4 awt
¥ qYYre FNE, WIET IEE WK
HeT d%ad Faw & fag ot wfawe
frgws T T 4 F gC ad oo OF
e weefa #) segE w1 §, AR
3q foad #Hagsa gar @ fe g9
af fraar wafagE e, s aw i
g AR FAdrqiy afigig S®
fad & T Ot F) g B g &
Tz ag g8 fawfar f 7@ § #
WX AT AYGeT FTe2 AT AT
TR HAWT FY A JF &1 feaet
F W AT AT wEgEE w0 & IR
71§ gAr fawmfod g # /7 §,
afer gt fawfan & arasz o
WT fegr awt & waz & fe
fewifer qv gTwe F wwe fean
N A gwm ¥ Al wmar v oaw
T FTR & & 15 AT 45 FAET
famfar @ & 37 9T = www
7Y feaqu o, & IO W A
feqr amar | 9w 3¢ g & & W@
HEET ¥ AT W TR @A &
WX 39 qT HEY TIAT @S F A
oy qg wgm fis ag wfawc aga s
TFET TG KT §F T AT @ HLA
¥AY 4 AT WSVT  IAT WL TG
War A at ) gwfy W w®9A
¥ fag a4 foar o ol fad
N oF g F ower wr ook @, &
Ige fodw @t g q@ favarg
s TR @ A & zw W fag
wT far @ @ WY ST fawfi
qr a1 sgrA A fear smom W)
T ITR gEA g & g qwwan
fe dar " & fag ow wrEw
wt fafor w7 37 ¥ H1 aw &

PHALGUNA 21, 1886 (SAKA) Scheduled Castes 4102

(Res.)
a9t gg wAgta e gt
¢ SuwT o fa@ g7 g@E wW-
FTA W AWIE | @ wARhw

F X AR HTATEHAT ¢ |

I ¥ AHWIT FT qIAH
& ag wrar g fw o & seqean
R I E I A weqegar g e,
qEwaT gt & 9w S & fewnr
A 39 AW FE & | WK
Wiy s aF & & frmm A
qfgas A& g ag W I9aT @M
W g A g

vq foeqr faai @3 awe ¢
[ A A AT axE
¥ g I HIISATEY 9T | T
IR EfF Wa Aawmg § s
&1 q & fog ol A ¥ fax
ghomt & faq g8 fraw awmg
g | WG TF NHET FT g g,
g T GO FE qF Ty W]
gim FE I ag wwar fean fs o
o @ WA JE A FY A A
Fr3fee ¥IANF A1 wwT dfqu
ey Y T R
AT I¥ @ T HAT wQEw
Wy WA & W@ my o7
g owrr A Awfa § e
FsA R gfoz Fo swwm # gfee
¥ g faw ffaga W 4
ug auw a&ar § f& e azw
IA AN Farwg AT T fa Y a7 Ay
afFT o g E w W
Iq OF HAT qTW Jm@r g &Y w7
F Afy ot FEw o §, "AEw
% frawaga oy Ew a@ = ¥ af
¥HE 9T

R aga @rare sgAr Y, Afwa
et oI agi FgA & v Al
& e § fF o g7 "t wfhear
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[ armgon awmfqas]

agg T fOR ggr aw g & A
ar-varey &1 foiet ox 7=t e §
9 gAY g € I FE I g,
o7 gee &Y 9y §, AR gy Ay
AT WY #T oSrEr ¥ e
oar swar g fe 3 T aF ag? wvA
q7 frct & 1 ITFT TR 9T
T A gar | @i ¥ 3¢
T g f5 @ ot #y owfa &
fay aga TS I FT AFR § |
FreAEr S F A W@ qE w6
que faar g, S@ 9w ¥ qAaw
FrE a9 7Y EPM 9T 9F  FEHS
FETT A §T T T F I
T 9IA A FI |

s WEA AWWE (W)
SUTEqE  HENET, m:r#‘mmmaﬁ
FIEHHT AT =TT J1F §, § IgEy
guda #xan § | gemt F 3@
Fa ¥ aga & frod mi & e
IR wwS A A ¥ @ faw Wy
forrg  at & fF a=im @R
T fm @ AR wefed
T8 Twer & 1 gEw d9-adfw
NI W @ A E, W AW
ga-adfa Ao ¥ AN TET WA
foy n on, A W AE @ A
Gl S AL CR AR S
AT & gg9 3@ 79 & qf7 gart
Feell & oY WIEAT Y, AE WAAT WA
a—gf@anwﬁw%ﬁﬁ,ﬁw
efwr?m% %mu’vﬁmwm,

%ffﬁ na 39 FeeHw & ITHANA
Trorfas gfeemvor ¥ & mar @

w99 gw ey & fF fead &
gfom WTE WX g7 FRT AR
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SAW ATHTA A /el §Y Y § 41 ey
AR oY & daE Y U § &y
gw oy £ fw gfoo & sge e
¥ O TAT | HH Ug ¥ & fag
war fear 9y fe oY T S Wy
T § qag a9 v oag e
Q@ w1 TR v g Y o
¥ ag fora 7 @1 wifs wrogw
oA AT FEA AT FATQ qIE gW 0
T et WR gw #Y fowe @
ferm 1 xafed & sgar W g
fFagem sOF faw v g
R foraar @ T § g oW
BT 9 W 99T & 4 T Anfed
o wox  faa@l Y g anfed f
T OATFCEE

s Wa%ﬁqum LR
@ ¥ 9 T fearamar g &
T #Y TF I ITTELT AT ATEAT
g
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flegn AN 79w 2 fad ol
At g 9T # aff aww | wgiafe-
fqT F w77 f§ ag oF dfee #
UF TF A% J(T | TH &7 qfeorw
mggwr & Agax S Iw wEEl &
A ™ AR 7 T fFOY 9T W
far 1 o =g feom wfafadfed
w faw wr 3 A7 femmmamar
ff 97 7ol & 1 W@ w9 e
fasr & 1 ¥ g § N A
R F awEl & fag faar mr ar
A A I A WE AN AL T
R A7 T T T[T THR F qIoT qUg
T§ Afea o@ #) aww wmw @Y e
T | A aET gy g fw
gwa ' Rfaaq, fad s e
AFA a9 T &, W IT AFE T
NF q@ ¥ TRANE @A AT
a2, wg e Jmar A T

#§ mit qw faq gy I

TF FIHT FH AATE | g GHG
WrguA g § | Fawar g %

T A A wgET F FrE daen
T gAT A QAT AT wiw
Iear F @ qfcfeafa & gfe
7€ fF S| TEAdT § haer ¥ faar
g e i § foe aorar F9K I
2 fogsam o 7 & W&
I IAA A FT AW Samaq &Y T4
a7 | fom gfeomt & & fig ave
qrEl § AT qTH T IF IHA FY
wa feuT § aw@ IWA 3T
ST ST W g

AW FAEET & I qqA dgadd
# gfte Sy Tl ¥ A AR
FIH A & IF F1 A9 §IGT, FATCH
AT Ty faeay & fomd ¥ oY
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T I g AW IHTHg WK d7g
WY @B TEAT [T 1 A AZA
FHAE FQ@ ST § < ww
foqr ST g—ST W FP ITAaT ¢ N

"

!

ot aowafa Tw ;IR WEET
qF TS FTAg WX AR WY

W HTE WY F0 § a1 &Y oY § A,
g Fed WY FWQ § A 9T A v

W AWFImaAw A gq & Fow
T afzdl o g § qwre Y Jaw Ay
afer W T v omn, e A
w ¥ fag o o) s T,
IfFr geA TN FY A 99T 9T,
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[ mavafa Tw]

it feww gy @A ar g fF
@ 2W FT oATg  FAT FAA gl
N guear gAnT g g A IV
7% 79 79T & AWENE @ aqT
w F fag g guia fraa § 1 7

wfgs fagwamat #Y g8 Far T1fgd |
T & FwaEE 99 ¥ 7g a7
gvar g f& amm ag SemEeer dw a%
ahy ¥ ?

aF @wr F 40 dva< few a
A & 31 9 1 I 7 &
W UF @gAEE 911 gER ® s W
wfex & amd gfom ger o gu a%
¥ wWifs Ivwr wfex waw fafwg an)
A Avax dfex Agqw 1@ 1 A
IR fadnr fFan wix g ol & e
wfgewre frat | & QT SRR E R aE
W TF §XF 0 EVFT AW & ATY I FW
oW1 &, W g 6 & fag @ fwr
T § | WA AT TR WAy wife
v &1 & qer wwgEr § fEowr
Y N AFl A %W AWM F SuTER
N g e W ! F gER X
qow T § e ey et & e W
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T fgrgeama & Tar € wiw ¢ fom @@
ST IS FT AW Fg § 6 T2 gwn-
o A A AT g 7 &l F W
@ Afoy | agi ) W gfem a=at
FRuaamma@T R AR @A &
faq worr g €1 N g ST
§ o T gfafegid s er A A®
fag wemr o gar & gEdi &
T | I A F AR A AG
@ I §, AR TF q1F AW F A&
T AT AT § | T & G & www
ST TAATAT FATGAT § IEFT G FT AT
weay g & favafaamaat § av s
¥ GrAETEl § aET wiw d Gy A -
FafM TR Admaa®
AT @, dEY Wi FY B Ay gEd f
TR & & & I §, 79 3 o Femy S
g feT &t & a1 a@H IF ol T
T Ao T § |

wfaT FTE g N 9w W
QW“W* W‘quwoqvo
& fry s & ) agT WY T A AEET
FTER S Qs Ay AT & 7 g
fegam & w1 Ta & fag
AT{oqoqo JuT f6d ad §, gl W
oY W TS I A aF qg fead
W Y A g

AT THo Mo Y AT AT
2 ww w2 § fe wua & sfawae
feges F1ee A dqEE FEE &
faar @ar &1 & qomT = § B oan
3 FaweT ¥ g § a9 oF qe W
oo 1 AT T ITST T § W7
I gEIg WA o Hifow w1 g7
g™ & 14 F1 A T HE
77 iR &Y T w1 3 & afaew frqemw
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FY wdrafaal & Q¥ av afwanie
F A ¥ IFN W oA T A
N afww &Y § 5 & oo qoar & q@n
A ? W ST T AT v g ?
W T q N FHANT FTH F@T 2) IR
AW @ FT ;T ghomt & I
TOF & AW TG w&T 9T @R 7

q WY FEq F o ofod ) &
Wl 97 qEdie wafadl § & oF § it
IS FE F T I o) g0 FRn
F T A A U T T wT A
T | g TR ¥ WY A=y & fw
g st & fog sy e
£ olv g ¥ fag e

W I7% 7T I I g WY ga
T 2 ey 9. &1 N 9% I fae
wifed & fowr a1 § 1 I w0 W
Wl F 1 N a@ N Wi | W
& I 3

may faarar vk & EE gk
T &) w K o awar g o
arEe § fraw wir o et wiw
o g€ 3 s 9w & & fra wqfw
gfom wifs sr & o 3 7 feely yf
A 41 o § 51 Y a7 wyfr ey
aifgd o ? Y o WX Fo i §
ag I faerdt fgd ot dfes fasft
g &1 & A wigaw § e el Ad
ey oy qfw & R ?
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IET T ST AT IJGRT HT ¥4
4, &1 ¥ q@ avar g fe feaw w2
AR qifwe gfomt s &1 G ™
g W fFaw 98 @3 SUrmNfagl w7
faat 71 fad 1@ § 47 aen W
far @ &7 TeOR & feagw oxfwe
T e @ §, wmoag A F mwa
9% §%d § | WREH ¥ WiHS T F
HUH! FaaET A1fgy f5 W oAa W
wa fau @ 3o fear mqn §?

A FETY R G FT ATE @
a1 28 ¥t aww & foy oy § w@r
R F g} &d @ & §Iw wEgHAe
o qT FT 47 &1 9 qeeE g
g1 A § M TT AR § T qALH
gl F1 fed T A § i @y A A
% g

aEQr Awfat w1 am faar smar
) 9@ 39 F @ A ow & fE
AT aWT #Y N wafeni At § I &
o gadi F W fear 9@ & W
qezfem § o dager s & & &
a1 & wRfeE §i a1 A ), wifawe
g ar 7 g, T T famy war g
W aE F1 N A § 9 | w AW
HTT 1 HH T W M A Iwaifaw
FATOATE AN FT AT FET & W &
TR J 78 &%ar g fs o faor &
quTvATE ¥ qfoaey @ @ 7w AF
ag e wT A K.

Mr. Deputy-Speaker: The hon.
Member is casting reflections on the
Speaker. They are all appointed by
the Speaker. The hon. Member
should not cast such reflections on
the Chair.
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»t aafy TR . 9 9T 0K F q9
¥ g s d S wfamm aw e w51
gara e g s amfas, s,
Werfors qyT TeEfas T A GUTA
R WY A g, N fawwar g, sEEr
F@ ¥ forg oY A A, Iww § awda
F@TF

Mr. Deputy-Speaker: The debate
on this resolution should conclude
at 422 p.m. But gs there is a large
number of speakers, we shall ex-
tend the time by another half an
hour, so that there would be some
time left for the next resolution
also.

Wt AT AN ( faerHqe amr) -
oY 42§ FTH A AN | FHG SUTT
FITAT AT AT |

Jareae gAY : gl 7T R
The maximum time that can be
allotted is only 2} hours.

= Qo ®|lo FTEITT : W WA
& AW FY HAN FT Jrar fawam gy
i wepgfaa wnfagt & o § ST T A
At faear arfgd

Farener Agyay ;- wrEtET firdem

&t o ®To YTEAT : JEF 9T FY
nu & faemy faeema

JATSTN WENAW . GWE AT @ 2
M g% Tt faw ST

it geR W wENW . A e
FTSHTET ST X 7@ & IuHT ¥ quqA Far
g SEe A Ay § g wer s
f s g fr dff sm e & fom
gn & gwfa gt arfer arady géd
@iy & FHa  qAET S aga
TAWE § | §F THIUT & ¥aL qwl
TAT F A0 Y T1fgd afe S I A
W e & {HT agepsn o faar e
I % A FH F GAGATH T &
OTT FFTAT AT TE

15.26 hrs.

[SHRI SONAVANE in the Chair]

Zg A @ g fo g @i w1 o
T & At feaer afeg o
7 fawr o€ § | 99 T F FTOOU qOT
ST g A arar ST g fE S wwTe
¥ o3 fa@ anr 7Y fae & 1 59 FOU
¥ o Ty gfmt & foag, wegee #ee
AT dsgee grEem & AWl ¥ fag
frutfo frar war & ag Qv A gy qvar
gheom @ 758 ] forg & mrg Y
wgl § faser o f& 3= 71 foer &=
THTT ¥ Ag faeet & 1 foar & fag
A I F AR Ay § F oy )
T fred § o T A ¥ 3w oW
aga wgfayr T & 1 agal w1 Av QT
& T% FT W TTAAL AT AT § |
¥ fraza & fF awg 9C §7 #1 To0w
faay wfed ) @ FagaE g WY
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FEAT A13aT § % eravarat 1 ff afuw
At & 9w # farter  Fww afey
AT A SATaTEl § 399 A1fd & TN $T
HIX T AR F1 WY TF 79 @A ®T
tgaed FA 7 Ay aF T FAA
9T fF g & @ #E w2 ww T
FATATATE | TE T GHTST 1 WA=,
TG S WEWTA W H FAT g , WIS §
4T gAT &, & F1 g F & fag
g8 miiar ¥ faa s =fgy
o fqum ¥ G ¥ wEw A 2 §
afew fag nfq &, fom 3 & 3517 o9
arfed 9 78 3217 &) ey WY ag FAA
2 o g% W1 § ST #3339 § qg WA
9% f& fvaT & FA@ gu A9 s §
aq groit § B Aer AeT § qTATT
agt g afed

F ag 1 Fgn Argar g fr afzarfeat
o7 gt w1 wfas & sfas T O
e afed | gw A FEn & S I
F AT IAA AR fraAdr 8 1A F
g 73 & fAU §o A8 | § AT
& | TEaY FY T g @ W IFF AT
4 faow ot g 1 0 & qeAr
argar g & foaw awi &1, faw froe
gu, fram g oY &1 5119 & 9
& A7 frat &t aga drFw AR
™ s faet & ww e
WA W & e foafeas ol
F AR wew gy nar 91 9R W
oA ¥ qRW § fEa¥ @ |
St # T | I O & e a1 fe
T A @y, frer gr oW )
sqraT ¥ sarer goA faeer wfgd

ZgTat & WA I WY g A
wrerrfres farerr o gAY €Y Sty =viEd |
a1 wfers & wfas & € ¥ ¥ 30
i & o wF | 3 AT ZTe A A
3T ® F=w & oy gF awT W g
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Fifed arfe % T A I AN AT faw
% HX 3F W I &) qUAT ) F
frras | N9, AT TR
T & F 9T 9T wE@ET F W @
&) IWF FIOY AT FTH AW
FFT G W & 1 Tl aw srizafaay
¥ @Ay § wifeart o fied go
Sl & AL I qTGT ) ATEIE H A
#71 g9 qfeadw fear o1 @ @, S7 ®
Qe TA@T AT W R | AT WA
¢ fr aefal v €3 9@ T W
FH T GY foqr maT @, I w7 AW
qfammsA R ad fFmmmr g @
YT HY gET T A AT 91fgd

fooet T gWIC Wew NIW H
sfearaT &at & w=< foam fearfagy
F qrE A of § T A 39 ¥ o
1 T T I A TN 0F FAT K
FEF FT GATT F7 34T T 0F ITF
T @ T fAy W g Wk TR F
Ik § =9 HaY wgRg ¥ faw 4 6}
351 A srvaren fear 4 5 a8 €@ W
qU &1 &7 W T AR § AT FA
F faw oA TrEdEeT ® owaer o &
qwaT T § fF w9l 4w ws-
TFET FT AT, HYT T TAT g1 IARY
frote F1 & | OF a7 Fg v § f
gw af & AR gEd aIE IT A
3oy arar &, N I dun faar
aifer g8 A fawar

oWt 7% fred sfaat & awm &
Tw "ot 94 @ & | T AAl W
T ¥ F Guy fawer @ fom A
Tegaw fear aman & 1 ¥ e &
mqamsfzmwﬁaﬂ?m
Fre g FTer dar e g 1 AT ATH
PRI ? gl W Aga ¥ AT &
& o %7 3% wvard & | & 9 A A
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[« gvn =< Fga]
I FT AW I3 E | A5 FT IHIT
2 A% § |

gn e & 5 gm 71 gw@EEr FAl
Tifgd gfemi &1 wr agmr wifed
few gl & o &1 onfa #1813 &€
TTET FATH TG G @I | TS AW AT
TER-9HE AT § 836 A g § HT
T WA FTET AGH BIGAT AR | T HIAT
fa &1 AT Hqud AT FAAT FT T
angd & =T gafay gadr anfq & Swi
Y gqEEHT AG g U@ | QET W&
FHSAGE G 1 A agn g f5 &7
srfagt &1 o W &1 AT faeEn
qifgg | s frEmefFfaen s aa d
T geyl 7 gfesAt 7 @@ afagi w1
&% wHIT 7 "graan foeor

Shri M. R. Krishna (Peddapalli):
This is a resolution which has come
very late in the day. I stoutly oppose
it simply because in these 17 years,
for over ten years there were com-
mittees which constantly went into
this question to finq out to what ex-
tent the scheduled castes and sche-
duled tribes in this country have been
benefited. Ten years is not a short
period. In addition to these reports
which must have cost the public ex-
chequer an enormous amount of mo-
ney, the Commissioner for Scheduled
Castes brings out an annual report.
He presented 12 reports. That organi-
sation alto costs Government quite a
bit of money.

I do not think there is any need for
trying to find out what is the prob-
lem and to what extent it still exists.
Saints like Vivekananda have prea-
ched against untouchability. When
Mahatma Gandhi fasted on this issue
—that episode is known as the Poona
Pact—the whole world came to know
of the problemg of untouchables in
this country. Critics like Miss Ka-
therine Mayo have written volumin-
ously about the condition of scheduled
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castes in this country. I am surprised
that the Government still fee] that
they have to examine this probiem.
When they say this when resolutions
of this kind come before us, it only
creates the feeling that there i3 no
dearth of money in this country or
with Government, but there is defi-
nitely deficiency of intelligence and
interest among the people at the
helm of affairs.

Before independence, who was the
person handling this portfolio of Hari-
jan welfare? No less a person who
is internationally known as the saint-
politician, Mahatma Gandhi, the father
of the Nation and gnother of untouch-
ables. He did not even care to en-
trust it to his  stoutest lieutenants
known for their fame and for their
interest in the upliftment of the mino-
rities and the downtrodden communit-
ies. He himself dealt with it.

But what has become of the fate
of this community after the achleve-
ment of independence? It has been
entrusteq to  half-Ministers and
half-Secretaries in centre and in some
States, and to a three-fourth Minister
in my own State of Andhra Pradesh;
if there are any full-fledged Cabinet
Minsiters, they are too good to handle
the Harijan portfolio because many
of them have a complex, not superio-
rity complex, and they feel such
complex is the adoration of modesty.
This is the fate of the scheduled
castes and their welfare programmes
in the country. When that is the
position, I was really surprised that
Shri Balmiki has brought this reso-
lution before this House and tires
this House and also forces Govern-
ment to spend some more money
which is going to be a waste

can narrate many instances
which are happening against the
Scheduled castes in the States under
Panchayat Raj. The Central Govern-
ment are not unware of them. I am
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certain the reply would come from
the Deputy Minister that the Central
Government are honest, serious and
sincere in implementing the pro-
grammes and also in finding the
money, but it is State Governments
which have to ultimately implement
the schemes. This is not an innova-
tion or discovery. It does not need
any intelligence to say this. This is
the very answer which has been given
in this House and elsewhere, that
these problems are to be dealt with
by State Grevonments for the last 17
years. But whan the Central Govern-
ment have taken it upon themselves,
and when they are convinced that the
programmes which they want the
State Governments to implement are
not implemented, what are the
steps the Central Government
and the concerned Ministry are
taking or propose to take. Even
the Report of the Commis-
sioner for scheduled castes is al-
most treated like an ‘untouchable’ re-
port. Therefore, it does not get pri-
ority for discussion in this House. 1
would definitely like yon to impress
upon the Mnisiter of Parliamentary
Affairs, who has really become hec-
tic ang active nowadays to see that
the things which have been imple-
mented in the States, certain mea-
sures which Governments have adopted
and implemented successfully in the
States as well as those measures taken
by the Centre will have to be made
known to this House in every session.
That would be a constructive thing
for Government to do. It is not going
to satisfy anybody in this House or
outside if they simply come to this
House and say that they have got the
schemes which will have to be imple-
mented by State Governments. What
is needed is the information about the
progress in implementation.

Three Plans are almost over now.
The Planning Commission has never
given any thought tp the problem of
the scheduled castes. There are people
who want land reforms to be imple-
mented. Land reforms are really a
very good thing. But I think it is
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going to be suicidal to any Harijan
who gets a bit of land, mostly barren
or hilly, but does not get or has any
money to develop it. That is not only
harmful to the person who gets that
land; it is also a national waste be-
cause food production definitely suf-
fers if land is fragmented and given
to people who cannot cultivate it be-
cause of poverty.

The Supreme Court’s decision is
there, It has been flouted by Govern-
ment. What has the Ministry which
is handling this problem done? 1 do
not think there is any reply given so
far in this House as to why the Sup-
reme Court decision which is in favour
of Harijans has been flouted or kept
in abeyance. I would like an answer
from the Minister.

Another thing. In the departments
concerned, people handling this pro-
blem, which is really very vital, are
those whg have ncither interest nor
konwledge about Harijan problems.
I would certainly plead that people
who have been devoted to this kind of
service like Vyogi Hari, are the people
who should handle this department. It
should not be just entrusted to an
officer who is more careful about stick-
ing to the rules than having any
human feeling towards this commu-
nity.

Lactly, I want that there shoulq be
a Ministry in the Centre. When a
Rehabilitation Ministry is there. 1 do
not see really any reason whv there
should not be a separate Ministry for
Harijan Welfare. When T ask for a
separate Ministry, I would like to make
one thing clear. I do not want a sepa-
rate Ministry, whether it is in the
States or at the Centre, to be manned
by a Harijan, because as I said earlier,
the Harijan Ministers in the States are
really very nice persons, but they are
100 good to be Ministers. Therefore,
1 plead that thig Ministry should be
entrusted safely to somebody who has
got the interests of the downtrodden
people at heart.
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st 90 ®|lo areI™ AWl
qEIRE, HT AT A A FFET qATH
T & ¥ 3u%1 g2m ¥ w@ma 9 qude
F@TE |

EWIX TRl W gATe agaif
¥ o ) o fawm gve Ay 2
fo & WX &9 1952 quT Ww=w
e oY wfaad gfomi # am gar@
X 9T IJgR 7 3 fag faeomy
wY § afew uvt o g gfiomt M
weAl A T F@EE@ & gE @
IgT I GHTGT HIX HEIEAT HT A
§ a7 gfew fawrr & W &, o d®
T feudde # W § W T
wag # A ¢ 1 feg aww & fa
A " § gad a¥ aX § ag weqw
TWE I T@ERA@I@FT A
saTeA faar av f gfom & amfos
Joaw & fou wifw g S QU
FRYT [ W W @ F @E fag
I 0 g0 ggraar ST w3 AfeT
WAZ W RE F guk qauad o
AT A @ R W T afFw g
LRCE AR L GRIE R SL LR
9 F Ay S gy gava wfgw §
W wfgwrd & faw, g qonfas
wifaw, dafos qar qwafas wfosrd
& forg gw agr o< v Ay 3, fammn
* a3z g SO & g g fag
¢\ afew 5@ wow W ag ¥ wQETaE
N g ¥ faw g wT g F Iw
qAE@ FY @ & 0§ A9 § FgA AvEan
§ fr o g9 @RI ST g W]
wqreT faq agive T %Y &7 a9 § |
T @R & WY & gewar § v g
f§ aq gyt 9X FrEAWE § awaE
o1, TAT §WT AT FF & q@ o IT8
g ¥ gfom s wgE 93X @ar
wETaTT W Ew A far ar e
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o gar § | W9 Y g 38 2
f& ot gfoom $q & ot BaT ARy @
ar 99 M F1 frwT A qzar § o
¥ e ans fF aaeam & g
T WA, agEE AT fqAr taene
sgi f& R e st @erE
99 @ € 9 3 YEATAl F AF, FA
T gY FTE I T [ifF qg WAt
F) AaT AR § 1 10 ITOF T W@
geq § 8 o *faw wewa Afew
T FE FT W I qSAT T 917
feamr #X ggt X IEFT AFT FH
=i ¥t g€ | R A A A e aw
qife Tz & ¥R T faat & & W
THT TF W qg TAT iy 9T HegranT
T e 4T A A O Fafw T
Y FHAT FEFR G W ag FEH &
fF ag A fag o A0 g & fao
foas wi #Y a@ w7 7 AR A AT
g

UF AT g o a1 f& ow awa
QI 72H & 919 g Fgmaat v fawrr
AT 97 ®IX IT* qTHA T T Frgraat
HT VI &9 § fasiqis &1 qqay
A 97 | gwR Far f& 3§ aww Fe
TATHT A 9 § T A @, TR
AN Afw N @ Fg@Ew
e A NG AT AE T aer WW
ITHYT qTE 9T ¥ /W AN G IAR
Fome firw AT wi G nwEw d@e
TE 9T AT 47 9 | A9 & A
feafae Aifq & 7 & wiv 28 @= a@
] g F F At FWT A0
Wt 7 gx & fF ag fedt 1 o qw
T FT qrlr § | FHE A AX ED
dd gem ¥ W @ —

‘XM AT W WEA @),

o P AW N qT@§T )

TR W AR wR),

X @ & 97 1"
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TEW@ W T 37 § 5 g oF T
A sy s fR 9w oT ggar
a9 9w F | A9 gliom) 7 aH
T & & AR fw aw ¥ m
T I FF I F AW @Y § 9
g ghm v war o g o 9%
AT AT TR GE | P mm o
TEN 7 § I a| ¥ g @
feg onfa & a0 @ w7 ok W s
& 919 @ FT AU AT 2 7R § Afe
R el fF ag g Wk 9 fg
AT Y Y aF FAW § 9T 9% %
gfom oo% a9 § 1 o w4 7w T
FOT g q@ET ¥ wow @ a7,
g wefoeam &1 Jro & faar @
AW FT T IO q WY @E QI
Y & | ¥ 3@ FOT gl & agam
¥ TR fggam § frdy &Y W qow
@Y Ay A g Afe S B o
fow a@ & T T i fIx
A WX § "I U7 qOAT WA ¥ A
Tt § @@ ww g ghoet A @)
W & o feg qwwr & &

Mr. Chairman: You have used in-
decent language. Please withdraw
that.

W 9o ®lo wew® : AWy, ¥
AT E | & W owE ?

wwEfy wIw o gOwy T
dAw fazgr T ¥ wfzgw |

Wt To ®To wreqT™ : FY A T
Y ay Y A L, A S e A
&K 31 KX Ay @t oF gaEew fan
a1 WX MY A ARAT A @A A

T owge @ 7

awmafa W@y - Wk Wik
Y faw a7 wdEe v aifem & §
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=Y Qo ATo JTENN : TAIT oA
3 ? gtgE w faerd Wl gt #
3a% fag gw faear WY A€ @99 aE
T AT § 7 A gW AW FT g
E? oo gew a1 wg R fe—
“gr7 | A ¥ wE wAART F O
A B WA TG AT A IRATGEAT L
¥ Wl g9y § fF a8 I aiR g
feg oo I sma 1 g v fE
AR FOT JEANAT & HOAT TF ST
W qifFema @ faar e W
gfveq < foar 1 gw wgat & 61 7@
fear At I oifeea =g &
oF wgfesa &1 qra A
g A FSflaT T F AqT ¥ W w7
g awmr & a3 @ o 2w #Y Agady
o IEN TFar & fau &z soeww
W | AW FY OwAT H ghwT @A F
fog ag frewr swer sk syl
AT WA AT F FAT FT @Y
AW Y woRraig s aw fawiw
¥ wrat ¥ 92 gu & O gwr vy
fie o9 gaR g witerd
o A v § 7 o T AWl A
qifagTie & W= g9 AW aqr ww
o & faeema T WY wwT a@ g
¢ i< faedt nfaal w1 Sa a8
W wegear &1 fraror ad g &
N FETT WX AR w9 grfaai &
qRT W} A8 T 7 *edey g Imw &
frwToFr AA A Z@LFR a® W
o §T gH A9 T IE W ghoml &
JET HT FTH GFIF & E & &
wgr WY maT @ f 9@ aF T A0
T Wi aq a% gw @ e § fe
agr O AR Wt gUT | G A
TR ¥ N ggi faeem & wew
arel) AgY & A A @ wrf g@W AW
FTaT ¢ | XS fAy g ¥ 0% sy
WY § fr virg 7 & s T freey
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[ 9o Aro ATET]
? ) gomey ¥ wgr M@ § —

“gfrat wAdY ST A
qAG AT § FAS A
ag stz AT faa W
g fgR Seq @i § 0

qrefy Iy off A fawear
gaw 9% fau amnfss, wfas =
mifw® wifa 3o & A g

# = Foa@ ¥ FgaT AEEAT §
fe & agt &t st § ag T WX
fagdl StaT F q1T 9T qA FI AT E |
gfadi ¥ 4R a8t 97 FT 99 § WK
¥ fodt & wgam Fwowr gt AN
g 21 & e ofa & g AR dAf &
I9% 19 ¥ @ FT FW F7@T 3 F@NQ
& A TE7 I TAWT WO § | AgF I FE
Y sreey fRe A1 Tan o @ Arar g
ST F 1ET fA A F ot § a0
agi AT 9T g )

avnfa wged 3@ N a@ A
7z & fF gl s damit f ot OF
ghom § —am=a .. .

agt IA% werar s gEq Wk
wa Wi gAY e A AR @
gy qafeenet & %A fee |

o TH AL N gaT (Foa a1 :
Ig ATE AT F1 SFAT AN A
Iq F T(A AEAT AGY ATAAT § 1 ST
* QT ®Y WT F T FY gEfa ¥
afq 1 e a7 39 @ A BF F<
¥ o faar § S qg wnfa & &0
Y WY 79 G 3 o fear & W
FR A F v E maaR il &
7 # fag @ wh ¢ fr afcm w)
R fre? 3 @ § | Afss o ¥
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NW 7-ssAF g A A @
qfe & 70-80 g gfm !
T 1 & awar & f5 3o SR A
TR & OF | 7@ g § g% FT gure
A1 Y &Y S anfa & s wdt A
= wiwt § g fedhra fr J & o
A Taw F 5 20 &1 N gE A @
|/HAT § | TH T 99 { TV HIO qAT
QA FoES N T 93t
AN T Y ¢ ) gw W@n WY
A § TR IW LN AT FT S
AR 37 3 ¥ 5 o g
¥ F @ g a9 Wil & fog F
o) 1@ gfer & wa § f5 g A
& 3 fr fymy § 7 war 79
¥ fou 2w N I w7 & faw A
afew AR AN ® qwET StTw AfE
qT AT &% | AT 9§ 70— 80 FAT AT
¥ gt & fog aredwr & Fz a9 o
g A F 3R 99 9w §, T g
TR FHTFIIAITAIE )
ﬁq&wﬁmm%a’t*m

Wt WY gw-afig Ao § ST H
gfcomt st fawdi & fag wqem A
W 79 & 2 & oamar @, dfww @@
g-adfa A & fees @wn w1 fea
frar mT & Geadia drowTal
v fawadl ¥ qem-amg @av §, A 9
fet w@? gAR 9@ W § Afew
XY@ @R A oF W e Al
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i g, foad Tar qea-w @ v Ow-
affg QAT FT AT G FW 9 -
A, wrfear av fres feaam qur §
R foe famm & g znma‘m‘?

e fagr I |
A § G9-a€id Q9T ATAT,
AT ¥ Y 7EY § FF &, I W FAT
Forar § HIT S A 2@ gu A §,
I 9T 1% fady sa @) ozar § o

wgr e feafa R, agi & @ W
¥ g wgm wgm 5 o s gfe
@ | g 48 FAT FY FqEE § |
I 7-8 FAT gFoow & | &9 foed
foar w7 F09 43 AT AT 1 G
% AaT &1 ey g, & gawt foowr
wrar g, 9ig & fa o arfa wy @i
a0 7E-T A fiee 43 0%
M i@ § o0 nfa &
TAT & | & § AT 91 IR FAT |
M 9w T § qIHA I A, A
e FH wfa aw § o9
qAF W W AOEE  qTAIOE QW &
& Tww gt fe o S wfa ®
qE AR FAT TAG a1 §, IA W+
g T TG & W oy & e
AR A ATH W IE A q ;AT drEA
F1 qa*r foar w7 & a@ av a2
R A @ YW AR
FOT FAT ofag & 709 W F1 qg
woAT FifT & 9T ¥ /1T F 43 FAT
foedt £ avF TAT R AR ww
43 FQT fyoEl Ak a7 I FAT
FHA AT & QT AW FT AT FrE
F faadt o, aq SEA 9 ag AIEY
420 grm, AN g ATw F® AW
2424 (Ai) LSD—8.
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OgqTET A FAT F T FT AT W

fox va% 1T 7 fggam wr famtor

2t @ | fears wwE w9 Wi Wt
TET A @ T |

W wm gmy e @ ow
e A | IET fF o dw QO
Wk @ oA faawr A e ®
% ¥ v @1 A< fafemr ov2x w1 -
w9 2GT 97 | qIEHET N AFICOA FEY
qaT T ¥ T | AT AT B A §—
ST T ST T ATAT BF A, TEHET
ST &7 ATET BF &7 A g w9
fa® 9F | IAHT AAGT TP FIAATE
2 IAT QT E | I TF IZ ATRATS
X AT 7 33T TH TG v R
a9 3% T YW 9 §rE-fau a9 @
arqr & | aeE # foaar s owrw
fegram g atz g fwamm
F@EI & qEi SR FHAT A7 gf §
m%mmwgmaﬁr |y
Fm—-ﬁ"rm

Ef
£
£
3,
-

wAT , AT 2w Y AT 4w wwh g
g woAT weAr fgemi a3 # s
TR gg &

W fae ghoat wqai fogn w
3w fgear &0 7Y fawr wwar 8,
 a% sureE i T A fs aq &
A7 g | ¥ N AT AW &g
ardft & g ghomt Y dua @it
& s g 5 faad agr gfom ar
fedsmsAE s daggfe
T IAX JASAE I99 q15 WY
N W @ gara fger wWOo@
AN | I AF F qg AG WA
fF 9q gforal, Frd, a9 aTh FA
It ar AT A qAEg A, ¥ &Y,
R A wear JEAT N AT AR 2w
A N @, g 2w fA Wy
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[=10 T vt Afgar]

THFN q@ aF qg 9T gH A [
qwelt &

o8 @ $E T T g oW
Jgadl # qAeAE A T O A, —
weae AEEg, & %A a7 9g g
e ot wur Wl FY 3 AfFT AW =D
¥ I damfear W § FF &
‘Eﬁ'@ﬁm——ﬁqﬁl’*ﬁﬁ%“‘
WX N FOHTETO dEE & g
A o wer § Wi ved W aEw
RATHET AT JTAT §,—AT "o AgerQ
N gaeg A I @ AT T
W/ AR @& awwn g froaw
FaEE A T AR A ¥ S anfa
TAXATE T @ A Y aga § A1
AT W I /1% W
FG g9 F W W F A gER
R |
Mr. Chairman: Shri Siddiah. There
are many Members who are anxious
to speak. Please strictly confine your-
self to seven minuteg each. . (Interrup-

tions.) Order, order. 1 have called
Shri Siddiah, '
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Shri Siddiah (Chamarajanagar): Sir,

I congratulate Mr. Balmiki for hawing.

brought this Resolution and focussed
the attention of the Government and
the country on the problem of the
Scheduled Castes. The time is very
short and it is a very complicated
issue. 1 will try to be brief Govern-
ment will always say that untoucha-
bility has almost gone and that it ig
going away. They do not know the
realities. Go to any village. You will
find untouchability almost in tact. If it
has gone, it is only in the cities and
towns, Even there it exists in some
form or the other. The State and the
Central Governments are giving some
grants for the removal of untouchab:-
Ity. But some of the State Govern-
ments are also encouraging untoucha-
bility. The Mysore Government is
maintaining separate primary schools,
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thousands of such schools. For the
last eight years, ever since I became a
Member of Parliament, I am bringing
thig to their notice but no addition had
been taken:

Shri R. G. Dubey (Bijapur North):
At least in Belgaum and Gurbarga

divisions, there are no separate
schools.
Shri Siddiah: I am talking about

the old Mysore area. Actually in
those areas where of the total the
population nearly 26 per cent belong
to the scheduled castes, they have
started separate schools long back
and those schools are being continu-
ed even today.

Then there are some Government
schools—not private or aided schools,
to which even Hirijan teacherg are
no allowed to enter. Government
has kept quiet about it and is not
taking any action when it was brought
to their notice. In spite of seventeen
years of work for the removal of
untouchability, I want to know whe-
ther in Mysore there is any common
drinking water well for the Harijans
and others. Can my hon. friend,
Shri Dubey who said there are no
separate schools there, give me an
instance where drinking well is used
by both the Scheduled Castes and
others? 1 do not think there is any
common well in the whole of Mysore
State. (Interruption). I cannot speak
about other States.

16 hrs,

Mr. Chairman: , Order, order.
Please hurry up with your points.

Shri Siddiah: Even in the cities,
even those gazetted officers who be-
long to the Scheduled Castes are not
able to get houses to live in. If I
had the time, I would have given
examples. According to the 1981
census, the population of Scheduled
Castes is about 63 crores. In- the
first Five Year Plan, Rs, 7 crores
were allotted for the various projects,
both Central and State sectors, This
works out at the rate of 20 paise per
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head per year. In the second Five
Year Plam, Rs. 27:11 crores were
allotted; it will mean about 80 paise
per head per year. In the third Five
Year Plan, it is Rs, 40.14 crores which
works out to about Re. 1.20 per year
per head. With this allotment, I do
not think the economic condition of
the Scheduled Castes will improve.
I have given the figures for both the
Central and the State sectors.

With regard to the services, ac-
cording to the latest figures available
—that is, 1963 figures—in Class I, the
percentage of Scheduled Castes is 1.3
only; in Class II, it is 2.8; in Class III,
it is 7.8; in Class IV, it is 17
This is the percentage, though the
percentage wag fixed as 124 for the
Scheduled Castes and as five for the
Scheduled Tribes. This is the state
of affairs after so many years of safe-
guards that were provided to them
by the Constitution.

My hon, friend has alrcady refer-
red to the reservation in promotion,
particularly in the railway services.
There was promotion from Clasg III
to II. It has been taken away now.
As my hon. friend suggested; if there
iIs a change of Govermment, they
could think of a change in policy;
but then, even without a change of
Government, with a change of even
a Minister, things have begun to
change and they have taken a differ-
ent shape. I think it is reprehensi-
ble, really, that a thing which was
considered to be constitutionally
valid by the Supreme Court should
be taken away by this Government.

There are so many appointments
made every day in the public sector
undertakings. There is no reserva-
tion, and this Government has come
to realise it now, and I am told that
they have now issued orders to re-
serve certain percentages for the
Scheduled Castes. It has. however,
come very late.

What is the educational advance-
ment of Scheduled Castes now, after
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17 years of Independence?  Accord-
ing to the 1961 census, the percent-
age of illiterates in the Scheduled
Castes is 90.05; that means only 9.85
per cent constitutes the literates
among them.

Mr. Chairman: The hon. Member's
time is up.

Shri Siddiah: With regard to educa-
tional advancement, the Government
of Mysore had exempted all Sche-
duled Castes students from the pay-
ment of tuition fees and examination
fees. Now, I am told that for the 7th
standard, the Government of Mysore
has decided to levy the examination
fee. If this is allowed to continue
and if it is not removed, the progress
of Scheduled Castes will be very
much hampered,

Mr. Chairman: The hon. Mem-
ber's time is up.

Shri Siddiah: I ghall finish in a
minute, I support the resolution mov-
ed by 'my hon. friend. So far there
is no thorough socio-economic survey
made with regard to these things.
When we say untouchability exists,
the Government say it doeg not exist,
and when we say that improvement
has not been made, they will say
improvements have been made and
they have spent a lot of money.
Therefore, it is very necessary that
as in the case of Scheduled Tribes, a
high-powered committee should go
into this matter and find out whether
the amount spent on the Scheduled
Castes all these years has been well
spent or whether the progress made
is really worth and what action they
should take for the future develop-
ment of these people. Therefore, I
strongly support the resolution of
Shri Balmiki.

st whrer (AT) o A aTEETEr
A 7 AN FFeq g7 ¥ Fww v fear B,
37 97 & gua fa=wre = @A g

Y #FEr TN AT, IWR A
% Ay w7 § o IEE § o
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[=7 wi=d]
FWIE | AT ama § a9 @ I
MWW HF Il Far N ag aw
g wgw €14 o & i e fran-
o & fau Ty snfa *1 aanfos, siigs
S ferfore waear a3 fa< forgr smg
AR St e wrg R, W W R A
2

sfrgm F ot ¢ s W ghe
T A IW N AIGR FEEIAT FT A%
fom smgmy I ¥ 9w gEgor
T8 wET e o) § ) agE A @
feg @ & 714 9T OF FHEF T/
T B ¥ @Y guogE Fam X
AT & q1E 5 A FY f72ma F71 d%e7
fear a1 @ & w9 fagre ¥
Wt @A fred Y sgaear # af 6k
F AT FE FER AR FEA aAR
T wre W we gfee et w7 A
|l AT AT /G A wowy feafe F
*1E fordty ger< o &1, T A9 A
T | UF BT a1 ] F v
g gt #F gt w1 amnfas
A oF awer ) WO 9 AT
T & ¥ &fa, wwal e &
&fwa, swim ffsy, Awfar afar
Afer qmfor Aaw 37w woOw
I 2 @ & Ffer awewm g
At F A AW @A § I 9T AT
g &1 Y aF qar F1f I HTIH
A& fem RN mudr afaal ¥
gt #Y qamar € sowr gar w s
T AT faom it g O qwr v S A
JAAT & | AT T ¥ ST § W FT_
¥ agr qET T9FAT @, 3T § IART I
waeqT g, ag At w9 § foww g
TG 21 W|WET X NN F o TF A
FHET ITE {IHA AT g, FgT & g
o1 AT, A2 AY GEAEGT JAS ATAA
T g gar AT FAR A A A
Judw fay oy § A andy S F IR
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W ARt vQ@ § AfFA T a8
& f gl F qriy X & g T FTA
/1 37% fag oF awe @ § R
oAl ¥ a1 FET FA Y F 9T A
FqFA §, 37 forg e 3¢ 1 Tfgd
FTA | aY 19N SgEeqT 7 § v wenr
TG A 79 & forg o 3¢ g mie
FE & WY qr & awar § AT sgEE
¥ Tar A8 T @1 "YW F e
F1E ITH T § A suY g T W
aFar g1 AfweT o F A +RX
N I fau 3@t @A wfsT @ wmar
¢ ;ifs s+ aw frafg & fag o=@
A qx fasT T 93a1 @ 1 wfas
HIEqT IR AG FEL AW 9T @
wafiaq @At & wiias gaeqr sAA
N F FTOT F TV AEY FT gHA §
FA AT T AW FHF AN X ARy
[ &) a1 1 9T 377 shaw frafz
& T &% g ATE |

TE A FEAATFI AL T3 8T &
TET AW 2, A3 TF FAF g A frewy
fae 2 wr &1 38 wfas gaear &
e 3P AT & | ;EIAF AaA W
WY qEqEAT OF FAET & | FFA FT Al
g9 g @ T1q Fg & AfFT ST wma
w50 a% g7 &7 gW A F1 IeRw
W 2 ¥ e 37 IR a7 mww
T G B g FF AT AW @
T FT ¥ FQ § 5 fazw § s
AT TR FT g9 AG A @y,
Tg T VT &1 G 997 AET & ar ZqHT
wEusA &1 g § Aviw
FT Jq FATT AT &, FTX a0 HT T
Tt FT AT I AT & AT IAFT W
fag F7@ § T 39 WA KT 7T
F4 ¥ fAg WegeA @ 9@ w7
Ao wmm A @ g
TF & W F I, 0F 7 gAs &
gy UF @) AN TEH T "y #
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AT AT I Fo At W E o
W o wwaY & fau & dav T
£ 3g fwr gwha ) ag Fa1 faw
gfF o Al & aw Wi fae A
qmET | AT K T TN A TR
¥ qa1 79 fF o & 9w 1 femi w
& ofg § W@ F IR TagET I
fear amar & &t SR wEE fadw fan
T TawT qAoT ag gur fF OF s
A1 f5 faely & Y foeay &1 srmaT svo
3G q &g 99 I 4w TB TN
I 9f7 & ¥ & T JRRE T S H1Ar
AT 97 | TEF faeTe OF A A
qr f7 fedy w1 =T 7 9= sy
o Wl IF SEAr 1§ g
g GEET gHIX A g9 & 9 9,
afa stz Sfafam™ & am o= o FoF
weq Iufd | 9% OF T a9 F
af g} | owred 1 T IF arATfAE
o gAfa® Qv § A ¥9 W 9T T
g & g fe oew ®@E oW
Ferew ¢, fedt ol a1 &= fadiw &7 &
ag FTH ALY § | TW FAF F1 fAEA
& faq g F guAr M7 § W FTH
TA F

a3 o gfeam Wik 7 7 fr mege
w9 2 ?  gpar Gwa § & owwm
e g f97 & femami & gegrar w{y
gf 2 AW I &1 A1 oAGE
qfzq @ a8 argwr @ fagm w2
ag fagra 2 ot fageaqu a@ #7497 21
d1 avg ¥ w95t @ 5w & fawmr
¥ gewar A gE e | AZOF AT R )
oY snfaat weyvaan axadt § @ afaat
qw F WM 9T 9@al & | 9w Sfadr
¥ segraan A & @ fegenfa &
weqwar w4 g A9 M fed afa &
Ag1 1Y@ 3w & aga & onfoat § & 97
wTamw Ag A g, f fr e
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weqwr g ¢, ¥aw fog onfy & a
wrfe & foadt weqwm §  fedt @
1 = X FW AT T & fon FrY et
N @ g ey § oAl ¥
T o1 a% § Afew o gfom A
AT FHY | W B g I qgEn
a g aY ag I gwar &, Afew AN 9=
T ¥T.3, 98 & I 9T | W
qrTfos AT FT X & HT T@ET N
TqH FAT A0fEU

w7 A faA § fe T aw W
% g wifgs waeyr | x§ aug & gie)
¥ ol o wgar 1 & ag & wgm
fe o onfta gfeoi #t & it & Sa
o wTF & & fag gy wfaw gfaar
& o | frw a@Edw & A fag
Al & oy Tt T k9w qedew
F gw o Mg

&w dEd g fF wre A gfeom agwr
a7 ATHY ARSI a9 9 § W WA F
I § A IR @ & fag a7 JgY fireray
wifs § s | A H I @R
%1 9T qfrww 7 fowan & | wamET R
g 0 & fog a@R 1 fadiw sqre
A 9ifgy | TEIR qER R TATE
AW 9 g GO @9 FT @ ¢ wfew
AN g 2 & T a9 sgray
w 4T 9ifgr | @ ard gwen
§ FId T AIFW A1 wq 341 A0fe0
agl & faaga s awar ¢ o

mfex & & vF ga@w =7 AEa
g f5 gvar Aafoal # daw 39 amn
1 & N femr smar afew S 5
wfa qig #1 7 793 &1 1 FAw oot
* g @ T § H T aww
T wifgr | S W medt snfa
ez #x gfoml 9 Wl X gHer
Axfat & e fear oy | day
g vt qg WTHTE 3T g, s
o o3 foe |F0 F W a1 oo
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Wt wiwR " dTan (W)
a8/ @ wwaE grav & fF @ o gar
a4 § § A9 A A S w7
FgY & I AW Y A ¥ § Afew
TR qefal T Ty A Aqve A E
WAYd TEH Hell FATET A A F a1
a0 ¥ w< fgy & wvarw § I qefaegl
T A ®Y darc &, AfwT wgrewy Ty
& qzfa) ax ¥= ¥ due A &

w81 gt f& & g |, @i o
dfqa a1, TWo wWHETHT FT HEY
T AT AT WfE IR W o
dfaar awmar av 1 fFT weaw @
TS I TF a1 & A A AR

¥ ooeqe & I & @ 7 ard
Y& FTHA AT AMEA | AW
i AETY N FAT 0F JT 55 T
2 AT IO ¥ TN W@ ¥ wrEr
FE | T I A F AR 22 A
oy ws fear mar & 1 wfee foe
NP Aqra 7 fFmf ¥ 6
Ay e F AW omar A S
f& ¥  dfaot wgEar 1 aqvar fewe
T T wgrE § N FTH FAT 9
50 FTATT &Y & AAT TAT | W @ AG
¥ AN FLTAR FT F7 & @7 AT A
freges Free al w F@ faRem

¥ gm oF WX IR AT
g § fr frewt 23 arda w1 sy,
faer dgedx 7 O R gFomt N
AT far m, agt & gfew ot 3 A
faar w7 faar i s A A £
I AW A, fA AT 9T e
wiw & &9 797 737 gwfaw w# o=
8 & qudy | Fror 9 & f TS AT
FAX Y 31 AF QT FTAHTR,
agi w are gfew & ¢ Aafew 53
A N T grann @ e w\ifw
LAl Il I
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S wqaT it &1 fagr wmar @
IaR a1 § & a0 arf Wl F Tz
R AR I Y o a1 W
|G TG FT ATV T A A AT F AT
fadar 1 & sty T35 B g Tr-
QA & o7 HeAl AgA AT ga@rfear @
AT &Y FY THA T T T WX W
W #1 3F7 @ frggee e AR
fergaes gresw &1 AW foar amar & @Y
g AT ¢ fF oy e & wnie
& 9T 39T g1 faay e @ few e
¥ fFat &Y i oo wrd e @t
AR 7T qenafaat 1 2 & It § =
FTT 78 8 fF 374 399 97 wra wav
TRF frm A7 & g T W<
"1 67 w7 At w3 @ E
16.17 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

TG § FHT Fearor  fawm
N W § fogger s Wi fimges
e & 22 g ATH + fog e
FTE ) I g K g @S
# a7 AT FW@ TAT 97 | qTORT TSI
M IE I #T fF Aoww o o
ATE FY| 16 TTAT TEAT @A FT fastar
2, o= fr g fafaers aga £ 3=
FY FZATA ¥ 16 TIY KT GF I ATAT
v 1 o AW v e wfa fam wfa
faemdf 5 44 Aavd § fog, A= &
f W & fau o T@ A W ¥ AU
oo &1 o e wwE & Il
2, B WA A AT FT qEA RO F
AN A AT A W @ AT ) I
WA @ g A e dwi F
#feal ® @ ATAT - ITW FE
o faodt & 1 IFwT S A& &
ATy § 9 6 W TR T AT FY AT
Irey & frm@ f 72w fow g S
AR 7 R e W § fF 3 a¢
& a% A @ W gwar, fafrec
ATET A IT 9T IT @AT WY TWw A
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w81 | Odr gqwT @y o faanfad
21 T A3z § 5 e m A w5
59 @ ¥ TIET A@T A HE A7
g

W fay &aw aowre @ A
2 WT M IO W §r oW
foeert & 1 & woq wedl Ay wg
gt g fF ¥ agi Faw A & @ %
T & ATG | I T AT 719 A I
YA A A vt & fog @mr o
TF J ¥ fau AR @A wfgg
wfeT agr &Y A & g 43 § ) wEA
¥ gfomt & gua =& & s #@
W wmF ferefamamd
wafae ¥ quag 35 @I E ) WA T
IR am faw #T gafsa & ad =9+
gl & S ¥ foo g o
@ Al W ogE wwdD & A F
fraga 2 5 @@ v = fear o

¥ oos 9T 0F WX IIE
TGAT ATEAT § | qrfEEdT A R W
HRT BT S0 & GO &9 $T | I
FA & FTAHM qAG | § AE qN A
g A ofgmi ¥ 1 3P oz # fag
I g ¥YT AT W A @ Afe
I TqAT ITHT AW q& g far T,
g arar & & FEo Ay TR
Faefez 7 o § 1\ ofgwt 7 faem &
AT ag g0 fF qw Y T@E [
FAH AR IF ATHT AR JTHT 17 I
TT FYETE g AN A A fAEEw
2 fr s frges e s g
I ¥ A7 wE & 59 A ¥ T
A FUAX W | WY HA FAT AT
foar § @1 = ¥ fog ave oY 39 &

st wEwA (QquAn) ;AT aEE
F qgA B FIUG qTEN WY A w7 AT
wgr §, ¥ oag S ¥ 7

it wiwr e avE gl & wga
g oA w1 AT
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JUTETA WRRT . EwrE -
fradle a8 2
M e () T

g Y 707 £ fir gfraat w7 fafraat
# fawg & agi x=f Y 78 & 1 gfcom
F AT T 7 FHAMAFS FUg &
AM AT TR HIH ) g FIw T
a#t a, ¥ wraer a1 = feam

Q¥ RTAFT @TET ;. W& § ATATT
[

st vy - o gt & I
# ar ¥ gm? g4 Qe@ F WA
fawre = feg § |« & wai wgEE
¥ wgm AgTr g fw gfomt s oM
T EAT wIRY A AR &Y qWT
# OO OF  ITTELOT AT WTEAT |
A T a4 % fag T fmm
Fowamrzd g £ IR WMy A
A A A ¥ dqr WX T@r 2
FfeT 3799 "o A% gT AT F fAg Gy
gt fa=m

37 foa 7 gfomi s fafee
AN gwrdd 21 I wE gweamw
A% B9 A § | TF gHEAT A7 I
ag & % 38 A £ wof ot aw
At fear AT T AWM F AR
26 ATHI KIfe@ramg | gEw uE
AN fE AN A g W F
amata, gfear st 9 wifz aw ww
A w1 &y w3 E | Fwid A
ooy et &1 fagr @ e f6 3¢
&qr mify 7@ faw @ &, ewd AW
o QO ®EA F4T 77 FAAYT 9 3k
TRIF a9 wo AT Wfs T
TEiT g g e A e §t ¥ fw
dar @Y & 1 & fadew s g g
A & ®T § AOE 97 o QU qAT
7 fowen &1 wfae & g faaw
& g fe Narz? # avw am faar
T

ENTS
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[t dr7ear]

cgdr g W fAdzw s dragag
£ i St gzt e gfomi #1237 & fan
FA @91 R g qgW I F FTA &
T TG T § W IR WO A A
Agt & | R FA NI @ g
T IHA Y g @A & | I e
T gfei #1 98 L S e
Afamrar@rd | afadeq §fm s
sea ¥ afar w6 @ g oA
= gl & fem wm
g, g9 sfa @ sfet & qan
AT 3 & A gheomi N fadm
DT ¥ a9g ¥ a8 WA A e areit &)
gfromt #Y § o arelt v i W
TFERIATIFAIAE | wafog T
fraza ¢ fr gfoml & 3 A€ B
foig 7 fam g fe cadfy o o=
I A rwag ¥ O 9k foq o
27 form &% § oF fEa efet
w9

ug F g N A8 ®g awar f5 g

g gfmi F v A@ Fai 1 @ik
M IR wEw TE aHE o @
afew & g F T F #Y wwaT g
wgi fF st F F=® oF qu gfom
TEewT IRATE AR § & agl W
Wi fwwwd wa g aal
@ w & 7 ghaa = amE @
HIT 39 N~ 7 q9T 7% #1¢ forwma &%
FEI2 1 ol TE T FHEET A A
ghom avax @t @ 991 Bg 7% 34t
QX §2A7 e Ay g1 & 7 fwawas
AH WIW FIAT § | ATEIX TH AW
| 2 | A g 88 g faaae
it R f& gt ox W o wEwaE A=t

TR | FR A AT FTA AT fFA

¥ ¥ wogguw waw fae am §

Afw fewmn § ot aF At e qrar 1.

#im & feq )7 fomnt ¥ ot aw a7
BuTga “@f e arm. @ wEw O
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ag FA & qarfas @@ g af §
wed @ AW & & fu awe @ wew
TH BUTEd & AT ¥ gH AHF TR
FATY | W 07 Fg A7 fF wegwgar
faz g § smam 3 T amaa ®
W & #1% afcada 7 gwr § 1 e
B THIT ¥ A HT [T HAWE § WK
W v 96t few & gar =nfgw
% qun FEQ Wil § wgan 9 R
FH CF IATT 47 Fafw wgal & a1
wfT guTed qur dawrT e S 9
fr @ wmaR afeo mfr w1 a7 e
Q@ ¥ AR 3 fFdy g2 aF awar W
ST GFAT 9T AfFA o a1 | A AT
T & 9H 3w & amg sg e f
ww w7 AfEw F1 wm @ fawr am
gAY § A9 &9 §49 F A7 §, FeN
W @m e faar § sfe qad feg
TE AT §-3AHT da9 v A9 § @A
A A qT AT A AL & | /I A ATV
T F AT o W § R gy FTr
¥ fF et @Y w7 oF g w1 fraw
@ AT " 7T W FT fAwar & W
it &1 wd &1 fawt A ag W 4
wWwyH faedr ¥ Wi AR @
Tl &Y ARE qgT @ W zafev
g AW ¥ o7 § A gETRA A WA
frert &1

At W omr R ogfiet @ oqer
gl A 2R F opnT F fag
a7FT F1 favrT &9 § gwiT 247 AT
7 AT A1 gy € sey Wi gmR fan
aafem @A 9@ wre owEr ¥
ghemt #1 mg A9 &1 T TEE AEY
grar & 1 gfwat @t gt oo, awd
oeR W7 gET oAy ¥ fAw S 63
fetr o 2 7 aga ¥ & wiv Iy ofas
wifas ggmar @ 9w qEHC A
gl & #i  #1 gT F ¥ fg
& FTW I&T, 0few | wegvgaAr wAv
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®WE F7 A & kW w7 faAm R
FTE A IET E

CERCEICEIIE G
[ENET A I 7 s gE T F g
W g & g A ag e g
WIARRNRIETEE | g y=m
WA & e g A @ w1 g
WYAT P WG FIAT E |

Mr. Deputy-Speaker:
Chandrasekhar.

Shrimati

At FAX FACFY | IYAY  REITT,
w9 araEr fear @ & w9 swoqx
9 & fag awy 3
Mr. Deputy-Speaker: You will have

other opportunities also. The Gene-
ra] Budget Discussion is coming up.

i AT TAET
axr faar a9

et g wa (TAE):
g 9 Afgamt &1 W S F fog
gy fear s

g W §ug

Jqre wEEw - § F Haen off
w1 e fear &

The Deputy Minister in the Depart-
ment of Seocia}l Security (Shrimati
Chandrasekhar): Mr. Dcputy-Speaker,
Sir, I am very grateful to the hon.
Members. .

off waw WY . w9y 9 fom
g fF 7 agrar 17 39 97 gTeE AV
g & & AT | 5H 97 qHG FGAT
1T
Mr. Deputy-Speaker: I have ex-
tended the time by half an hour, The
maxium time of 2-1]|2 hours hag been

given. We cannot extend the time
‘more,

ot forx aroaw (afE)
%! g9 9T T & |Hfod

(AL
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Mr. Deputy-Speaker: I am sorry.
You will have other opportunities
also. The Demands for Grants of the
Ministries of Home Affairs, Commu-
nity Development, Education, etc, are

coming up for discusison. You can:
speak on them,
stwat sgroag wa ;o afgami
' & st fagr o

IoTeaw wgrww o AW dfsy

o, 9o |c TENW © TZ AAT
& awg qgr Y aowy woff A @
T @ T 9w grew N w w=@
gt awr E 7

WY ANT ANET . IUAH WEI2A,

¥ oy frags #@r g s g v
T 9T gwy a@v feqr amm

=t AR | T T W T §
Ty 97 gWy "rg aqr Dy |

IqTeUN  AFNET T[T A

fasr |

Shri R. S. Pandey (Guna): There
are many Members who have got 5
desire to speak. Many non-Harijan

Members are there who have got a
soft corner for these people.

Mr. Deputy-Speaker: There are
other resolutions also coming up and
they have also to be given a chance
to be moved,

Hon. Members will get other op-
portunities to speak on this subject.
Why should they be in a hurry? The
Report of the Commissioner for Sche-
duled Castes and Scheduleq Tribes
comes up for discussion every year.
Then, hon, Members can speak on this
at the time of the discussion of the
Demandgs of the Home Ministry, Flu-
cation Ministry, the Ministry of Com-
munity Development and go on.

Wt AR TATHT . qEA FT T
qwg I3 & AT & g ATIR FAAY )
T8 A ¥ T awrw w3 Ifaq
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[ 7as garT7]
i | Fhifs Tgd ¥ WA wEE
A T T AT AR § T 7@ WG
Iqreqy wFI - M7 AEF IR
faeter

ot fox Arorgw: I9TEAE WERE,
# weara &7 g fw Awemer 51 awg
U 6 a9 a% & faq agy faar oma
% wrgar g f5 ¥ g9 swarT 97 AR
¥ foy g
Mr, Deputy-Speaker: Crder, order.

The hon. Member may please sit
«down.
st WY . ITEw ARy,

Iq TEATH 97 gZA HY Qg F HNfwy

o0t fw agw . § F AeA
@ g s s @ S Ao
Nz ¥ fay dor w7 Hfory

JqTSqN WENAT . WY d5 ATEL |
fafreer fr qsmmr g &

=Y frx ArTrIor: WY HY qEATH
qT §ZA F1 g griaw wfow

Mr. Deputy-Speaker: 1 am not put-
ting that motion to vote.

Shrimati Chandrasekhar: 1 am
greatful to hon. Members for making
all these observations during the last
‘two hours or so.

st farx avoaw: ITETH HEIRE,
qfgT g T @ @ wETE Iq
Ty ®T fagr mr & &Y g wT I W
a fogr sy graws ¢

Mr. Deputy-Speaker: The hon.
Member may please resume his geat.

Shri Sheo Narain: It is our right.
“‘We can move such a motion.

Mr Deputy-Speaker: Order, order.
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Shrimati Chandrasekhar: I am not
going into the question of the various
schemes that are being carried out
by the Central anq the State Gov-
ernments for the welfare of the
Scheduled Castes and Scheduled
Tribes.

Shri Sheo Narain: This is the posi-
tion of the Harijans. We do not even
get enough time for discussion.

Shrimati Chandrasekhar: Within the
short time at my disposal I shall only
be going into the question of the
merits of the resolution before the
house. The hon. Mover of the reso-
lution wants a high-powered com-
'mission to go into the question of
the progress made by the Scheduled
Castes during the last fifteen years.
Before deciding whether we should
have a commission or not, I would
like the House to find out whether
there are any provisions existing at
present to make evaluations of the
progress made in the ‘matter of the
welfare of the Scheduled Castes.
But before going into that question. I

would like to state that there have
been a number of committees and
other bodies set up to study this

question of the welfare of the bhack-

ward clases and particularly the
Scheduled Castes.
The House is well aware that

every six months we get a progress
report from the State Governments
to see the physical targets achieved
by the State Governments in the
schemes carried out for the welfare
of the Scheduled Castes and Sche-
duled Tribes. In addition to this,
even in December )last, we had the
discussion on the Report of the Com-
mission for Scheduled Castes and
Scheduled Tribes. The annual report
comes up for discussion every year,
and there also we got an evalua-
tion of the progress made by the
Scheduled Castes, Scheduled Tribes
and other backward classes.

Besides these, as the House is
aware, there is a Central Advisory
Board for Harijan Welfare. It is an

advisory committee which meets
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twice in a year, and Members of
Parliament, social workers interested
in the work of welfare of the back-
ward classes “and particularly the
Scheduled Castes are represented on
it,

Shri Daljit Singh (Una): But
there is no implementation of the
decisions taken in that advisory com-
mittee,

Shrimati Chandrasekhar: 1 ghall
come to that a little later. This
advisory board advises Government
on assessment of the requirements
of the Scheduleq Castes and the for-
mulation of the welfare schemes for
them, and also reviews from time ot
time the working of the sanctioned
schemes and apprises the Govern-
ment of the action taken by the State
Governments on the various schemes
for the Scheduled Castes,

In addition, we have had confer-
ences of Ministers in charge of Hari-
jan anq backward classes held. The
first was in 1858, the second in 1960,
the third in 1962; there is a proposal
to hold a conference shortly in 1865.
These conferences take note of the
lacunae, how schemes are progressing
and suggest ways and means to im-
prove them.

The House is aware of the recom:-
mendations of the Estimates Commit-
tee that there should be a central co-
ordination committee with represen-
tatives of the Planning Commission
and the Central Ministries concerned.
Accordingly a cordination committee
was constituted. They do the co-
ordination work of schemes for the
welfare of the backwarq classes, par-
ticularly the scheduled castes.

During the Second Plan period, the
working of welfare schemes for back-
ward classes was examined by the
Estimates Committee. Their 48th re-
port containing their recommendations
was submitteq in Aprii 1959. A me-
morandum showing action taken on
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the suggestions made by the Commit-
tee was laid on the Table in May 1961.
Then there was a study team of social
welfare and welfare of backwara
classes, called the Renuka Ray Com-
mittee, which also went into the ques-
tion. Recommendations made by the
these various committees have beem
they
will also go into the Fourth Plan now
in the making.

Before going into other points, I
would like to make it clear that it
would be incorrect to say that un-
touchability is completely wiped out;
nor is it correct to say that nothing
has been done and untouchability re-
mains to the extent it was prevalent
before the pagsing of the Act of 1938.
Something has been done, but some-
thing yet is desired. Towards that, the
Central Advisory Committee for Hari-
jan Welfare which met last time made
a suggestion that there should be an
all-India committee appointed to
examine the question of untouchabili-
ty and also the problem of the econo-
mic uplift of scheduled castes. This
committee has been constituted. It
consists of MPs and other members
of the Harijan Welfare Advisory
Board who are interested in welfare
shemes of scheduled castes. Here 1!
would like to allay the misgivings of
Shri Gulshan that whenever such
committees are constituted, the mem-
bers chosen are always members of
the ruling party and we do not take
any other members from other parties.
The committee consists of the follow-
ing members.

Shri C. Das, M.P, Dr. P. L. Majum-
dar, who ig a member of the Board,
Shri Achutan, Shri B. K. Gaikwad
and Shri Narayan Din, who was a
former M.P., and who is now one of
the members of the Board. We have
Shri Elayaperumal, who will be the
Chairman of the Committee. There
will also be a nominee of the Law
Ministry, who will be a member, who
will go into the legal questions and
offer all the assistance necessary to
the committee. We will also have
one of the Assistant Commissioners
or somebody from our Ministry who
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[Shrimati Chandrasekhar]

will assist the Committee to study
$hese questions thoroughly

Shri Ganapati Ram: U.P, being the
biggest State and having the largest
population of Scheduled Castes, no
representative from that State has
been included. Only a previous M.P.
has been includc..

Shrimati Chandrasekhar: Whether
there is a previous Member or a sit-
ting Member 1 think would not mat-
ter very much. This is a sub-commit-
tee of the Central Advisorry Board
for Harijan Welfare, and Shri Narayan
Din is a member from U.F. We want-
ed to have a compact committee, we
did not want to make it unwieldy,
and at the same time we have given
representationl to U.P. through Shri
Narayan Din, and he was a Member
in the first Parliament,

vl s o g s
¥ #1f wfgmn wrac w7 78 w0
g ?

Shrimati Chandrasekhar: There
was also a desire to have another
committee to go ints the customary
rights over scavenging in the same
Harijan Advisory Board, and there
we have Prof. N. R. Mulkanj as Chair-
man, and Shri Samanta, Shri Daljit
Singh, Shri Baimiki, Shri Mahavir
Das are members, ind we have nomi-
nated Shri H, K. Chaudhary from the
legal side.

These two commiltees will go round
the States, and they are expected to
submit their reports as early as pos-
sible, and thus we will be able to
make an evaluation of the existing
position. not that we are not aware

of it.

st nopafr ow  JA AW R fE
g AR w1 W fraw femr oomy
o gwE M f fagges wwew ¥
AT FY TGT 1Y, AT WA SqTRT
gefede §
Shrimati Chandrasekhar: When-

ever these committees visit the va-
rious States, the Memers are free to
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mmeet them and offer their valuable
suggestions. So, these who are in-
terested, those who are so enthusias-
tic, can do it in their States, it is not
only by being a member of the com-
mittee that one can do it. Even one
is not a member of the committee, if’
one wants one can certainly offer
suggestions.

I would like to remind the House
of the statement made by the Minis-
ter while he was answering the de-
bate on the Report of the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes. He said he was not
very happy with the implementation
of these programmes, that he would
like to have a supervisory machinery
in consultation with the State Gov-
ernments, so that the programmes
ment for these communities, namely
the Scheduled Castes and Scheduled
Tribes and other backward classes,
are effectively carried out, as the
need now is for implementation. Hon.
Members have rightly expressed
their views, mainly their dissatisfac-
tion at the amount spent and at the
amount allotted, how it is not pro-
perly done etc. To go into all these
questions, we are now concentrating
our attention on the implementation
machinery. As I said, we are going
to have a conference of the State
Ministers in charge of backward
classes, and there we will have it
finaligerd. Already a supervisory
machinery is under consideration.
With these words T would like to
renjuest the hon, Mmeber, Shri
Balmiki, to withdraw this resolution.

There i~ no need for having any
more committees to evaluate. We
have enough committees on this ques-
tion of evaluation, and we have now
to see how it is implemented, what
difficulties there are. We will do it
by the implementation machinery we
are thinking of.

I conclude by saying that T am
grateful to the hon. Members for hav-
ing given thought to this important
problem, and for having given valu-
able suggestions during this debate.
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=t 9o ®lo wrEqE !zmm
oA J1EAT § | mgfae anfet s
wrfew sfaat & Jeam & for 7q |
w1 797 g § faar @ ww & o
A4 TR 99 qH A9 W qgEAT
wgY § | ¥ FAg A F gAwr
SR A9 A 7 qF § WX T qiw
Amef ¥ w1 AW FT RG 7 qwwT
wata ¥ agar §

INEAN WET © FT AT qEh
Ry §

ot T f7g (FAT) AR
g aww ¥ wg o <F aa
frodr gf & it dva€ § | e
T F gArd gy oft A w@y oww 3 ?

-

|t oaEwiwy o ITTeger T"Sﬁ‘ﬂl’,.
I T GFW X FAG NIg qEAT
Fzeg A §, Aeg wAAg qREdt
agg ¥ W foar & =i afuwac |,
& @ wgm o W ¥ A dwew
WraAT &1 gAre frar g ) & I q
#F afq AT g% FATE |

ST A% THEAT FY {EEAT F
g § g A A F fawe e
A faamm § o SAF ST gAW!
FFX & F gH AgA 937 &, WAH
S FT GIAAT FIAT 9FAT & 1 I
gfom aaw @, zfew A7 3@ g
For T AN g€ & wewma foyg
o F oA Agy § afew s qat gf
UF @8 &, UF 70 & W7 IEE 37
FAT g7 uF fgrg 7 AW &, T FWew
¥ wregfaan wewwT N 4 g AR
ar | afga qdY 1 F weSt e A
qre Ty FET 2, SHATER Q@AT #
qadta g FETE AT FIETC AN A1
i w0 R, A
2, 7 gfusrdr T R E AT AT A
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T W R TR AR AW gl
T & aferss # g T g, oh qw
amqmwér.ﬁﬁtm ufas
T a% qgT Y fear o1 @wan g,
3% a97 aF & A four ¥ wwy
AT FFAT | WX IEET %
T T N T g %, gfe §
AT B g ¥ A awra F A= qw
qaT faeRie ) awar 2, TmEm @
wwdt § f et gevrear wo fag
qfe & aom | 3w fwe W@
ggmmmmmwm
|

ant fagem= A mrw X
Fgr ar

“Forget not! that the lower
classes the ignorant the poor, the
illiterate the cobler, the gweepers
are thy flesh and blood. thy

Brothers.”

¥ 2gar wgar § 5 fear 9% wfw
WIS FY AT I vt R, Fra
TS I8 i feamar smav @ 1w
qw ¥ o wAgfa whe g A 3
T 2w ¥ weET qunardt st § i
77 et ag & 91 @ R o
o7 gfem arfe-ararror At ¥ awa
TF AU gEY Jaw M 3 WM
FET qTH A AT TIT AT @
F§ 91T, AW ¥ WL AT B @A
dar gt ma & fF Y 3@ ot gfol &
forq frar o g1 &, o go R Tw
gfrard 37 & ae & faaqr o w@r
ag UF TgET & AT 9T fwqr om wgr &
# a7 g g e ag wrf cgE Y
21 oz o qvaraTa? e w1 619 @
T T T R

& IJTHAT A FT VTN GA TR 9T )
R G LA
Wt w27 & g AmA g Al aE g
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KXl BEE

g w1 Jvgan g fF e dw s gwrd
7g L auw o {6 gicemt F afeaes
¥, 2 F gAgra AT @ F wfeew
§uw ¥ wEmH R, ww fewwn
ITEAAT ], TF AEFefaET dE
2, OF AT A AR G O @}
W 9% IIHIAGT T ag d qAdr
WA g e 7 7 J@ oF A
dz1 g C AR vF gew fow g
TR AN AHT EH AT A
¥ fag e A 3 @ & @E w@E
WA FAST & | AH OF W7 AR
o g o

F1 ITHA HEHT FT qA4Q FLHGTAT

o gTY qGAT § ATfH F QT A
o R e 5y o §, gw o faaw
TY T §, TH ST FHAT JTAT 8, THIT
guET JEr & 1 W N e feafa ®
TEAT AT & 7 qwa & {5 i, wen
W i Y qERE 91w @ 8§
N FT F 19, FEEERE F qTY,
FATFO & qTG GSAaTE F 2 TG
¥ qFd & | oAy AaEfa & awe
g9 G AF TFQ § | IATT qHFEAT
F ¥ fau gw Au §

wfawa &7 9 &4 7y ) 2 ag daw
aago @ gfee 7, Jaw qEmiwA A
gfez & 7t & afs ard feafa gk
A wez @) 9% | 5 #7198 3 gwan
FEAgAT & | T Fer & fw Afaay
FaREFT A & | § FE AEATE
f& foa 71591 # wfagi & 79 aEte
w< §, 37 wfamt & a wré qrea Ay
TR &, HOE ToA HAG 1 FT qFAAA
e Afgy w@ifs Wy AW wfe
I Fam g & | g wdt ar I=w
Frfdi F HAY WY ATTH FH F FQ
2 I9F W WEA aF AG g 2
FE TR W AR A R @
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@ 7 AW AR, 99 faa ¥ ¢ v
& e &

agi X ZIeom weamor a1 w1 fore
o ¢ | Weger e wfRwET &
fo &1 9T 39 @ A I are
Figrzgt &1 fowomar ¢ 1 3@ s
I & 5wt faerfont a3 T
& @ faae fear omar § 1 Afew
% wgan § fo wod qraE dan ge o
g & 1 9 #T Fgar AT ATy g Ay
AT T AT A & Ay @
g\ T 9T O g F Y A
T TAqT W@ Z W oArT @ q@
o TEr @ WY A wer A
T | ot fawmil F w3 wifE
g, T =l wrE F meET w0t F+E
Tg TS AT AW A F 7T 7T A4T
& 9g F T qeA ATAT | gHIST FY
THWT qTA AT | ¥ OF 0¥ Ie™
g9 & weRl ¥ ¥ FgO1 Iwar g 0 fF
forergrer forraT & Ay o 7Y &7 SRR
g f& aarw s, FAsT wEd
T aF FAAIRK & A TF T FHAQY
R T § | e 9 § wie @@
A E AN IR F, I9F T ¥ dge
aFa WX wfed oy I & 0 q@ AW
fega ot & | gFmT TR A W IR
fars & awat &, s fog e @,
IAF FIC TG A afer g AN
FAAT ] | W FT aTedr g O
F HRL, AFAAF IAAT §E TRy
& wez7 37 fga w1 faare ar ey,
I feg & g v ofed, 7% qar
grar =rfed w7 9% fod g =fgy o
T 9w T AFAT BN, ™ TGS
N sifaq @ a5y §

o gfeomt £ aaear nF sy
wHE ¢, g TG AwE §, as
*Y gwer §, dm A vFAT A gfe R,
AT At Zfe & @ owr a4y A
gfee & 37 77 wiRar @ fawm @
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onfEd, ¥ a7 mRTAT A s frar
s Wy

q@ STHA WM F IAT § FAAY
T A A & meE wHE w5
o fFqr 1 ag wiy ) Sa X A ow
WA g a%ar £ ) afew S aw Al
froar ¥ | HegE e wfAwAT
faag Age A | R EmaAR O
*gy 731 § fr swaTa ®1 qEATEA KA
g, 1§ a9 &1 gaew AT aifgd
sIat fag gg eQ a@ g &5 oF
I 0q FAD ad | ¥ ) gwwar
f W qoeT & Afeqss § w1
T Y | gTETT aga & A § TR,
WA ¢, q9AT AR | FW AT TEH
a1 € AT T ¢, Sev @1 faeer
9Tga &, AfFT o9 w9 FT TS T
a|T § 1 WY FW A aAd g
WY GO ® FASY e gl 2,
frama anfge e 1 wim e amd
2 fr o qer &, o0 gfoat qv dte
t, s ww famr W o gEE
wETaen fHar 91 | msﬁ?nr &
mnﬁ?gwm%wﬁaw*w
ag WA sy @ 6 W ag Wl
FT Ay § gH 9@ wm  faw g g
a@ weE fam oy ¥, Awfan faw
wt &, Auerre wife # o Wl & waww
@ g IR PFra AT W@
w4 awei ® FA IS A oAb
¥ & Y &, W aww & 5 ag $o A
& fr @ gwar & afew suwewR
ghomi g adf ) s g ot &
aferr gl & fm €Y 2

=79 X 2 % 3w F weav frrafasa
9t F uF W 99T a1 | Faiq
i 39 fa=r & e AT, Af6A 9
ar s & e 3w ¥ wEe F1 e A
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gt & fau o svaewy 3
AT A TG W Ao ISEAA TH
M FEEITE S gwrdy ow
T FARE HAFTAT I grEE &
TF JE NS & | 7757 fae @
77 o a1 | ow gwa fa=e
7o gu W & F 9y fr 38 o g &
{ afew v oft agg @ At 1 A
AT & | AT W FT A 2W F gl
Fraaa feand 3T WA wrr gAY
qgrg 9919 - & faw 13 a1 & 39%
TEAT | AfFA IFH FWTQ A 0w
T &) fazT faar & g9 1 ATAR &
fao 1 mm T e T @
¥ 9 oF FET Ay T 3, zafad
ZHHT TAET AIAATHT F1 F7 F7AY A180,
zq OFT AE F4q AT FW Faw !

IUTEA FRIEA, AT T {7 a7
g zg v¢ &, Afww 97 wfeqewr &
Ht o% a9 @ | & g g & efraAt
F garw 1 gAe ®9 A7, R
1 8 A7 masm gram T we
A §74 FT g49 FAr Hifzo, faw |
f& sfora 4 @1 Mm@ 2w w1 4 2
I AT TATE A% | H qF mAEA ®
A Fea 9weAr g fE za awear @
AT FT qFar wrfey, wedy Agfer
&ar F74Y F1fzw, adt At ag faq g7 @
f& =T e @R oY ZW ome g ok
79 1 A=A =G F g fAET e
#F @t 3 oF favgy v far & e
ag faveaa 1 7@ I AT @@ wIETT
TR &3 AFAY, AVEFV AA 5 AFTAT F
w4 ZH AR |

A7 AT 20 T TS T TG FFA B
Fqifes aowan feamm o 2, afew 7=
ATAT FT 2GAT TTAT | AT F@I, AT WY
T W1, qRG T T, qA9G E7OfA B
e, 79 ¥ 9¥f o1 3 oY ammy
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[t st ]
HE 7T a9 &1 9ifgr 5 qgay
3T 899 & qw wwA Ao #1 gTq
tﬂ'{ﬂqﬁﬂﬁg&rﬁmlmm
TR S AR Afw daT & @ R
T H1E G197 WA AR & | T WA
F g & oo weara # AT F Ay
ATTH AT F TAT AZATE | AT A K
WA @ A IT AT ;Y &)
T wgreRTs w1 gy gwry wiy awaear
THT & §, AGT Mo WAL W7 FIF
AR & a@ Srsitas st % g,
St ow zwre faed @ wfafafae
FQ § AT AW gu g faww
oY & FHA TGATE |
Mr. Deputy-Speaker: I

shall put
the amendment first.

The question is:

That in the resolution,—

after ‘“development of Scheduled
Castes” insert—

“Except one or two such Castes
as have been benefited by every
kind of facility provided by Gov-
ernment for their political ang eco-
nomic uplift,”.(2)

The motion was negatived.

Mr. Deputy-Speaker: Has Shri
Balmiki the leave of the House to
withdraw his Resolution?

‘The resolution was, by leave, with-

drawn

16.55 hrs.

RESOLUTION RE: STRUCTURE OF
EDUCATION

Dr. L. M. Singhvi (Jodhpur): Mr.
Deputy-Speaker, Sir, I beg to move
the Resolution standing in my name:

“This House is of opinion that the
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pattern and structure of education
should be purposefully recast and
reorganised with a view to pro-
mote greater educational uniformity

and the cause of nationa] integra-
tion.”

and also the amendments standing in
my name.

1 have come specially from the Nur-
sing Home to move this resolution
standing in my name and also the
amendment standing in my name,
because the state of education weights
heavily on our conscience.

~ Shri N. C. Chatterjee (Burdwan):
Sir, Dr. Singhvi was very ill and he
is not in a fit state of health to con-

. tinue with the discussion. Will you

kindly allow him to have this motion
held over till the next day allotted
for Private Members’ Resolutions
and now allow Shri Prakash Vir
Shastri to take up his resolution?

Dr. L. M. Singhvi: If this discus-
sion can be protectedq and continued
on the next day, I have no objection
to its postponement now,

Mr. Deputy-Speaker: I have no ob-
jection to its postponement, it the
House agrees with the suggestion for
adjournment of this discussion. But
it cannot be put for discussion on the
next allotted day. It has to be ballot-
ted. >

Shri N. C. Chatterjee: May I point
out that under rule 388 you can sus-
pend the operation of any particular
rule with the concurrence of the
House?

Dr. L. M. Singhvi: I that rule is
suspendeq then there is no difficulty.

Shri N. C. Chatterjee: 1 can move
for the suspension of this rule

Shri Sheo Narain (Bansi): The
hon. Member has already moved his
motion. Now it will come up for dis-
cussion during the next allotted day.
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Shri N. C., Chatterjee: I am only
pointing out that the application of
rule 30(1), which makes it obligatory
that this motion will lapse and shall
have to be ballotted again, that can
be got rid of if you suspeng that
rule under rule 388. 8o, with your
permission, I could move under rule
388 that the operation of rule 30(1)
be suspended with regard to the
motion moved by Dr. Singhvi

Mr. Deputy-Speaker: That can be
done only when notice is given and
it ig circulateg to Members, Now
most of the memberg are not here.

Shri N. C. Chatterjee: The rule is
very clear, You can dispense with
any rule. Rule 388 says:

“Any member rmay, with the
consent of the Speaker, move
that any rule may be suspended
in its application to a particular
motion before the House and if
the motion is carried the rule
in question shall be suspenrled
for the time being.”

Mr. Deputy-Speaker: I am not

prepared to suspend the rule.

oft wermatT sreat (faelR)
o7 ®Y T grm i AT F e ¥
foreeft aTT st AT FTEET THTT FT
U% YEATT 97 | 2139 F1 A% & I
1 oafi w7 fear T av WW gAY
yeTE F) 3 far mar o7 | AT qwTE R
fr zrom & T X A 9w T W
grIg Azwa A1 A1 ¥@ F1 wgf w7
femr s

Mr. Deputy-Speaker: You can move
a motion for adjournment. But it has
to be ballotted.

st T e oSS AT
X A Ahm s AF §
Dr, L. M. Singhvi: If it is a motion

for adjournment then all those con-
sequences which you have mentioned
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will follow. But here the motion is
for the suspension of the rule. Other-
wise, this discussion will be lost and
will have to get priority in a fresh
ballot,

Shri N. C. Chatterjee: Under rule
388, I move:

“That rule 30(1) may be sus-
pended in its application to the
resolution moved by Dr L. M.
Singhvi.”

ot yeTerEtT e - & 0w w1 e
LAG I S
Mr. Deputy-Speaker: Is it the plea-
sure of the House that this rule
should be suspended in its applica-
tion to the motion moved by Dr.
Singhvi?

Some hon. Members: Yes.

Mr. Deputy-Speaker:
That rule is suspended.

Dr. L.. M. Singhvi: I take it to mesn
that the discussion of my resolution
will continue on the next day allot-
ted for Private Members’ Resolutions.

Mr. Deputy-Speaker: We will now
take up the next Raeiolution istand-
ing in the name of Shri Prakash Vir
Shastri.

All right.

16.58 hrs.

RESOLUTION RE: SESSION OF
PARLIAMENT AT BANGALORE
OR HYDERABAD

w: geTerfre mrewt (faorT)

# seara w37 g 5 qaw w1 0w wfwdv

¥afaror wrear ¥ dgvraTs wqEr AT

&Y farar 9T | qE T S aga e ¥
ot wr @ & 2o v Y
ot yw7 F1 qwad § fom ¥ gw
57 a% gufdaa § 1 892 % wfqdesy
A FoE A W A g & A e
FT7or 7 wraT gead N 75 wfearegt
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[ sFrmaT wedt]
g 3w g€ 9T # gfe & WY dux
&1 afdwm zfaror g § 37T qEAwE
1 CMADT A G AT A AN
WA & safdfsa @ & o

@0 T oy ¢ s w sE W
% wfedva 2o Wi & feedt o
A N Fm A WA ¥ —
o fir g frarrer 2w §—faforer sm &
qE ¥ gipfan ARE-EE w1 an
ot g& ST | xafad qw A gwar A
gfee & Wit a7 w1 0% wfwdw SR
T A A T AT ge oo

AT Fq T T AR FT FTOT
7g ¢ fr zfiaor wia ¥ 5o dat ¥ ag
war § & qfr e w1 wiwdve
I wrw # & g § ety fm
amar #Y agr W=t £y @ F wiwwax
IAT W@ § rfuy & g &
agi & s o faamT @ fe e i
T § WY dEE w1 oF wiwduw A
W A §Ox g A gHedrsl &
wiww qfcfer geft WX 37 ax faaw
® ¥ A fxar ar @@ | @i

T ey & 5w A gwar w®
wmﬁwﬂmmwrfﬂrt
frar SmaT =rfge

freet o< o dag ¥ @ faww
T T AT AT @ 99 a9 q9g
w4 welt A wEgr 91 6 qqT wA
qAH Ffeargar Sww  wEA W}
IT F FO TS WGF G WY AW 9T
9% AT | S g A wgrav fE
qm ATE F AW § @ gy AR
o wifgs WX oY 3w 9T q¥ar § At
IY ST wT AAT MY

Mr Deputy-Speaker: Now it is 5
O’Clock. He will continue his speech
the next day. As Shri Nath Pai is
not here, there is no half an hour dis-

cussion today.
17 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
March 15, 1965/Phalguna 24, 1888
(Saka).
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